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GUJARAT POLLUTION CONTROL BOARD 
 

CURRENT STATUS REPORT OF ARCELOR MITTAL NIPPON STEEL INDIA 

LIMITED IN COMPLIANCE OF ORDER OF HON’BLE NGT, WESTERN BENCH, 

PUNE IN THE MATTER OF APPEAL NO. 27 OF 2022 
 

(Thakorbhai Vallabhbhai Khalasi V/s. MoEF&CC & Ors.) 

(As per order of Hon’ble National Green Tribunal, Western Bench, Pune Dated 23.05.2023) 

 

AMNS Introduction 

ArcelorMittal and Nippon Steel have established a joint venture (JV) company named 

ArcelorMittal Nippon Steel India Limited (AMNSI) in India.  Integrated Steel Plant was 

earlier named Essar Steel India Limited However, Essar Steel India Limited went through a 

Corporate Insolvency Resolution Process under the Insolvency and Bankruptcy Code, 2016 

and the duly approved resolution plan was implemented with effect from 16.12.2019, 

whereby the management and control of Essar Steel India Limited was transferred to 

ArcelorMittal India Private Limited. Subsequently, on 08.01.2020, the name of the company 

was changed from ‘Essar Steel India Limited’ to ‘ArcelorMittal Nippon Steel India Limited’ 

AMNSI is a fully integrated steel plant at Hazira, Gujarat with a production capacity of 9.6 

MTPA of liquid steel along with downstream units, namely, cold rolling mill, galvanising 

line, steel processing facilities, extra wide plate mill and pipe mill.  

 The ArcelorMittal and Nippon Steel group having four numbers of units/Division i.e. 

(1) ArcelorMittal and Nippon Steel (Conarc Division) (ID-14186), (2) ArcelorMittal and 

Nippon Steel (HRC Division) (ID-20680), (3) ArcelorMittal and Nippon Steel (Plate Mill 

Division) (ID-22968) and (4) ArcelorMittal and Nippon Steel (Pipe Mill Division) (ID-

28839) in Hazira, Surat, Gujarat with individual valid CCA (Consolidated Consent & 

Authorization) of the Board for the above mentioned 9.6 MTPA integrated steel Plant. The 

Details of Current Status of the four Units/Division are as under:  

Sr.  No. Name CCA No  & Validity 

1 ArcelorMittal and Nippon Steel 

(Conarc Division) (ID-14186) 
AWH-108150 up to 31/12/2024 

2 ArcelorMittal and Nippon Steel 

(HRC Division) (ID-20680) 

AWH-107719 up to 31/12/2024 

H-114725 up to 31/12/2024 

3 ArcelorMittal and Nippon Steel 

(Plate Mill Division) (ID-22968) 
AWH-107721 up to 31/12/2024 

4 
ArcelorMittal and Nippon Steel 

(Pipe Mill Division) (ID-28839) 
AWH-107720 up to 31/12/2024 
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1) ArcelorMittal and Nippon Steel (Conarc Division) (ID-14186):  

 The unit having valid CCA No. AWH-108150 up to 31/12/2024 obtained based on the 

MoEF&CC latest EC (Environment Clearance) Vide No. vide File No. J-11011/ 714-

A / 2008 - IA.II (I) dated 5
th

 July, 2010 same is attached herewith and marked as 

“Annexure- I.”  

 The unit was inspected by the official of the Gujarat pollution control Board on dated: 

01/06/2023 to check the current status of issued CCA & EC. The Copy Inspection 

Report with Compliance of EC and CCA is attached herewith and marked as 

“Annexure- II”.  

 As per the inspection report and compliance report of EC and CCA following non 

compliances are observed :  

I) Unit has provided Septic tank/soak pits at several locations for disposal of 

sewage instead of STP (Sewage Treatment Plant) as per EC & CCA condition.  

 

2) ArcelorMittal and Nippon Steel (HRC Division) (ID-20680):  

 The unit having valid CCA No. AWH-107719 up to 31/12/2024 based on MoEF&CC 

EC Vide No. vide File No. J-11011/74- III / 2006 - IA.II (I) dated 29th May, 2008 

same is attached herewith and marked as “Annexure- III”.  

 The Unit was inspected by the official of the Gujarat pollution control Board on dated: 

02/06/2023 & 03/06/2023 to check the current status of issued CCA & EC. The Copy 

Inspection Report with Compliance of EC and CCA is attached herewith and marked 

as “Annexure- IV”.  

 As per the inspection report and compliance report of EC and CCA following non 

compliances are observed :  

I) Unit has obtained CCA for one ARP (Acid Recovery Plant) whereas unit has 

installed additional ARP. Unit has ARP of 250 m3/Day for authorization of 

spent acid generation of 2100 m3/Day in CRM process. Unit has not provided 

OCEMS (Online Continues Emission Monitoring System)  with ARP. 

II) Unit has jetty of 1190 m length and obtained CCA for jetty length of 736 m. 

III) Unit has actually provided canopy with suction facility to trap remaining 

emission and fugitive emission due to liquid metal/material transfer & 

handling in EAF Section-One Canopy (with FES) for One EAF. Presently 

secondary fume extraction system is not in operation & it’s not connected to 

any APCD (through ID Fan). Fugitive emission observed in EAF Section. 

IV) Unit has not provided gas scrubber with galvanizing section as per CCA. 

V) During visit fugitive emission from various sources is observed in Plant. 

VI) Unit has not obtained membership for incinerable waste i.e. spent ion 

exchange resin containing metals.  

 

3) ArcelorMittal and Nippon Steel (Plate Mill Division) (ID-22968):  

 The unit having valid CCA No. AWH-107721 up to 31/12/2024 based on MoEF&CC 

EC Vide No. vide File No. J-11011/ 74- II / 2006 - IA.II (I) dated 29th May, 2008 

same is attached herewith and marked as “Annexure- V”.  
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 The Unit was inspected by the official of the Gujarat pollution control Board on dated: 

02/06/2023 & 03/06/2023 to check the current status of issued CCA & EC. The Copy 

Inspection Report with Compliance of EC and CCA is attached herewith and marked 

as “Annexure- VI”.  

 As per the inspection report and compliance report of EC and CCA unit is found in 

compliance.   

 

4) ArcelorMittal and Nippon Steel (Pipe Mill Division) (ID-28839):  

 The unit having valid CCA No. AWH-107720 up to 31/12/2024 based on MoEF&CC 

EC Vide No. vide File No. J-11011/ 74- II / 2006 - IA.II (I) dated 29th May, 2008 

same is attached herewith and marked as “Annexure- VII”.  

 The Unit was inspected by the official of the Gujarat pollution control Board on dated: 

02/06/2023 & 03/06/2023 to check the current status of issued CCA & EC. The Copy 

Inspection Report with Compliance of EC and CCA is attached herewith and marked 

as “Annexure- VIII”.  

 As per the inspection report and compliance report of EC and CCA, following non-

compliances are observed:   

I) Unit has provided hood cover, ID fan with stack on Coating section. Unit has 

been asked to clarify the same details is not reflected in CCA.  

II) Unit has provided Septic tank/soak pits for disposal of sewage instead of STP 

containing oil.  

 In the matter of Hon’ble High Court of Gujarat Writ Petition (PIL) NO. 14 of 2022 of 

Roshni B. Patel V/s.  Union of India & Ors, against the AMNS group, Board has submitted 

affidavit dated: 17/06/2023 considering the report of Court Commissioner appoint by the 

Hon’ble Gujarat High Court. Copy attached herewith and marked as “Annexure- IX”.  

 

REPORT FINDINGS, OBSERVATION AND RECOMMENDATIONS:  

Considering observations of inspection reports, compliance reports of EC & CCA issued to 

the industry, following are recommendations/ suggestions/ corrective measures/ improvement 

are required to be taken by the AMNS Group of company before going for expansion as per 

the EC obtained in 2022. 

 

(1) AMNS Group shall provide STP for the entire complex as per the compliance 

submitted by the industry. (All Division) 

(2) Unit shall amend the CCA for the new ARP plant stack & provide OCEMS. (HRC 

Division) 

as per CCA condition. 

III) Unit has not obtained membership for incinerable waste i.e. Wastes or residues 
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(3) Unit shall amend the CCA for the corrected jetty of length 1190 meter as per the 

Environmental Clearance obtained in the year-2022. (HRC Division) 

(4) Unit shall complete the balance stage of secondary fume extraction system and 

connect with ID Fan. (HRC Division) 

 

            

(8) Unit shall amend the CCA for stack on coating section. (Pipe Mill Division)  

(9) Unit shall comply with Notice of Direction issued U/S-33(A) of The Water 

(Prevention and Control of Pollution) Act, 1974 dated 17/06/2023 (HRC & Plate Mill 

Division) to achieve Zero Liquid Discharge for entire complex issued considering the 

report of Court Commissioner appoint by the Hon’ble Gujarat 

High Court In the PIL NO. 14 of 2022 of Roshni B. Patel V/s.  Union of India & Ors. 

(All Division) 

(5) Unit shall provide gas scrubber with galvanizing section as per CCA. (HRC Division) 

(6) Unit shall strengthen fugitive emission control mechanism. (All Division) 

(7) Unit shall obtained membership for incinerable waste (i.e. Spent Resins & Wastes 

or residues containing oil). (HRC & Pipe Mill Division)  
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Gujarat Pollution Control Board 
Regional Office, Surat 

Inspection Report  

 

Conarc Division: 

1. Pellet plant 

2. HBI/DRI plant (1 no) 

3. Corex plant (2 nos.) 

4. Blast furnace & sinter plant (2 nos. replace with 1. No)  

5. Steel melt shop (4 EAF & 4.1 F) 

6. Caster & shop (4 slab & 2 billet caster) 

7. CSP & Hot Rolling Mill & long products Mill 

8. Lime plant (3 nos.) 

During inspection provided Corex plant -2 , BF, Sinter Plant,  SMP-2, HBI/DRI, CSP& Hot Rolling Mill, Caster & 

shop & Lime plant are observed in operation and production activities are going on. 

Unit has provided Corex plant & Blast Furnace plant for hot metal production which is sent to Steel Melting 

Shop (SMP) – 2 having (Conarc furnaces = 4 EAF & 4LF) for liquid steel production.  

Unit has also provided HBI/DRI plant for direct reduced iron & hot briquetted iron production, which is also 

sent to SMP – 2 for liquid steel production. 

Lime plant is provided for raw material for raw material supply and oxygen & other gaseous requirement is 

supply by M/s. Inox Air Product.  

Also, sinter plant is provided for making a sinter from various by products like utilize Iren ore fines generated 

form HBI/DRI plan, Iron fines generated from SMP plant and Mill Scale generated from CSP & hot rolling mill 

and other materials generated which can be used as raw material is sent to sinter plant and then sinter is feed 

to blast furnace plant as raw material. 

Also, unit has provided CSP& Hot Rolling Mill, Caster & shop for casting & rolling for finishing of various grade 

products.  

Name of Unit M/s Arcelor Mittal Nippon Steel India  Limited (Conarc Division)  
PCB ID: 14186 

Date & Time 01-06-2023 at 09:45 AM Onwards.  

Reference 1. H. O. Reference (An email received from Head Office Dated: 25-05-2023  tilted 
with- To submit status report of EC & CCA w.r.to Hon NGT Appeal No. 
27/2022(WZ) -Thakorbhai Vallabhbhai Khalasi Vs MoEF&CC & Ors.) 

2. Letter received from Collector office dated 01/05/2023 with attachment of 
representation of Shri Rushikumar Patel, Pramukha – Choryasi Taluka Panchayat 
regarding air & water pollution from M/s. AMNS India Ltd – Corex Plant. (Anx- VI) 

Representative of 
Unit 

Mr. Hansal Thakkar –Sr. Manager (Environment) 
 

Inspecting Staff Mr. N. V. Dashandi – S.O. 
Mr. B. D. Gohil – A.E.E. 
Mr. J.B. Gol – Apr. Engg.  

Observations: 
 

This unit is inspected with above mentioned both the references. An email from HO received to inspect the 
M/s AMNS India Ltd units on 25-05-2023. M/s AMNS group of industries is having integrated steel plant at 
hazira complex. This plant is mfg. various steel products from Iron ore, pellets & other raw material.  During 
inspection, unit is observed in operation & mfg. of steel & subsequent products is going on.  This Plant has 
originally obtained EC on 05-07-2010. Unit has obtained CCA & its valid upto 31-12-2024. Detail report is as 
unders:- 
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Gujarat Pollution Control Board 
Regional Office, Surat 

Inspection Report 
Unit has not having Pallet Plant, Billet Caster, Rebar & Wire rod plant in conarc division. Unit has done 

correspondence with Ministry for the same, Copy of that letter is attached herewith as annexure –VII.  

Water: 

Unit has water supply from Singanpor Wier (Variav pump house). 

Water is used in various processes. Wastewater mainly generates from cooling tower blow down and 

scrubbing & backwash. Generated waste water of corex plant is treated into primary treatment (clarifier) 

provided therein and reused for slag quenching whereas waste water generated from HBI/DRI plant mainly 

from scrubbing system is also sent to corex plant for treatment and as makeup in corex plant. Generated 

waste water from BF is used for slag granulation process of slag generated from BF within plant.  

Waste water generated from SMP-2 cooling blow down, backwash from softener/multigame filter, CSP mill 

cooling blow down and 270 MW power plants is treated into primary and tertiary ETP provided in conarc 

division. Treated entire waste water is recycled for cooling & slag quenching and utilized for fire hydrant, dust 

suppression and for gardening within plant. There is no any waste water discharge is observed from the conarc 

division. 

Unit has provided Septic tank/soak pits at several locations for disposal of sewage. Unit is in planning stage to 

provide Sewage Treatment Plant as per CCA Condition. 

Air: 

Unit has 6 nos. flue gas stacks and one vent in BF plant, 3 nos. of stacks of SMP – 2 and 3 nos. stacks of CSP are 

provided as flue gas emission stacks.  One flue gas stack emission sample is collected from FES Common stack 

of (SMP – 2.1 & 2.2 = Sr. No. 11&12 in CCA) SMP-2 of Conarc division is collected through provided APCMs, 

details as per data sheet. Unit has provided Bag House as APCM with FES Common stack of SMP-2. Unit has 

provided relevant APCMs as per consented permission with all the flue gas emission stacks. 

Unit has 3 nos. of process stacks with BF, 4 nos. stacks with HBI/DRI plant, 12 nos. of stacks in Corex plant & 2 

nos. flare stacks and 3 nos. stack in Lime Plant.  One sample is collected from the FES of Cast house of Corex 

Plant -2 (Sr. No. 12 in CCA) of Conarc division is collected through provided APCMs, details as per data sheet. 

Unit has provided relevant APCMs & Fume extraction systems as per consented permission with all the flue 

gas emission stacks. 

Unit is using multiple fuels in their plants. Unit is using NG as a fuel in Corex plant, BF, SMP-2, Lime, HBI/DRI. 

Also, from the Corex plant a high calorific value gas Corex gas is generated, which is utilized in Corex plant, 

Plate Mill Division & in 270 MW Power Plant as fuel. Also, a gas generated from BF is utilized into Blast 

Furnace.  

Ambient Air Quality Monitoring is carried out for 24 hours on two locations; 1. COS B Building terrace located 

in Corex plant of conarc division and 2. Terrace of house of Mr. Sharadbhai Patel resident of Village – Hazira. 

Unit has provided AAQMS stations in four direction as well as CEMS system with stacks of Conarc division.  

Unit is asked to provide the reading of last seven days, and reading of CEMS of FES Common stack of SMP-2 of 

Conarc division on date 01-06-2023 is noted as PM – 59.8 mg/Nm3, SO2 – 31.5 mg/Nm3 & NOx – 26.8 

mg/Nm3. Submitted AAQMS data and CEMS data is attached herewith as Annexure – III. 

For control of fugitive emission in Material Handling areas by water sprinklers, installation of dedusting 

systems, closed conveyors, curtains etc. provided by unit. 

During inspection, unit is instructed to take further necessary corrective measures for the preventing of 

fugitive emission during raw material handling & vehicular movement. 
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Gujarat Pollution Control Board 
Regional Office, Surat 

Inspection Report 
 

Slag & Other solid waste: 

Granulated slag is generated from Corex plant and Blast furnace, Slag is also generated from EAF and LF of 

SMP-2. Unit has provided two numbers of Slag Pit (Old & New) within the premises of the unit, where slag 

from different processes is brought and cooled by water spraying and stocked. Disposal details of slag 

presented by unit from Oct-22 to Mar-23 is attached herewith as annexure – I. Lime fines generated from lime 

plant is utilized into sinter plant as sinter binding material and generated off grade lime/dolime is 

commercially sold to market. FES dust recovered from fume extraction systems is also sent to sinter plant for 

sinter making. 

Hazardous waste management: 

Unit has obtained authorization for management of four category of hazardous Waste. Used Oil & waste 

residue containing oil is sent to registered rerefiners. Discarded container/barrels is send to authorized 

decontaminator. Sludge is send to TSDF. During visit about @ 70 MT ETP Sludge is observed stored common 

hazardous waste storage area of all the plants. During visit, It is inferred that generated ETP sludge is utilized in 

Sinter plant and remaining is send to TSDF site for disposal.  

Compliance of the EC as well as CCA are attached herewith as annexure – IV & V. 

Encl:  

1. Slag Disposal Details – Anx- I. 

2. NEI & Instructions – Anx-II. 

3. Production, water consumption, w/w generation, fuel consumption, Haz waste generation & stock, 7 days 

CEMS & AAQMS data - Anx – III. 

4. Compliance of Relevant EC & CCA - Anx – IV & V. 

5. Copy of complaint – Anx – VI. 

6. Copy of correspondence of unit with Ministry – Anx –VII.  

 

-sd- -sd- -sd- 
J. B. Gol B. D. Gohil N. V. Dashandi 

Apr. Engineer AEE SO 
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Gujarat Pollution Control Board 
Regional Office, Surat 

Inspection Report 
Sample Analysis Results: 

Air Stack: 

Source:  

Flue gas sample collected from Common stack attached to SMP Furnace 2.1 & 2.2 of Conarc division (SMP – 

2.1 & 2.2 = Sr. No. 11&12 in CCA) 

Parameters Observed value Norms 

PM 41 mg/Nm3 150  mg/Nm3 

SO2 2.15 ppm 100  ppm 

NOx 1.49 ppm 50  ppm 

 

Source:  

Process gas sample collected from the FES of Cast house of CorexPlant - 2 of Conarc division (Sr. No. 12 in 

CCA) 

Parameters Observed value Norms 

PM 95 mg/Nm3 150 mg/Nm3 

 

Ambient: 

1. From on terrace of COS-B building located into Corex Plant of Conarc Division 

Parameters Observed value 

(Microgram per M3) 

Norms 

(Microgram per M3) 

PM10 92  100  

PM2.5 50  60  

SOx 16.2  80  

NOx 29.9  80  

  

2. From on terrace of Sharadbhai Patel’s House, Village – Hazira. 

Parameters Observed value 

(Microgram per M3) 

Norms 

(Microgram per M3) 

PM10 81 100  

PM2.5 43 60  

SOx 11.3 80  

NOx 22.1 80  

 

 

Gist of Crux & Compliance status: 

 

This plant is mfg. various steel products from Iron ore pellets & other raw material.  During visit Unit is 

observed in operation and mfg. of steel & subsequent products is going on.  M/s AMNS group of industries is 

having integrated steel plant at hazira complex. This plant is mfg. various steel products from Iron ore, pellets 

& other raw material. During inspection, unit is observed in operation & mfg. of steel & subsequent products is 

going on. This Plant has obtained EC on 05-07-2010. Unit has obtained CCA & its valid upto 31-12-2024. 

 

Details of plant status & EC and CCA condition wise compliance status mentioned above. The compliance 

status of each condition has been prepared with description of compliance based on discussion with company 

representative/ observation/ available documents. Description of process & Compliance status is available in 

Crux hence refer the same.  Overall Unit is observed in Compliance with most of conditions except following, 
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Gujarat Pollution Control Board 
Regional Office, Surat 

Inspection Report 
CCA: 

● Some of the plant is not observed – Details are mentioned in Crux & Point wise compliance. 

Majorly Complied 4.3 & 4.4 & 4.8 (Stack & APCD & Ambient) 

Partially Complied 3.8 

Not Complied - 

 

 

EC Clearance (No. J-11011/ 714-A / 2008 - IA.II (I) dated 5
th

 July, 2010):  

● Some of the plant is not observed – Details are mentioned in Crux. 

Majorly Complied IV, VI, XI 

Partially Complied VII 

Not Complied - 

 

 

Abbreviation: Majorly Complied- It is used where unit is complying significantly (major portion) considering 

the scale/magnitude of activity, However efforts are required to further improvement for the statutory 

compliance. Partially Compliance: It is used where, Unit is complying partially, Not Complying: Unit is not 

complying to the condition. 

Additionally, 

 

● Treated entire waste water is recycled for cooling & slag quenching and utilized for fire hydrant, dust 

suppression and for gardening within plant. Unit is in planning stage to provide Sewage Treatment 

Plant as per CCA Condition. 

● For control of fugitive emission in Material Handling areas by water sprinklers, installation of 

dedusting systems, closed conveyors, curtains etc. provided by unit. During inspection, unit is 

instructed to take further necessary corrective measures for the preventing of fugitive emission 

during raw material handling & vehicular movement. 

● Generated slag is being stored in interim storage area within each plant than slag is further shifted to 

common slag pit area in conarc division. Unit has submitted slag disposal details from October-2022 

to March-2023 attached as annexure –I.   
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SR. NO. CONDITION STATUS 
1 CC&A Order No.AWH-108150, dated 20-05-2020. --- 

2 
. 

The consents shall be valid up to  31/12/2024 for the use of outlet for the discharge of 
treated effluent & air emission and to operation of industrial plant for manufacturing 
of the following items/products: 

Complied.  

 

Unit not having Pallet Plant, 

Billet Caster, Rebar & Wire 

rod plant. Copy of 

correspondence with ministry 

is uploaded as annexure-VII. 

 

 Sr. 
No. 

Prod
uct 

Products Quantity 
(MT/month) 

1. Pellet plant Pellets 4000000 

2. HBI/DRI plant (1 no) HBI/DRI 1850000 

Iron Ore Fines 268000 

3. Corex plant (2 nos.) Hot Metal 1700000 

Granulated Slag 510000 

Granulated pigIron 68292 

4. Blast furnace & sinter 
plant (2 nos. replace with 
1. No) 

Hot Metal 2040000 

Granulated Slag 612000 

5. Steel melt shop (4 EAF 
& 4 LF) 

Liquid Steel 5000000 

Slag 1000000 

Iron fines 62400 

6. Caster & shop (4 slab & 
2 
billet caster) 

Slabs from SlabCaster 4900000 

Billets from Billetcaster 2370000 

7. CSP& Hot Rolling Mill 
& 
long products Mill 

Hot Rolled Coil 3500000 

Mill Scale 120000 

Rebar 1599996 

Wire Rod 699996 

8. Lime plant (3 nos.) Lime / Do-lime 450000 

Lime     Stone     / 
Dolomite chips 

 

110000 

Lime fines 30000 

Off Grade Lime / Dolime 10000 

2.1 SUBJECT TO SPECIFIC CONDITION  

1 Industry shall obtain NOC from CGWA as per order of Hon. National Green Tribunal 
for thewithdrawal of ground water and you shall strictly comply with condition of 
NOC granted from CGWA. 

Not Applicable. Source 
of water supply fulfill 
from Singanpor Wier 
(Variav pump house) i.e. 
Tapi River 

2 Industry shall Manage Solid Waste generated from industrial activities as per 
Solid Waste Management Rules-2016[Solid waste define in rule-3(46)] 

Complied. 

3 As per provisions of Rule 18 of Solid Waste Management Rules-2016, You are 

directed to make an arrangement in Utilities to replace at least five percent (5%) 

of your solid fuel requirement „refused derived fuel‟. 

Unit is not using RDF 
at present. Using 
Corex Gas, NG, BF 
Gas as a fuel. 

4 Industry shall provide dedicated storage facility for fly ash. Complied. 

5 Industry shall Comply with fly ash notification 1999 as amended from time to time. Complied. 

 

Annexure-V 

COMPLIANCE OF CCA 
 

                 M/s. ArcelorMittal Nippon Steel India Limited (Conarc Division) (PCB ID: 14186) 
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3. CONDITION UNDER WATER ACT:  

3.1 Source of Water: Bore well Source of water supply fulfill from 

Singanpor Wier (Variav pump house) i.e. 

Tapi River 

3.2 The quantity of fresh water consumption for industrial purpose shall not exceed 

118911 Kl/Day. 

Complied. Considering the data furnished 

of last three months consumption of water 

is under permitted quantity. 

 

3.3 The quantity of fresh water consumption for Domestic purpose shall not exceed 

1800 KL/Day. 

Complied. 

3.4 The quantity of industrial effluent to be generated from the manufacturing process and 

other ancillary industrial operations shall not exceed 27405 KL/Day. However, 

discharge shall be within the concerned quantity mentioned in consent of the whole plant. 

Complied. There is no waste water 

discharge from the unit, generated waste 

water is reused/ recycled after treatment. 

 3.5 The quantity of Domestic wastewater (Sewage) shall not exceed 1500 KL/Day. Complied 

3.6 (A) The applicant shall provide adequate effluent treatment system in order to 

achieve the quality of the treated effluent as per GPCB norms mentioned below. 

                                 

                                 Parameters                                GPCB Norms 
PH                                   6.5 to 8.5 

Temperature                                               40º C  

Colour (pt.co.scale)                                   in 100 units 

                       Suspended solids                           100 mg/l 

                           Oil and grease                            10 mg/l 

Phenolic compounds                         1 mg/l 

                           Sulphides                                      2 mg/l 

Ammonical Nitrogen                             50 mg/l 

Total Chromium                           2 mg/l  

Hexavalent chromium                        0.1 mg/l  

BOD (5 days at 200 C)                    30 mg/l 

COD                                        100 mg/l 

Cyanides                              0.2 mg/l 

Fluorides                               1.5 mg/l  

Lead                                                 0.1 mg/l 

Copper                                     2 mg/l 

Nickel                                              3 mg/l 

Zinc                                     5 mg/l 

Chloride                                    600 mg/l 

Sulphate                                    1000 mg/l 

Bio-Assay Test                    90% Survival of fish after 

96 hours in 100 % Effluent 

Complied. 

There is no waste water discharge from the 

unit, generated waste water is reused/ 

recycled after adequate treatment. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 
3.7 The Final Treated effluent confirming to the above standards shall be reused in the 

plant and shall be utilized on own land for gardening and plantation purposes and 

shall not discharged treated wastewater in to surrounding environment. 

 

 

Complied 

3.8 Domestic Effluent @ 380 m3/day shall be disposed of through septic tank / soak pit 

system & @ 782m3/day shall be treated separately to confirm to the following 

standard and utilized on land for plantation or gardening within the factory 

premises. 

Parameters                          GPCB Norms  

BOD (5 days at 20º C)            Less than 20 mg/l 

Suspended Solids                      Less than 30 mg/l 

Residual Chlorine                    Minimum 0.5 mg/l 

 Partially Complied. 

Unit has provided soak pit/septic tank 

system for disposal of domestic sewage 

and STP is under planning phase. 
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4. CONDITIONS UNDER AIR ACT:  

 The following shall be used as fuel. Complied 

 Sr. No. Utility Fuel Total  

 Quantity  

 1 HBI/DRI Plant BG 
(NM3/Month) 

292,72,700 
Nm3/Month 

 

  

 Reducing gas 
(corex off gas 
after CO2 

absorption) 

2470,00,000 

Nm3/Month 

 

  

 2 COREX Plant Natural Gas 14,50,000 
Nm3/Month 

 
  

 3 SMS Plant, caster 
shop & CSP 
Plant& long 
product mill 

Natural Gas 10,00,0000 
Nm3/Month 

 

  

 4 Blast Furnace 
Plant 

BF gas 3,01,876 
Nm3/Hr 

 

  

 5 Lime Plant Natural Gas 1,950,000 
Nm3/Month 

 

  

 6 Pellet Plant Natural Gas 4,20,000 
Nm3/Month 

 

  

4.2 The applicant shall install & operate comprehensive adequate air pollution control system 
achieve prescribed norms. 

Complied 

4.3 The flue gas emission through stack attached to furnace conform to the following 
standards. 

 

Stack 
No. 

Stack 
attached 
to 

Stack 
Height in 
Meter 

Air 
Pollution 

Control 
System 

Parameter Permissible 
Limit 

Complied  

 

 

 

 

 

        --- 

(A) Pellet Plant 

1 Indurating 

Grinding 
35 ESP/ 

Bag Filter 
Particulate 
Matter 
SO2 

NOx 

150 mg/Nm3 
 
100 ppm 

  50 ppm 

(B)Blast Furnace 

2 Stove and 
Fume 
Extraction 
system 

75 Fume 
Extraction 
System 
(FES) with 
Bag Filter / 
Dust 
Suppression 
system 

Particulate 
Matter 
SO2 

NOx 

150 mg/Nm3 
 
100 ppm 
50 ppm 

 

 

 

 

 

4.1
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 3 Stock House 45 De-Dusting Particulate 
Matter 
SO2 

NOx 

150 mg/Nm3 
 
100 ppm 
50 ppm 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

One flue gas stack 

emission sample is 

collected from FES 

Common stack of 

(SMP – 2.1 & 2.2 = 

Sr. No. 11&12 in 

CCA) SMP-2 of 

Conarc division is 

collected through 

provided APCMs. 

 

 

 

 

 

 

 

 

 

 

-- 

 system with 
 Bag Filter 
  

 4 Turbo blower/ 
Boiler 1 & 2 

100 --- Particulate 
Matter 
SO2 

NOx 

150 mg/Nm3 
 
100 ppm 
50 ppm 

 

 

 

 5 Slag 
granulation 
plant 

70 --- #  Air     Vents     to 
Slag granulation vessel 
Only during tapping. 

 

 

 

 6 Hot metal 
Transfer/Fumes 
Exhaust 

45 FES System 
with      Bag 
Filter 

Particulate 
Matter 
SO2 

NOx 

150 mg/Nm3 
 
100 ppm 
50 ppm 

 

 

  

 7 Sinter Plant 
process stack 

60 ESP Particulate 
Matter 
SO2 

NOx 

150 mg/Nm3 
 
100 ppm 
50 ppm 

 

 

 

 8 Sinter Plant 
process stack 

30 ESP Particulate 
Matter 
SO2 

NOx 

150 mg/Nm3 
 
100 ppm 
50 ppm 

 

 

 

 (C) SMS Plant 

 9 FES (Fume 
Extraction 
System) 

45 Bag Filter Particulate 
Matter 
SO2 

NOx 

150 mg/Nm3 
 
100 ppm 
50 ppm 

 

 

 

 10 FES (Fume 
Extraction 
System) 

45 Bag Filter Particulate 
Matter 
SO2 

NOx 

150 mg/Nm3 
 
100 ppm 
50 ppm 

 

 

 

 11 FES (Fume 
Extraction 
System) 

45 Bag Filter Particulate 
Matter 
SO2 

NOx 

150 mg/Nm3 
 
100 ppm 
50 ppm 

 

 

 

 12 FES (Fume 
Extraction 
System) 

45 Bag Filter Particulate 
Matter 
SO2 

NOx 

150 mg/Nm3 
 
100 ppm 
50 ppm 

 

 

 

 (D) Rebar & Wire Road Mill 

 13 RHF 60 --- Particula 150 mg/Nm3 
 (Reheating teMatter 100 ppm 
 Furnace) SO2 50 ppm 
  NOx  

 14 RHF 60 --- Particula 150 mg/Nm3 
 (Reheating teMatter 100 ppm 
 Furnace) SO2 50 ppm 
  NOx  

 15 RHF 60 --- Particula 150 mg/Nm3 
 (Reheating teMatter 100 ppm 
 Furnace) SO2 50 ppm 
  NOx  

 (E) CSP Plant 
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 16 to 18  Tunnel 
Furnace-1 
(3Nos.) 

60 --- Particula 150 mg/Nm3    

teMatter 100 ppm 

SO2 50 ppm 
NOx  

19 to 21 Tunnel 
Furnace-2 
(3Nos.) 

60 --- Particula 150 mg/Nm3 
teMatter 100 ppm 

SO2 50 ppm 
NOx  

22 to 24  Tunnel 
Furnace-3 
(3Nos.) 

60 --- Particula 150 mg/Nm3 
teMatter 100 ppm 

SO2 50 ppm 
NOx  

4.4 There process emission through various stack / vent or reactor, process shall confirm to 
the following standards. 

 

Stack 
No 

No.            
attached 
to 

Stack 
Height in 
Meter 

Air 
Pollution 
Control 
System 

Parameter Permissible 
Limit 

  Complied. 

 

 

 

 

 

 

         --- 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

(A)Pellet Plant 

1 Feed End 33 ESP/BF Particulate 
Matter 

150 mg/Nm3 

2 Discharge End 30 ESP/BF Particulate 
Matter 

150 mg/Nm3 

3             Hearth    Layer   
Separation 

20 ESP/BF Particulate 
Matter 

150 mg/Nm3 

4 Additive 
Grinding 

32 ESP/BF Particulate 150 mg/Nm3 

Matter 

(B) Blast Furnace 

4 Gas flare 50 --- # Only flaring excess BF gas 

5 Pulverized 50 De-dusting Particulate 150 mg/Nm3 
Coal injection System with Matter 

 BF  

6 De-dusting for 50 De-dusting Particulate 150 mg/Nm3 
mixer System with Matter 

 BF  

(C) HBI/DRI Plant 

7 Recuperator 40 Ventury 
Scrubber 

Particulate 
Matter 

150 mg/Nm3 

8 Process dust 
collection 
system (PDCS) 

20 Dust 
collection 
Scrubber 

Particulate 
Matter 

150 mg/Nm3 

9 Junction 30 Dust Particulate 150 mg/Nm3 
House-23 collection Matter 

 Scrubber  

10 Junction 30 Dust Particulate 150 mg/Nm3 
house-24 collection Matter 

 Scrubber  
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 (D) COREX Plant  

One sample is    

collected from the 

FES of Cast house 

of Corex Plant -2 

(Sr. No. 12 in CCA) 

of Conarc division  

is collected  

through provided 

APCMs. 

 

 11 FES  of   Cast 30 Bag Filter Particulate 150 mg/Nm3 
 House Matter 

 12 FES  of   Cast 30 Bag Filter Particulate 150 mg/Nm3 
 House Matter 

 13 Gas Flare 30 --- Particulate 
Matter 
SO2 

NOx 

150 mg/Nm3 
 
100 ppm 
50 ppm 

 

 

 

 14 Gas Flare 30 --- Particulate 
Matter 
SO2 

NOx 

150 mg/Nm3 
 
100 ppm 
50 ppm 

 

 

 

 15 FES  Stock 
house      oxide 
line 

30 BF with De- 
dusting 
System 

Particulate 
Matter 

150 mg/Nm3 
 

 

 16 FES        Stock 
house      oxide 
line 

30 BF with De- 
dusting 
System 

Particulate 
Matter 

150 mg/Nm3 
 

 

 17 FES        Stock 
house coal line 

30 BF with De- 
dusting 
System 

Particulate 
Matter 

150 mg/Nm3 
 

 

 18 FES        Stock 
house coal line 

30 BF with De- 
dusting 
System 

Particulate 
Matter 

150 mg/Nm3 
 

 

 19 De-Dusting 30 BF      with Particulate 
Matter 

150 mg/Nm3 
 Coal drying De-dusting 
  System 

 20 De-Dusting 30 BF with De- Particulate 
Matter 

150 mg/Nm3 
 Coal drying dusting 
  System 

 21 De-Dusting 20 BF      with Particulate 
Matter 

150 mg/Nm3 
 Coal drying De-dusting 
  System 

 22 De-Dusting 30 BF      with Particulate 
Matter 

150 mg/Nm3 
 Coal De-dusting 
 transportation System 

 23 De-Dusting 18 BF      with Particulate 
Matter 

150 mg/Nm3 
 Coal De-dusting 
 transportation System 

 24 De-Dusting 18 BF      with Particulate 
Matter 

150 mg/Nm3 
 Coal Blending De-dusting 
  System 

 (E) Lime Plant 

 25 Lime/Dolime 45 Bag Filter Particulate 
Matter 

150 mg/Nm3 
 Plant 
  

 26 Lime/Dolime 45 Bag Filter Particulate 
Matter 

150 mg/Nm3 
 Plant 
  

 27 Lime/Dolime 45 Bag Filter Particulate 
Matter 

150 mg/Nm3 
 Plant 
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4.5 All bag filter shall be designed with adequate filtration rate. Complied. 

4.6 Electronic precipitator shall be designed in such a way that they shall be capable of 
removal of particulate loading in the flue gas. The treated flue gas shall meet the 
GPCB/CPCB/MOEF specified norms of discharge. 

Complied. 

4.7 All cyclone separator shall be adequately designed for particulate specific diameter sand 
removal efficiency. 

Complied. 

4.8 The concentration of the following parameters in the ambient air within the 
premises of the industry and a distance of from the source other than the stack. 
Vent shall not exceed the following levels. 

Ambient Air 

Quality 

Monitoring is 

carried out for 24 

hours at COS B 

Building terrace 

located in Corex 

plant of conarc 

division 

Parameters                            
Permissible Limit (Microgram/m3) 

Annual                 24 Hrs. Average 

Particulate Matter – 10 (PM10)                   60                                 100 

Particulate Matter – 12.5 (PM2.5)               40                                  60 

SO2                                                                                                   50                                  80 
NOX                                                                                                 40                                  80 

4.9 The applicant shall provide portholes, ladder, platform etc. at chimney(s) for 
monitoring the air emissions and the same shall be open for inspection to land foruse 
of Board's staff. The chimney(s) vents attached to various sources of emissionshall be 
designed by numbers such as S-I, S-2, etc. and these shall be 
painted/displayed to facilitate identification. 

Complied. 

4.10 The industry shall take adequate measures for control of noise levels from its own 
sources within the premises so as to maintain ambient air quality standards in respect 
of noise to less than 75 dB(A) during day time and 70 dB (A) during night time. 
Daytime is reckoned in between 6a.m. and 10 p.m. and nighttime is reckoned 
between 10 p.m. and 6 a.m. 

Complied 

6. AUTHORIZATION AS PER HAZARDOUS AND OTHER WASTE 
(MANAGEMENT AND TRANSBOUNDARY) RULES,2016 Form-2 [See rule 6 
(2)] 

 

6.1 Number of authorization: 108150, Date of issue: 20/05/2020  

6.2 M/s. ArcelorMittal Nippon Steel India Limited (Conarc Division), is hereby granted an 
authorization to operate facility for following Hazardous wastes on the premises situated 
at plot No.191 to 195,197,198,418,421,422,424 to 428, 27 Km, Surat - Hazira Road, 
Hazira 394 270, Dist. Surat. 

 
 

 
Complied. 
Generated ETP 

sludge is utilized in 

Sinter plant and 

remaining is send to 

TSDF site for 

disposal.  

 

  

Sr. 
 

Waste Description 

 
MT/Year 

 
Schedule- I 

 
Facility 

 

 No.  

 1 Chemical sludge from 
waste water treatment 

15000 35.3 Collection, storage,  

 transportation and disposal 
at GPCB approved TSDF 
site. 

 

 2 Used Oil 928 5.1 Collection, storage,  

 transportation and  

 disposal by selling to 
register re-refiners. 

 

 3 Waste or residues 
containing oil 

5 5.2 Collection, storage,  

 transportation and  

 disposal by selling to 
register re-refiners. 

 

 4 Empty Barrels / 
containers / Liners / 

Contaminated with 

hazardous chemicals / 

Wastes 

4690 33.1 Collection, storage,  

 transportation and disposal 
to authorized 
decontaminator. 
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6.3 
 

The authorization shall be valid up to 31-12-2024. 
Complied 

 
6.4 

The authorization is subject to the conditions stated below and such other condition 
as may be specified in the rules from time to time under the Environment Protection 
Act – 1986 and Haz. Waste (M&H and TM) Rules 2008. 

Complied 

 
6.5 

The authorization is granted to operate a facility for collection, storage, within 
factory premises, transportation and ultimate disposal of hazardous waste as per 

condition no 6.2 to the industry having valid CCA of this board. 

Complied 

 

7 
 

TERMS AND CONDITIONS OF AUTHORISATION 

7.1 The applicant shall comply with the provision of the Environment Protection Act, 1986 
and the rules made there under. 

Complied 

7.2 The authorization shall be produced for inspection at the request of an officer 
authorized by the GPCB. 

Complied 

7.3 The persons authorize shall not rent, lend, sell, transfer  or otherwise transport the 
HW without obtaining prior permission of the GPCB. 

Complied 

7.4 Any unauthorized change in personnel, equipment or working conditions as mentioned 
in the authorization order by the persons authorized shall constitute a breach of this 
authorization 

Complied 

7.5 The person authorized shall comply with the provision outlined in the central pollution 
control board guidelines on “Implementing and liabilities for environmental damages due 
to handling and disposal of handling and disposal of hazardous waste and penalty” 

Complied 

7.6 The person authorized shall comply with the provisions outlined in the central pollution 
control board guidelines on “imple mentin g liabilities for environmental damages due 
to handling and disposal of hazardous waste and penalty.” 

Complied 

7.7 It is the duty of the authorized person to take prior permission of the GPCB to close down 
the facility. 

Complied 

7.8 An application for renewal of an authorization shall be made as laid down in rule 6(2) 
Under Hazardous and Other Waste management and transboundary Rules, 2016. 

Complied 

7.9 The imported hazardous and other wastes shall be fully insured for transit as well as for 
any accidental occurrence and its clean-up operations. 

Complied 

7.10 The record of consumption and fare of the imported hazardous and pother waste shall be 
maintained. 

Complied 

7.11 The hazardous and other wastes  which gets generated during recycling or reuse or 
recovery or pre- processing or utilization of imported hazardous or other waste shall be 
treated and disposal of as per specific condition of authorization. 

Complied 

7.12 The importer or exporter shall bear the cost of import or export and mitigation of damages 
if any. 

Complied 

7.13 Any other condition for compliance as per the guidelines issued by the ministry of 
environment, Forest and Climate Change or Central Pollution Control Board from time to 
time. 

Complied 

7.14 The waste generator shall be totally responsible for (i.e. Collection, Storage, 
Transportation, and Ultimate Disposal) the wastes generated. 

Complied 

7.15 Records of waste generation, its management and annual return shall be submitted to 
Gujarat Pollution Control Board in Form-4 by 30th day of every year for the proceeding 
period April to March. 

Complied 

7.16 In case of any accident, details of the same shall be submitted on form-11 to Gujarat 
pollution Control Board. 

Complied 

7.17 As per “Public Liability Insurance Act-1991” Company shall get insurance policy, If 
applicable. 

Complied 

7.18 Empty Drums and container of toxic and hazard material shall be treated as per 
guidelines published for “management & handling of discarded container”. Records 
of the same shall be maintained forwarded to Gujarat Pollution Control Board. 

Complied 

7.19 In case of transport of hazardous waste to a facility for( i.e. treatment, Storage and 
disposal) existing in a state other that the state where hazardous waste wastes are generated 

Complied 
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 , the occupier shall obtain „No Objection Certificate‟ from the state pollution control board 

committee of the concerned state of union 
territory administration where the facility exists. 

 

7.20 Unit Shall  take  all  concrete  measures  to  show  sensible  result  in  waste 
generation,  reduction, 
avoidance, reuse and recycle. Actions taken in this regard shall be submitted within three 
months and also along with form-4. 

Complied 

7.21 Industry shall have to display the relevant information with regard to hazardous waste as 
indicated in the Supreme court‟s order in W.P.No 657 of 1995 dated 14th October 2003. 

Complied 

7.22 Industry shall have to display on-line data outside the main factory gate with regard to 
quantity and nature of hazardous chemicals being handled in the plant, including waste 
and air emissions and solid hazardous wastes generated within the factory premises. 

Complied 

 

8 
 

General Condition 

 

8.1 
Any change in personnel, equipment or working conditions as mentioned in the in the 
consent should be intimated to this board 

Complied 

 

8.2 
 

Applicant shall also comply with the general conditions as in annexure 1 
Complied 

 

 

8.3 

Whenever due to accident or other unforeseen act or ever, such emissions occur or is 
apprehended to occur in excess of standard laid down such information shall be forthwith 
reported to board, concerned police station, office of directorate of health services, 
department of explosives, Inspectorate of factories and local body. 

Complied 

 
8.4 

In case of failure of pollution control equipment, the production process connected to it 
shall be stopped. Remedial actions/measures shall be implemented immediately to bring 
entire situation normal. 

Complied 

 
 
 

8.5 

The Environment Management Unit/Shell be setup to ensure implementation on and 
monitoring of environmental safe guards and other conditions stipulated by statutory 
authorities. The environmental management Cell/Unit shall directly report to the Chief 
Executive  of  the  organization  and  shall  work  as  a  focal  point  for  internalizing 
environmental issues. These cells/units also coordinate the exercise of environmental 
audit and preparation of environment statements. 

Complied 

 
8.6 

The Environmental Audit Shall be carried out yearly and the environmental statements 
pertaining to the previous year shall be submitting to this state board latest by 30th

 

September every year 

Complied 

8.7 
The Board reserves the right to review and/or revoke the consent and/or make variations 
in the condition, which the board deems, fit in accordance with section 27 of the Act. 

Complied 

 

8.8 
In case of change of ownership/management the name and address of the new 
owners/partners/directors/proprietor should immediately be intimated to the board. 

Complied 

 

8.9 
Industry shall have to display the relevant information with regard to hazardous waste as 
indicated in the Supreme court‟s order in W.P.No 657 of 1995 dated 14th October 2003. 

Complied 

 

9 
 

Specific Condition 

 

9.1 
The Authorized actual user of hazardous and other waste shall maintain records of 
hazardous and other wastes purchased in a passbook issued by the state pollution control 
board along with the authorization. 

Complied 

 

9.2 
Handling over the hazardous and other waste to the authorized actual user shall be only 
after making the entry in the passbook of the actual user. 

Complied 

 

9.3 
In case of renewal of authorization, a self-certified compliance report in respect of 
effluent, emission standard and the condition specified in the authorization for hazardous 
and other waste shall be submitted to SPCB. 

Complied 

 

9.4 
The occupier of the facility shall comply the standard operating procedure / guidelines 
published by MOEF&CC or CPCB or GPCB from time to time. 

Complied 

 

9.5 
 

Unit shall comply provision of E-Waste Management Rules-2016. 
Complied 
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9.6 
The Disposal of Hazardous waste shall be carried out as per the waste management 
hierarchy. 

Complied 

 

9.7 
The occupier of facilities shall not store the hazardous waste and other waste for a period 
not exceeding ninety days. Prior permission of the board shall be obtained for extension 
of the storage period. 

Complied 

 

9.8 
The occupier shall maintain the records of generation, sale, storage, transport, recycling, 
co-processing and disposal of hazardous waste and make available during inspection. 

Complied 

 

9.9 
The transportation of the hazardous waste shall be carries out in GPS mounted dedicated 
vehicles. 

Complied 

--------------------------------------------------------------- 
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Annexure-IV 
 Compliance statuses of Environmental Clearance of ArcelorMittal Nippon Steel India Limited (Formerly Essar Steel (Hazira) 
Ltd (ESHL)) vide File No. J-11011/ 714-A / 2008 -  IA.II (I) dated 5

th
 July, 2010. 

 

COND. 
NO. 

POINTS TO BE COMPLIED COMPLIANCE STATUS 

A Specific Conditions  

i) The Ministry’s environmental clearance accorded for the existing Integrated Steel Plant (4.5 MMTPA) along with 
Captive Power Plant (270 MW) Vide letter nos. J – 11011/74/06 IA dated 13

th
 June, 2006, J – 11011 / 327 / 2006 – 

IA.II (I) dated 25
th

 April, 2007 and 29
th

 May, 2008 & integrated Steel Plant (5.0 MMTPA) along with Captive Power 
Plant (270 MW) vide letter no. J-11011/714/2008-IA II (I) dated 22

nd
 December, 2008 for the specified products in 

the name of M/S Essar Steel(Hazira) Limited stands withdrawn and supersedes the previous environmental 
clearance from the date of issue of this environmental clearance. 
 

ii) The gaseous emissions from various units shall 
conform the load/mass based standards notified 
by the Ministry on 19

th
 May, 1993 and standards 

prescribed from time to time. The Gujarat state 
pollution Control Board (GSPCB) may specify 
more stringent standards for the relevant 
parameters keeping in view the nature of the 
industry and its size and location. At no time the 
emission levels shall go beyond the prescribed 
standards. In the event of failure of any pollution 
control system adopted by the unit, the 
respective unit should not be restarted until the 
control measures are rectified to achieve the 
desired efficiency.  
 

Complied. 
Continuous stack monitoring facilities have been provided 
with effective air pollution control devices such as Dedusting 
systems, Electrostatic Precipitator (ESP), Bag House & Bag 
Filters, Hydro cyclone, Venturi Scrubber. 
 
DSC PLC controller system provided with Air Pollution Control 
measures. 
 
Continuous Emission Monitoring Systems (CEMS) are 
installed & real time data is being sent real time to CPCB & 
GPCB servers.   
 
 
 
 

iii) Efforts shall be made to reduce RSPM levels in 
the ambient air and a time bound action plan 
shall be submitted. On-line ambient air quality 
monitoring and continuous stack monitoring 
facilities for all the parameters (SPM, SO2 and 
NOx including CO) and sufficient air pollution 
control devices shall be provided to keep 
emissions levels below 100 mg / Nm3 and data 
shall be submitted to Ministry’s Regional Office 
at Bhopal, CPCB and GPCB. 

Complied.  
To reduce RSPM levels Continuous stack monitoring facilities 
have been provided with effective air pollution control 
devices such as Dedusting systems, ESP, Bag House & Bag 
Filters, Hydro cyclone, Venturi Scrubber.  
 
Installed Four nos. of Continuous (24*7) Ambient Air Quality 
Monitoring Stations (CAAQMS). 
 
Unit is carryout monthly manual monitoring for Ambient by 
Third Party NABL Lab & Recognized by MoEF&CC, New Delhi. 
 

iv) Electrostatic Precipitator (ESPs) to pellet plant, 
high efficiency ventury Scrubber(auxiliary) to Hot 
Briquetted Iron(HBI)Plant, wet type double 
ventury Scrubber shall be provided to gas 
cleaning system of Blast Furnace(BF) and bag 
filters to coal blending section, dry coal screen 
house, cast house, stock house, lime kiln etc. 
shall be provided to control gaseous emissions 
within the permissible limit. The flue gas 
emission through stacks attached to the boiler, 
furnace and heater shall conform to the 
standards prescribed by the GPCB and data shall 

Complied. 
Ventury scrubber to HBI Plant, wet Scrubber for Gas Cleaning 
plant of Blast Furnace and bag filters to coal blending section, 
dry coal screen house, cast house, stock house, lime kiln etc. 
provided to control gaseous emissions.  
 
Unit is carryout monthly manual monitoring for Ambient by 
Third Party NABL Lab & Recognized by MoEF&CC, New Delhi. 
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be submitted to Ministry’s Regional Office at 
Bhopal, CPCB and GPCB. 

 
iii) The National Ambient Air Quality Emission 

Standards issued by the Ministry vide G.S.R No. 
862 (E) dated 16

th
 November, 2009 shall be 

followed. 

Complied. 
Installed Four nos. of Continuous (24*7) Ambient Air Quality 
Monitoring Stations (CAAQMS). Last 7 days result of the 
same is attached as annexure-III. 
 

iv) In plant control measures for controlling fugitive 

emissions from spillage/ raw materials handling 

shall be provided. Further, specific measures like 

water Sprinklers/bag filters/cyclone dedusting 
system shall be provided to raw material 

handling section, transfer points, conveyors and 

hoppers, curtains etc. suitable enclosures, dust 

collection system and water sprinkling on haul 
roads shall be provided to control fugitive 

emissions. Dust from the induction furnace shall 

be collected in the hoods and dusty air will be 

cleaned by using cyclone and venture scrubber. 
Fume extraction system with bag filters shall be 

provided to Steel Melting Shop (SMS) and caster 

Steel plant (CSP). Dedusting system with bag 

filters shall be provided to cast house, stock 
house, coal injection system, hot metal de – 

sulphurization mixer of BF. Data on fugitive 

emissions shall be regularly monitored and 

records maintained. 
 

Mostly Complied. 
For control of fugitive emission in Material Handling areas by 
water sprinklers, installation of dedusting systems, closed 
conveyors, curtains.  
 
Mechanical sweepers. – 10 Nos. machines are provided for 
Regular cleaning of dust on roads. Water sprinkling systems 
are installed at various locations for controlling of dust 
emission. Dry fog systems are adopted for controlling of dust 
emission. Wind fence installed for controlling of dust 
emission. 

 
 
 

v) Gaseous emission levels including secondary 

fugitive emissions from blast furnace and sinter 

plant shall be controlled within the latest 
permissible limits issued by the Ministry and 

regularly monitored. Guidelines / Code of 

practice issued by the CPCB shall be followed. 

The emission standards issued by the Ministry in 
May, 2008 for the Sponge plants shall be 

followed. 

 

Complied.  
Adequate APCMs i.e. wet type double ventury Scrubber 
provided to gas cleaning system of Blast Furnace(BF) and bag 
filters are provided to control fugitive emission. ESP is 
provided as apcm with Sinter plant for fugitive emissions 
control. 
 

vi) Vehicular Pollution due to transportation of raw 

material and finished product shall be 
controlled. Proper arrangements shall also be 

made to control dust emissions during loading 

and unloading of the raw material and finished 

product. 
 

Mostly Complied.  
Unit has carried out regular cleaning of dust on roads 
through mechanical sweepers. – 10 Nos. of machines. Water 
sprinkling systems are installed at various locations for 
controlling of dust emission. 
 

vii) Total water requirement from Singanpore Weir 

shall not exceed 1, 00, 838 m3 / day. No ground 

water shall be used. Separate drains for 

domestic, process, storm water shall be provided 
in consultation with GPCB. All the other effluents 

shall be treated in plant – wise independent 

waste water treatment system. BF – GCP and 

Partially Complied as unit has not provided STP. 
 
Unit has obtained permission from Irrigation Dept. and unit 
has adopted system to recycle and reuse of treated waste 
water within plant and for gardening/plantation. 
As per the data furnished of last three months, consumption 
of water is under permitted quantity. 
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coal washery water shall be treated in thickener 

and used in the pig casting machine. Acidic and 
alkaline effluent from DM water plant shall be 

neutralized and reused in the plant through ash 

pond. Oil traps shall be provided to remove oil 

and grease. All the treated waste water from 
process shall be treated and recycled and reused 

for ash handling, dust suppression and green belt 

development. The domestic wastewater shall be 

treated in STP and treated wastewater after 
conforming to the prescribed standards shall be 

used for green belt development. 

 

 
Unit is using surface water from singanpore weir.  
  
Unit has provided Septic tank/soak pits at several locations 
for disposal of sewage from plant. Unit is in planning stage to 
provide Sewage Treatment Plant as per CCA Condition. 
 
 

viii) An effort shall be made not to discharge any 
treated waste water outside the premises and 
adopt ‘Zero’ effluent discharge. An effort shall be 
made to recycle and reuse the maximum treated 
wastewater in the process itself to reduce 
quantity of water consumption and effluent 
discharge into Tapi estuary. Only excess treated 
waste water after meeting the norms of Gujarat 
Pollution Control Board or as mentioned in E(P) 
Act, whichever are more stringent, shall be 
discharged to Tapi Estuary through RCC Pucca 
Channels. 

 

Complied.  
Unit has taken efforts to maximum reuse / recycle of Treated 
Effluents within the system. 
 
Unit is in process to commission RO unit for Zero Liquid 
Discharge (ZLD) project. 
 
 
 

ix) Prior permission for the drawl of 1, 00, 838 m3 / 
day water from Singanpore Weir from the 
concerned department shall be obtained. 

 

Complied.  
Approval obtained from Irrigation department for water 
drawl. 

x) The Water consumption shall not exceed 16 m3 / 
Ton of Steel as per prescribed standard. 

 

Complied. As per provided data from the unit Water 
consumption details for Year-2022 is 3.7 m3/TCS. 

xi) Ground water monitoring around the solid waste 
disposal site / secured landfill (SLF) shall be 
carried out regularly and report submitted to the 
Ministry’s Regional Office at Bhopal, CPCB and 
GPCB. 

 

Complied.  
Regular monitoring of Ground Water around the solid waste 
disposal site is being carried out by Third Party Approved Lab 
and report of the same is submitted to GPCB & MoEF&CC. 
 

viii) All the char from DRI Plant shall be utilized in 
AFBC Boiler of power plant and no char shall be 
disposed off anywhere else. Lime / dolime fines, 
mill scales, iron ore fines, DRI Fines, scale, sinter 
dust etc. shall be used in sinter plant. Blast 
Furnace slag shall be granulated. Granulated 
slag, BF & Corex slag shall be provided to cement 
manufacturers for further utilization. As 
proposed, an effort shall also be made 
manufacture tiles from the slag. All the other 
solid wastes including EAF slag and broken 
refractory mass shall be properly disposed off in 

Complied. 
BF & Corex plant is having slag granulation facility. Slag 
processed in granulation plant & granulated slag is being sold 
to Cement manufacturers. 
 
By – products Viz. Lime/ Dolime fines, mill scale, Iron ore 
fines, DRI fines, sinter dust, BF fines, coke fines and sludge 
cake of gas cleaning plant are being utilized in sinter plant.  
 
Slag generated from SMS is being utilized as: 
1) Recycle in Internal Plants ( Sinter, BF and Corex). 
2) Internal Plant area development. 
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environment friendly manner. Used lube oil and 
oily waste shall be provided to authorized 
recyclers / reprocessors. 

 

4) Road making. 
5) Internal Plant Road making. 
Used Oil sold to authorized recyclers / reprocessors. 

ix) A time bound action plan shall be submitted to 
reduce solid waste, its proper utilization and 
disposal. 

 

Complied.  
Action plan for Solid waste utilization & disposal has already 
been submitted. 

x) Proper handling, storage, utilization and disposal 
of all the solid waste shall be ensured and regular 
report regarding toxic metal content in the waste 
material and its composition, end use of solid / 
hazardous  waste shall be submitted to the 
Ministry’s Regional Office at Bhopal,SPCB and 
CPCB. 

 

Complied.  
Designated permanent storage shed with impervious flooring 
provided for Storage of Sludge & other waste. 
Data of manifest for hazardous waste are sent to GPCB. 
 

xi) As proposed, green belt for adequate width and 
density shall be provided in at least 33 % of plant 
area and along the boundary wall of the site as 
per the CPCB guidelines. 

Mostly Complied. 
As per furnished details, at present unit having green belt in 
166 Ha. Land which is @ 22.13 % of total plant area and also 
with expansion unit is developing green belt every year to 
comply with the condition. 
 

 
xii) 

The company shall undertake rainwater-
harvesting measures by collecting the rainwater 
through drains. The water collected shall be 
connected to raw water pipeline for reuse in the 
plant. The Company shall provide proper 
drainage system for rain water to prevent water 
logging within and in the vicinity of the plant. 

 

Complied. 
Rainwater conservation measures has already been 
undertaken and practiced by unit. 
 
During the period Apr’22 – Mar’23 Total 5,24,482 m3 
rainwater has been  harvested as per the details furnished by 
unit. 
 
 

xiii) Occupational Health Surveillance of the workers 
should be done on a regular basis and records 
maintained as per the Factories Act. 

Complied.  
Occupational Health Surveillance Programme & medical 
checkup of all workers and employees of company are being 
carried out and records of the same are maintained. 
 

xiv) The company shall comply with all the 

recommendations / action points made in the 

Charter on Corporate Responsibility for 

Environment Protection (CREPs) and progress 

report shall be submitted to MoEF/CPCB. 

 

Complied. 
Complying with the recommendations / action points made 
in the Charter on Corporate Responsibility for Environment 
Protection (CREPs). Compliance on Corporate Responsibility 
for Environment Protection (CREPs) submitted to MoEF&CC. 

xv) Environmental Clearance under CRZ Notification 
shall be obtained for Deep Draught Berth (550 
meter jetty along with channel) prior to 
commencement of the construction activities 
and the copy of environment clearance accorded 
shall be submitted. 

 

Complied. 
Unit has obtained CRZ clearance for Deep Draught Berth. 
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xiii) Coal in coal based captive power plant and 
natural gas in Corex plant, Steel melting shop, 
Caster shop and long product mill and Lime plant 
shall be used. No Coke Oven plant shall be 
installed. 

 

Complied. 
As NG & Coal is being used as per the condition stipulated. 
 
No coke oven plant installed. 

xiv) The Company shall provide housing for 
construction labour within the site with all 
necessary infrastructure and facilities such as 
fuel for cooking, mobile toilets, mobile STP, safe 
drinking water, medical health care, crèche etc. 
The housing may be in the form of temporary 
structures to be removed after the completion of 
the project. 

Complied. All necessary amenities are provided to the 
construction workers during the project activity. 
 
 
 
 
 
 
 

B General Conditions  

i) 
The project authorities must strictly adhere to 
the stipulations made by the Gujarat Pollution 
Control Board (GPCB) and the State Government. 

Complied. 
Unit has obtained permissions of the GPCB. 
 
 

ii) No further, expansion or modifications in the 
plant should be carried out without prior 
approval of the Ministry of Environment and 
Forest. 

Complied. 
And will be complied as and when required. 
 

iii) At least four ambient air quality monitoring 
stations shall be established in the downward 
direction as well as where maximum ground level 
concentration of SPM, SO2 and NOx are 
anticipated in consultation with the State 
Pollution Control Board. Data on ambient air 
quality and stack emission shall be regularly 
submitted to this Ministry including its Regional 
Office at Bhopal and GPCB / CPCB once in six 
months. 

Complied. 
Installed Four nos. of Continuous (24*7) Ambient Air Quality 
Monitoring Stations (CAAQMS). 
 
Unit is regularly submitting data to relevant authorities.  

iv) Industrial waste water shall be properly 
collected, treated so as to conform to the 

standards prescribed under GSR 422 (E) dated 

19th May, 1993 and 31
st

 December, 1993 or as 

amended form time to time. The treated 
wastewater shall be utilized for plantation 

purpose. 

 

Complied. 
Adequate ETP and treated waste water as well as Water 
circulation systems are provided. 

v) The overall noise levels in and around the plant 
area shall be kept well within the standards (85 
dBA) by providing noise control measures 
including acoustic hoods, silencers, enclosures 
etc. on all sources of noise generation. The 
ambient noise levels should conform to the 
standards prescribed under EPA Rules, 1989 viz. 
75 dBA (day time) and 70 dBA (night time). 
 

Complied.  
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vi) The project proponent shall also comply with all 
the environmental protection measures and 
safeguards recommended in the EIA / EMP 
report. Further, the company must undertake 
socio-economic development activities in the 
surrounding villages like community 
development programs, educational programs, 
drinking water supply and health care etc. 

Complied. 
Undertaken community development activities for nearby 
villages since inception. CSR Report submitted to GPCB & 
MoEF&CC regularly. 
 
Compliance to all the Points / recommendations of EIA / EMP 
Report is submitted through Half Yearly Environment 
Clearance Conditions compliance report to Ministry & GPCB. 

vii) As mentioned in the EIA / EMP, Project 

authorities shall ensure judicious utilization of 

Rs. 135.00 Crores and Rs.13.00 Crores 

earmarked towards the capital cost and 
recurring expenditure / annum earmarked for 

the environmental pollution control to 

implement the conditions stipulated by the 

Ministry of Environment and Forest as well as 
the State Government. An implementation 

schedule for complying with all the conditions 

stipulated herein shall be submitted to the 

Regional Office of this Ministry at Bhopal / CPCB 
/ GSPCB. The funds so provided shall not be 

diverted for any other purposes. 

 

Complied.  
As per furnished details by unit. Utilization of Funds for 
Capital & Recurring expenditure for the environmental 
pollution control. 

viii) A copy of clearance letter shall be sent by the 

proponent to concerned Panchayat, Zila 
parishad / Municipal Corporation, Urban Local 

body and the local NGO, if any, from whom 

suggestions / representations, if any, were 

received while processing the proposal. The 
clearance letter shall also be put on the website 

of the company by the proponent. 

 

Complied. 
Copies are submitted to all relevant authorities as 
represented by unit. 
 

ix) The project proponent shall upload the status of 

compliance of the stipulated environment 
clearance condition, including results of 

monitored data on their website and shall 

update the same periodically. It shall 

simultaneously be sent to the Regional Office of 
the MoEF&CC at Bhopal. The respective Zonal 

Office of CPCB and the SPCB. The criteria 

pollutant levels namely; SPM, RSPM, SO2, NOx 

(ambient levels as well as stack emissions) or 
critical sectoral parameters, indicated for the 

projects shall be monitored and displayed at a 

convenient location near the main gate of the 

company in the public domain. 
 

Complied. 
Environment clearance condition compliance report including 
results of monitored data already uploaded on the website of 
the company. 
 
Half yearly Environment Clearance Condition compliance 
report is submitted by unit to MoEF&CC & GPCB.  
 
Online Monitoring results of pollutant levels namely; PM10, 
SO2, NOx (ambient levels as well as stack emissions) is being 
displayed near main gate of the company in the public 
domain. 
 

 
 

x) The Project proponent shall also submit six 

monthly reports on the status of the compliance 

of the stipulated environmental conditions 
including results of monitored data (both in hard 

copies as well as by e mail) to the Regional 

Complied. 
Six monthly Environment Clearance Condition compliance 
report is being sent to GPCB, CPCB & MoEF&CC. 
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Office of MoEF&CC, the respective Zonal Office 

of CPCB and the GPCB. The Regional Office of 
this Ministry at Bhopal/ CPCB/ GPCB shall 

monitor the stipulated conditions. 

xi) The environmental statement for each financial 

year ending 31st March in Form - V as is 

mandated to be submitted by the project 
proponent to the concerned State Pollution 

Control Board as prescribed under the 

Environment (Protection) Rules, 1986 as 

amended subsequently, shall also put on 
website of the company along with the status of 

compliance of environmental conditions and 

shall also be sent to the respective Regional 

Office of the MoEF&CC at Bhopal by email. 
 

Complied. 
Environment Statement (Form V) is regularly submitted to 
GPCB. 

xii) The project Proponent shall inform the public 

that the project has been accorded 

environmental clearance by the Ministry and 
copies of the clearance letter are available with 

the SPCB and may also be seen at website of the 

Ministry of Environment, Forests and Climate 

Change (MoEF&CC) at http:/envfor.nic.in. This 
shall be advertised within seven days from the 

date of issue of the clearance letter, at least in 

two local newspaper that are widely circulated 

in the region of which one should be in 
vernacular language of the locality concerned 

and a copy of the same should be forwarded to 

the Regional Office at Bhopal. 

 

Complied. 
Already advertised in leading local newspapers after grant of 
clearance. 

xiii) The Project Authorities shall inform the Regional 
Office as well as the Ministry, the date of 
financial closure and final approval of the project 
by the concerned authorities and the date of 
commencing the land development work. 

Complied.  

 
-------------------------------------------------------------------------------------------------  
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GUJARAT POLLUTION CONTROL BOARD
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Phone : (079) 23226295
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Webs(e : www.gpcb.gov.in
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GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010
Phone : (079) 23226295
Fax : (079) 23232156
Website : www. gPcb. gov.in

CCA-Amendmcu!
BY RJ.A.D.

D.te:.NO: GFCBr'CCA-SRT-3{ (l5yID_20580/
To:
M/8. ArcelorMitt l Nippon shel Indir Limid( HRC Divirtun)
PJot No: 20!2J}, 24t264 3l2J2r,

,Za 17 KIt{. surrt-Hrzirr Rood.
sunt-394270,
Trl: Chora3i, Dirg Sulat

Sub
Ref

Amendment in the consolidated consent & Authodzation of tho Board.
CcA-Renewal vide order No. AWH-I07719 Dated ofissue :0710412020

In exercise of the power conferred under section-25 of the water (hevention and

Control of Pollution) Act-1974, under section-2l of the Air (Prcvetrtion and Control of
Pollution)-I981 and Authorization under rute 6(2) of the Hazandous And Other Waste
(Managemeft and Transboundary) Rules, 2016 fiamed undel rie Environmental
(kotection) Act-l986, The Board has granted CCA vide order No. AwH-107719 Dated of
issue : 07/041020 valid ttpto 30109D020 with speoifio conditions mentioned thercin.

The Board has right to review and amend the conditions ofthe said CCA Order,

1. The validity of the above referred CcA-Renewal is extended up 3l/l2l2D4 instqed

of date.d 30109n020.

2. The name of unit shall be read as M/s. ArcdorMittrl Nippor St€el ldi. Llmited
(HRC Divbiotr) instesd of M/s, Essrr Steel ldia Limiled (HRC Dlvisior)

3. The rest of the conditions of the above rEferred CcA-Renewal shall remain

unchanged. You are directed to comply with these conditions.

For and otr behslf of
GUJARAT POLLUTION CONTROL BOARI)

Trivedi)
Deputy Chief Environmertsl ErgiDeer

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Cettilied Organisation
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GT'JARAT POLLUTION CONTFOL BOARD
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Phone : (079) 23226295
Far : (079) 23232156
Wobsile : www.Opcb.gov.ln
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-l0-A, Gandhinagar-382 010
Phone : (079) 23226295
Fax : (079) 23232156
Website : w$/w.gpcb.gov.in
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Name of Unit M/s ArcelorMittal Nippon Steel India Limited (HRC Division) 
PCB ID: 20860 

Date & Time 02-06-2023 (11:00 AM to 20:30 PM) & 03-06-2023 (09:30 AM to 16:30 PM) – 
Visit started on 02-06-2023 & Continued on 03-06-2023 due to non-availability 
of technical representative of concerned process from industry side after 02- 
06-2023 20:30 Hrs. 

Reference H. O. Reference (An email received from Head Office Dated: 25-05-2023 tilted 
with- To submit status report of EC & CCA w.r.to Hon NGT Appeal No. 
27/2022(WZ) -Thakorbhai Vallabhbhai Khalasi Vs MoEF&CC & Ors.) 

Representative of 
M/s AMNS Ltd. 
(AMNS Group of 
companies) 

Mr. Ansal Thakkar –Sr. Manager (Environment) 
Mr. Soham Joshi - Manager(Environment) 

Both/Either representative have assisted/explained plant process and EMS 
with other technical officials of respective plant 

Inspecting Staff Mr. U. R. Shah - A.E.E. 
Mr. B. C. Gosai – A.E.E. 
Mr. C.C. Hadiya- S.S.A. (He has taken part in inspection on 02-06-2023) 

This unit is visited w.r. to H.O. reference. An email received to inspect the M/s AMNS units on 25-05- 

2023. M/s AMNS group of industries is having integrated steel plant at hazira complex. This plant is 

mfg. various steel products from Iron ore pellets & other raw material. During visit Unit is observed 

in operation & mfg. of steel & subsequent products is going on. This Plant has originally obtained EC 

on 23-07-1992 subsequently amended in 29-05-2008 (two ECs). CRZ approval for Jetty is granted on 

18-09-2006. Unit has obtained CCA & its valid upto 31-12-2024. 

Page 76

2324

USER
Typewritten text
Annexure - IV



Unit has water supply from Variav pump house(Surface water) 

 
Water is used in various processes. Wastewater mainly generates from cooling tower blow down, CRM 

plant process. Small portion of the Generated w/w is recycled in HBI Plant, Slag cooling etc. Unit has 

provided effluent treatment plant. Here Unit is receiving two types of w/w streams 1) Acidic w/w(30- 

35 m3/hr) , )Oily + Alkali w/w (10-15 m3/hr). Unit has provided separate treatment units for both the 

streams.Stream-1(Acidic) – Primary + tertiary: treatment starts with neutralization process, Unit is 

raising pH from 2 to 7 in step -1 & pH 7 to 11 in step-2, then coagulants been added, PST – filter press 

provided to remove Solids, Second stage clarifier(HRCT) followed by PST, then alkaline w/w neutralize 

with HCl & Send to PSF. Stream-2 (Oily+Alkali) (Primary+Secondary):Treatment starts with TPI units, 

then DAF after dosing of Polymer, then ASP-1 followed by ASP-2. Two Activated sludge process 

provided in series. Treated w/w is taken to common line for recycling & rest w/w discharged into 

estuary Zone of Tapi river. One w/w is collected from Conveyance channel of HRC division meeting at 

final junction point (w/w channel of other divisions) from where common conveyance (of all division) 

channel provided to discharge w/w into Tapi river estuary zone/mouth. Unit has provided OCEMS at 

final conveyance channel of HRC Division and noted reading ; BOD-1.54 mg/L, COD-4.66 mg/L, TSS- 

8.67 mg/L, pH-7.66, Totalizer-1228 m3. Unit has provided final closed outlet at River Tapi. Coordinates 

of the Final Discharge point : 21° 6’41.34”N , 72°39’35.04”E. Unit has provided Septic tank/soak pits at 

several locations for the disposal of Sewage generated from plant. Unit has submitted action plan to 

provide Sewage Treatment Plant as per CCA Condition. 
 

Jetty: 
 

Unit has own jetty for raw material & product handling. Unit has jetty of 1190 m length. During visit 

vessel berthed on jetty observed. Unit has total 04 barge unloaded at this jetty among which 01 big 

barge unloaded (crane) is observed. During visit its found not in operation. Unit has provided 

uncovered conveyor belts for movement of material (like ore billets, limes etc.) from jetty. Here no 

wastewater generation & discharge is observed during visit. As per CCA jetty length of 736 m 

mentioned hence unit has been asked to clarify about approval of 1190 m length jetty. Photograph of 

jetty attached herewith. 
 

Acid Regeneration Plant: 
 

Spent acid generated from CRM division is received at ARP for acid recovery. Unit has two acid 

regeneration plants of 5 KL/hr. During visit comparative new plant of 120 KLPD is observed in 

operation. Another Acid regeneration plant is found not in operation. Contacted person informed that 

it’s temporarily not in operation & maintenance work is going on. Unit has provided scrubber with 

that. At operational plan unit has one FBC (Combustion) chamber. Iron impurities from acid are 

separated & coming out in form of fines. Iron fines sent to sinter plant for utilization. Then absorber 

step to recover acid. Unit has provided alkaline scrubber (Gas scrubber) as APCD with ARP Plant. 

Regenerated acid recycled in mfg. process. 
 

Unit has one ARP plant as per CCA hence unit has been asked to clarify about second ARP. Unit has 

not provided OCEMS with Operational ARP plant. 

HBI Division: 
 

Iron process begins this plant. Basically lump ore & pellets are in iron oxide form. This process 

conducted to remove oxide content from ore/pellets. Unit is having total five HBI modules. HBI module 

basically vertical furnace to reduce iron (Fe) from iron oxide(Fe2O3). Here, First Natural gas used as 

fuel. Natural gas cracked into CO+H2 in reformer. CO+H2 is fed into at 900 C into furnace from bottom 

& Iron oxide is fed from top of the furnace. Sponge iron collected from bottom. Unit has provided Air 
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pre heater for heat recovery & Scrubber with the vent coming out from the top. Unit has also provided 

Veturi scrubber followed by Hydro cyclone (mist eliminator) – APCD for the smoke generated at the 

bottom of the furnace with separate stack. Iron ore fines generated in process sent to sinter plant. 
 

EAF (SMP-1): 
 

Sponge Iron (DRI/HBI form) is send to EAF section to close movable trolley. Unit is having total four 

Electric Arc Furnaces. Contacted person informed that ,This EAF is having capacity of 180 Ton/heat 

cycle (usually 70-75 min cycle). EAF is used for melting iron & remove impurities by adding lime 

majorly. Here sponge iron/scrap etc. utilized for making liquid iron. Unit has provided primary hood 

with all furnaces to extract fumes. Unit has provided separate Bag filter with all Furnaces. Unit has 

provided Canopy,as a secondary fume extraction system. Unit has actually provided canopy with 

suction facility to trap remaining emission and fugitive emission due to liquid metal/material transfer 

& handling. Presently secondary fume extraction system is not in operation & it’s not connected to 

any APCD (through ID Fan). Fugitive emission observed in EAF Section. Contacted person informed 

that, they are under process of installation of APCD with secondary fume extraction system. During 

visit erection work is going on. Unit has been asked to submit time bound action plan. Unit has ladle 

furnace for each EAF. Ladle furnace used to make alloy (Different grade MS) from iron. Here various 

materials are fed into liquid Fe. Ladle furnaces have separate Bag Filter & connected to stack of EAF. 

Unit has provided One stack sample is collected from the stack attached to EAF-3 furnace. 
 

HSM: 
 

Hot Strip Mill incorporates state-of-the art technology features for excellent quality of finished steel 

product. The re-heating furnace incorporates walking beam mechanism coupled with natural gas 

firing, which ensures uniform beating and soaking from all sides. The furnace is designed for Natural 

gas/NGL with provision for LDO firing during emergencies. Followed by RHF, mill has got a slab 

extractor and primary decoiling unit. 
 

The 4 high reverse Roughing mill attached with a vertical edger controls the width of the slab. The coil 

box through its unique process of end reversal during mid-stage of rolling ensures isothermal rolling 

resulting in uniform mechanical properties throughout the width and length of the coil. The finishing 

mill is equipped with 6-4 High finishing stands and 2 down coilers. 
 

CRM Division: 
 

Here, Hot rolled Coils (HRC) from HSM division taken for further process. This plan basically performs 

rolling, pickling, galvanizing processes. MS sheet first passed to series of roller to remove surface 

tension / straightening, then sheet is taken to Pickling process. Unit has total three pickling line. Unit 

has provided alkali scrubbing system with all pickling lines. Pickling line 1 & 3 has two stage scrubbers, 

Pickling Line -2 has Single stage scrubber. During visit this plant is also in operation & one stack sample 

is collected from stack attached to Pickling Line-1. Spent acid sent for regeneration & After pickling 

process, MS sheet is taken to rolling process , here sheet is passed through series of Roller press to 

reduce thickness at desired level. Here Oil & liquid is used in process. Unit has provided fume 

extraction system (FES) to remove oil mist. FES is connected to filter with steam coils. Through that Oil 

is removed from bottom of filter. During the visit @ 500-600 lts. Oil collected at common pit near to 

APCD is observed. Unit is having two 8 TPH boilers among one is standby. Unit is having 52 batch 

annealing furnace which is used in rotation as per requirement. H2 is used as fuel in annealing furnace. 

Unit is having two galvanizing line. Here Unit is having NG based furnace. Unit has not provided gas 

scrubber with galvanizing section as per CCA. 
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LIME PLANT (AUXILLARY PLANT) 
 

The shafts of the kiln have semicircular cross section. The two shafts are connected by a channel at 

certain-height. The shafts have an outer shell of steel plating. The kin are lined with suitable refractory 

material in the burning zone (calcining zone) and cooling zone. The preheating zone is lined mainly 

with fireclay bricks. After a period of operation, a thin crust of dust deposited on the refractory will 

contribute considerably to the protection of the brickwork against abrasion. 
 

The Kiln demands constants throughput. During each inversion, a measured amount of stone is 

charged into shaft, which in the next cycle will act as a regenerator. In this way, there is the lowest gas 

temperature and consequently, the maximum recovery of heat. The weight of the charge remains 

constant independent of the kiln output. The number of charges per hour and duration of the heating 

period are controlled. At nominal output kiln is charged every 12 minutes. At a lower output, the 

interval can be longer. 
 

The charging system consists of a hopper placed above the kiln in the middle of two shafts The hopper 

has two outlets, each equipped with a hydraulically operated valve. A belt conveyor feeds the hopper 

and charges a batch into the hopper. The stone from hopper will be fed to the appropriate valve. 

The calcinated lime shall be continuously discharged from both shafts via discharged tables located 

below. The rate of discharge is present for constant discharge from below the cooling zone of both 

shafts. 
 

The discharge tables extract the calcined lime from inside the kiln and the lime falls into the small 

discharges hoppers located underneath the discharge tables to collect the calcined lime during the 12 

minutes (approx.) burning period. 
 

Due to the high pressure inside the kiln, these hoppers are sealed off from the atmosphere by airtight 

hydraulically operated flaps During each inversion action when shafts are without pressure, those 

hydraulically operated flaps are opened and the burnt lime drops into the pressure free reception 

hopper Cooling air is fed into the discharge hoppers from where it reaches the kiln passing through 

the lime situated on the discharge tables 
 

The periodical reversing of the heating from one shaft to another required reversing devices for fuel 

combustion air and waste gas The fuel supply shall be reversed by means of special hydraulically 

operated valves. Combustion air and waste gas are also reversed by means of double acting hydraulic 

cylinder operated flaps. Cooling airg however, flows continuously into both shafts. The inversion 

process is controlled automatically through automation program. 
 

OXYGEN PLANT (AUXILLIARY PLANT) 
 

The plant employs the Molecular Sieve purification with Booster expansion Turbine system. 
 

The feed air after filtration is compressed to about 067 MPa (A) by Air Turbo Compressor. The 

compressed air is cooled down to 10 °C. Then it is fed into one of the molecular Siave where moisture, 

CO2 and Acetylene etc are absorbed by the Molecular Steve. This air is divided into two parts, one part 

is fed to the Booster Blower and the pressure is boosted to about 0.9 MPa (A) and cooled down to 

normal temperature by chilled water before entering the main Heat Exchanger. It is then withdrawn 

from the middle of the exchanger and fed into the Expansion Turbine. All the expanded air is sent to 

the upper column. Another part of air enters the main Heat Exchanger where it is cooled down to the 

lowest temperature by the outgoing gases and then it goes in the lower column. After the preliminary 

rectification of air in the lower column, the liquid products are withdrawn and fed into liquid air/liquid 

nitrogen sub cooler. Gaseous oxygen of purity 99.5 % is produced at the bottom of the upper column 
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which is withdrawn and sent to the main Heat exchanger to be warned up and then. comes out of cold 

box to the Oxygen Turbo Compressor where it is compressed to 3.04 MPa (A) for use. 

Liquid Oxygen is withdrawn at the lower part of the upper column from the condenser is transferred 

to liquid oxygen storage tank. Nitrogen containing less than 10 ppm of oxygen is withdrawn at the top 

of the column which is compressed in nitrogen turbo compressor up to 0.585 MPa (A) for use. 
 

The argon traction withdrawn from the middle part of the upper column is rectified in crude argon 

column. After the purification process, argon is fed back to the cold box and pre-cooled by argon heat 

exchanger before it goes into the middle of pure argon column Finally 250 Nm3/Hr liquid argon of 

purity 99 999 % is obtained at the bottom of pure argon column and is sent to the liquid argon storage 

tanks. Then it is compressed to 2.1 Mpa (A) by means of liquid of argon pump and vaporized for use. 

The instrument control and monitor the whole production process through Distributed Control System 

(DCS). The main process data from Air Turbo Compressor, Air Separation unit and other machinery 

must be monitored and controlled by DCS. Alarms and interlocking system has been identified in DCS 

to monitor and control the production. 
 

CPP & WHRB: 
 

Unit has one CPP of 31 MW. During visit dismantling of same is going on. Contacted person informed 

that they are removing the CPP. Unit has one Waste heat recovery Boiler of 25 MW. This WHRB uses 

heat from HBI modules & converts into power. During visit this observed in operation. 
 

Hazardous waste management: 
 

Unit has obtained authorization for management of six hazardous Waste. Used Oil & Discarded 

container is send to recycler. Unit is member of BEIL & Maurya Enviro Project P. Ltd. TSDF Site. During 

visit approx. 15-18 MT zinc dross is observed. Unit is sending Zinc dross to recycler. During visit about 

@ 60-70 MT ETP Sludge is observed in storage area. Contacted person informed that they are 

reutilizing in Sinter plant & additional ETP Sludge is sent to TSDF Site. Spent Ion Exchange resin 

generated from D.M. Plant. Unit has obtained authorization for the management of Spent Acid = 2100 

m3/day. However, Unit has two ARP Plants having total Capacity of 240 KL/D (m3/d). 

Generated slag is being stored in interim storage area near EAF plant. Recycle water is used for cooling 

of slag. This slag is further shifted to common slag pit area in conarc division. Unit has been instructed 

to submit last six months’ slag generation, storage and disposal details with proof. 
 

04 CAAQMS Location with parameter. 
 

 Unit has provided four CAAQMS location of all Directions. 

Location (Coordinates) Direction Parameters Value 

Location-1 (21.106917, 72.658469) East PM10, PM2.5, SO2, NOx, O3, CO 

Lcoation-2(21.101748, 72.648251) South PM10, PM2.5, SO2, NOx, O3, CO 

Location-3 (21.118640, 72.640407) West PM10, PM2.5, SO2, NOx, O3, CO 

Location -4 (21.129937, 72.655479) North PM10, PM2.5, SO2, NOx, O3, CO 

 
 Unit has provided OCEMS with stacks & Effluent channel of HRC division. During visit OCEMS 

is not observed with the stack of ARP. 
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Time 

 

FES_Line 
_1-SO2- 
(mg/Nm3 
)Raw 

FES_Lin 
e_1- 
NOx- 
(mg/Nm 
3)Raw 

FES_Line 
_2-SO2- 
(mg/Nm 
3)Raw 

FES_Line_ 
2_Nox- 
(mg/nm3) 
Raw 

CRM_GALV 
ANIZING_Lin 
e_1-SO2- 
(mg/Nm3) 
Raw 

CRM_GALVA 
NIZING_Line_ 
1-NOx- 
(mg/Nm3) 
Raw 

CRM_GALVA 
NIZING_Line 

_2-NOx- 
(mg/Nm3) 

Raw 

2023-06- 
03 
12 PM 

 

3.8 
 

4.1 
 

7.8 
 

12 
 

16.4 
 

30.1 
 

45.5 

 
 
 
 
 

Time 

CRM_RS 
D_STEA 
M_BOILE 
R-SO2- 
(mg/Nm3 

) Raw 

CRM_RS 
D_STEA 
M_BOIL 
ER-NOx- 
(mg/Nm 
3)Raw 

CRM_RS 
D_STEA 
M_BOILE 
R-PM- 
(mg/Nm 
3)Raw 

 

CRM_BAF 
-SO2- 

(mg/Nm3 
) Raw 

 

CRM_BAF- 
NOx- 

(mg/Nm3) 
Raw 

 

CRM_BAF- 
PM- 

(mg/Nm3) 
Raw 

 

Lime_Kiln_1- 
PM- 

(mg/Nm3) 
Raw 

2023-06- 
03 

12 PM 

 

10.5 
 

9.2 
 

7 
 

39.8 
 

89.5 
 

0.2 
 

106.8 

 
 
 

Time 

Lime_Kil 
n_2-PM- 

(mg/Nm3 
) Raw 

Lime_Kil 
n_3-PM- 
(mg/Nm 
3) Raw 

Lime_Kil 
n_4-PM- 
(mg/Nm 
3) Raw 

HSM_RHF 
_1-SO2- 

(mg/Nm3 
) Raw 

HSM_RHF_1 
-NOx- 

(mg/Nm3) 
Raw 

HSM_RHF_1- 
PM- 

(mg/Nm3) 
Raw 

HSM_RFH_2- 
SO2- 

(mg/Nm3) 
Raw 

2023-06- 
03 

12 PM 

 

19.6 
 

17.9 
 

6 
 

17.6 
 

20.5 
 

11.4 
 

18.5 

 
 
 
 

Time 

HSM_RF 
H_2-NOx- 

(mg/Nm3 
) Raw 

HSM_RF 
H_2_- 
PM- 

(mg/Nm 
3) Raw 

HBI_REC 
_5-PM- 

(mg/Nm 
3) Raw 

HBI_PDCS 
_5-PM- 

(mg/Nm3 
) Raw 

HBI_PDCS_1 
-PM- 

(mg/Nm3) 
Raw 

HBI_PDCS_2- 
PM- 

(mg/Nm3) 
Raw 

HBI_PDCS_3- 
PM- 

(mg/Nm3) 
Raw 

2023-06- 
03 

12 PM 

 

63 
 

5.6 
 

11.2 
 

0.3 
 

0.2 
 

0.1 
 

0.1 

 
 
 
 

Time 

HBI_PDC 
S_4-PM- 

(mg/Nm3 
) Raw 

HBI_REC 
UP_1- 
PM- 

(mg/Nm 
3) Raw 

HBI_REC 
UP_2- 
PM- 

(mg/Nm 
3) Raw 

HBI_RECU 
P_3-PM- 
(mg/Nm3 

) Raw 

HBI_RECUP_ 
4-PM- 

(mg/Nm3) 
Raw 

HBI_CPP_25 
MW-SO2- 
(mg/Nm3) 

Raw 

HBI_CPP_25 
MW-NOx- 
(mg/Nm3) 

Raw 

2023-06- 
03 

12 PM 

 

0 
 

9.1 
 

0.2 
 

8.4 
 

316.7 
 

3.4 
 

0 

 
 
 
 

Time 

HBI_CPP 
_25MW- 

PM- 

(mg/Nm3 
) Raw 

HRC_BO 
ILER_1_ 
2-PM- 

(mg/Nm 
3) Raw 

HRC_BOI 
LER_1_2- 

SO2- 

(mg/Nm 
3) Raw 

HRC_BOIL 
ER_1_2- 

NOx- 

(mg/Nm3 
) Raw 

EAF_1_2- 
PM- 

(mg/Nm3) 
Raw 

 

EAF_3-PM- 
(mg/Nm3) 

Raw 

 

EAF_4-PM- 
(mg/Nm3) 

Raw 

2023-06- 
03 

12 PM 

 

23.6 
 

7.7 
 

6.6 
 

6.2 
 

42.3 
 

17.9 
 

0.7 

 
 

During visit fugitive emission from various sources is observed in Plant. Fugitive emission in HBI plant 

observed due to heavy deposition of dust/iron fines layer over land/surfaces, Fugitive emission in lime 

plant due to material handling is observed. Fugitive emission due to raw material handling is also 

observed. Raw material heap height is observed more than Wind breaking wall. 
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Details of Samples collected: 
 

Sr. No. Sample Source 
1 W/W from Conveyance channel of HRC division 

2 Stack-Flue gas emission stack attached to EAF-3 furnace 

3 Stack –Process gas emission stack attached to Pickling Line-1 

Encl: 
 

1. NEI- 2 Days 

2. Corrective 

3. Compliance of Relevant CCA & SOP Checklist 

4. Compliance of relevant EC-1 (29-05-2008) 

5. Compliance of relevant EC-2 (29-05-2005) 

6. Compliance of CRZ Clerance(18-09-2006) 
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Compliance of CCA: 
 

Consent Order No. AWH-107719 Date of issue: 31-12-2024. No Comment 

The consents shall be valid upto 31-12-2024 for the use of outlet for the discharge of treated effluent 
and emission due to operation of industrial plant for manufacturing of the following items/ products 

 Sr. 

No. 

Plant Name Product /By 

Products 

Capacity 

MT/Month 

  

1 HBI (Module I-V) HBI 4,98,333 In Operation 

Iron Ore Fines 68,604 Generated during the process & utilised 

in Sinter plant 

LPG 5400 Unit does not having any LPG 

Storage/Plant. 

2 HRC Plant 

(EAF, Caster , 

HSM, SC) 

HR Coils 3,75,000 In operation ( HBI of First product used as 

R.M. in this product) 

Mill Scale 12,050 Generated during the process & utilised 

in Sinter plant 

Slag 98000 Generated during the process 

Iron Fines 6000 Generated during the process & utilised 

in Sinter plant 

3 Lime Plant Lime 40,400 In operation (Auxiliary material used in 

EAF for steel purification) 

Lime Fines 8000 Generated during the process & utilised 

in Sinter plant 

Lime 

Stone/Dolomil 

e Chips 

10590 Generated during the process & utilised 

in plant 

Off Grade 

Lime/ Dolime 

720 Generated during the process & utilised 

in Sinter plant or sell to utilizer 

4 Oxygen Plant Oxygen 

(Gaseous) 

371120000 In operation (Auxiliary material used in 

procee) 

Oxygen 

(Liquid) 

21240000 In operation (Auxiliary material used in 

procee) 

Nitrogen 

(gaseous) 

34520000 In operation (Auxiliary material used in 

procee) 

Argon 1058400 Unit dose not having argon plant. 

5 CRM Hot Rolled 

Pickled Coils/ 

Sheets 

1,70,000 In operation ( HRC Coil from SMP plant 

product is used as R.M. in this product) 

  Cold Rolled 

Coils/Sheet 

1,08,334 In operation (HRC Coil from SMP plant 

product is used as R.M. in this product) 

Galvanized 

Sheet/Coils 

54,167 In operation 

Coated 

Sheet/Coils 

8334 In operation (HRC Coil from SMP plant 

product is used as R.M. in this product) 

Specnt Acid 

(M3/Day) 

2100 Unit has two acid regeneration plant of 

120 KLPD cap. Each) 

Iron Oxide 1050 Generated during the process & utilised 

in Sinter plant 

6 CPP-31 MW Captive Power 

(MU/Day 

744 MWH 

(31 MW) 

Not in operation & dismantling is going on 

7 Extension of 

Existing Captive 

  Unit has jetty of 1190 m length 
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  Jetty (734 

Meters) 

    

8 Waste Heat 

Recovery Based 

Power Plant 

Power 25 MW In operation 

1. The applicant shall strictly comply with all condition/stipulated 
made in Environmental Clearance issued by Ministry of 
Environment and Forest,New Delhi in it order no- J- 
11011/74/2006-IA-II(I) Dated, 13/06/2006 and CRZ clearance for 
extension of existing captive jeety vide order no. II-65/2005-IA-III 
Dtd. 18/09/2006 respectively. 

Unit is submitting six monthly 
compliance to MOEF&CC. 

2. Industry shall strictly comply with all specific conditions 
mentioned in Environmental Clearance issued by Govt. of India, 
Ministry of Environment and Forest vide their letter No. J- 
11011/74/2006 IA-II(I). dtd. 13/06/2006. 

Unit is submitting six monthly 
compliance to MOEF&CC. 

3. The unit shall strictly observe and comply with conditions 
stipulation made in Environmental Clearance issued by MOEF, 
New Delhi in its order No:- J-11011/45/2004-IA-II(I) dtd, 
07/11/2005. 

Unit is submitting six monthly 
compliance to MOEF&CC. 

4. The applicant shall strictly observe & comply with various 
stipulation imposed by MOEF, New Delhi in its Order no. J- 
11011/4/95-IA0II(I) dtd. 23/07/1992 & to submit compliance 
report thereof. 

Unit is submitting six monthly 
compliance to MOEF&CC. 

5. The applicant shall strictly observed & comply with all 
condition of Environmental Clearance granted by Ministry of 
Environment and Forest, vide letter no. J-13011/90/2006-IA-II(I) 
Dated, 20/04/2007. 

Unit is submitting six monthly 
compliance to MOEF&CC. 

6. Industry shall manage Solid Wastes generated from 
industrial activities as per Solid Waste Management Rules-2016 
(solid waste as defined in Rule-3(46)). 

Unit is managing solid waste as 
per Solid waste management 
rules-2016. 

7. As per Provisions of Rule 18 of Solid Waste Management 
Rules-2016 you are directed to make an arrangement in 
Utilitiesto replace at least five percent (5%) of your solid fuel 
requirement by ‘refused derived fuel’. 

Not complied 

8. Industry shall obtain NOC from CGWA as per order of Hon. 
National Green Tribunal for the withdrawal of ground water. 

Unit is receiving surfaces water 
for as Water Source. 

9. The applicant shall strictly observed & comply with all 
condition of Environmental Clearance granted by Ministry of 
Environment and Forest, vide letter no. J-11011/4/1992-IA II (I), 
Dated:- 04/07/2005. 

Unit is submitting six monthly 
compliance to MOEF&CC. 

10. Applicant shall comply to the Standard Operating Procedure 
for acid reuse will be complied with judiciously. 

Compliance of Minimal requisite 
facility is attached below. 

11. Spent Acid After regeneration shall be reused in this. Unit has two ARP. 

3. CONDITIONS UNDER THE WATER ACT:  

3.1. Source of water: - Borewell Variav (Surface water) 

3.2. The quantity of the water consumption for industrial 
purpose shall not exceed 93966 KL/Day. 

Complying. 
As per submission, last three 
month waste consumption 
March-23-36848 KL, April-23- 
37662 KL, May-23-38666 KL. 

3.3. The quantity of the fresh water consumption for domestic 
purpose shall not exceed 2711 KL/Day 

3.4. The quantity of the industrial effluent to be generated from 
the manufacturing process and other ancillary industrial 
operations shall not exceed 19672 KL/Day, however discharge 
shall be within the consented quantity mentioned in consent of 
the whole plant. 

Complying. 
As per submission, last three 
month generation March-23- 
2816 KL, April-23-2660 KL, May- 
23-2651 KL. 
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3.5. The quantity of domestic waste water shall not exceed 
1173 KL/Day. 

 

3.6. (A) The applicant shall provide adequate effluent treatment 
system in order to achieve the quantity of the treated effluent as 
per GPCB norms mentioned below. (HBI & HRC Plant): 

Treated effluent Sample is 
collected for analysis purpose. 

 PARAMETERS GPCB NORMS  

PH 6.5 TO 8.5 

Temperature 40º C 

Colour (Pt. co. scale) inn units 100 

Suspended Solids 100 mg/l 

Oil and Grease 10 mg/l 

Phenolic Compounds 1 mg/l 

Sulphides 2 mg/l 

Ammonical Nitrogen 50 mg/l 

Total Chromium 2 mg/l 

Hexavelent Chromium 0.1 mg/l 

BOD (5 days at 200C) 30 mg/l 

COD 100 mg/l 

Cyanides 0.2 mg/l 

Fluorides 1.5 mg/l 

Lead 0.1 mg/l 

Copper 2 mg/l 

Nickel 3 mg/l 

Zink 5 mg/l 

(B) CPP Plant:- CPP plant is not in operation. 
 Boiler Blow Down:- 

Suspended Solids 

Oil and Grease 

Total Copper 

Total Iron 

 
100 mg/l 

10 mg/l 

1.0 mg/l 
1.0 mg/l 

 

Cooling Water Blow Down:- 

Free Available Chlorine 

Zinc 

Hexavalent Chromium 

Total Chromium 

Phosphate 

 
0.5 mg/l 

1.0 mg/l 

0.1 mg/l 

0.2 mg/l 

5.0 mg/l 

Combined Effluent:- 

PH 

Suspended Solids 

Oil and Grease 

Total Copper 

Total Iron 

Zinc 

Hexavalent Chromium 

Total Chromium 

Phosphate 

 
6.5 To 8.5 

100 mg/l 

10 mg/l 

1.0 mg/l 
1.0 mg/l 

1.0 mg/l 
0.1 mg/l 
0.2 mg/l 

5.0 mg/l 

3.7. The Final treated effluent confirming to the above 
standards shall be discharged into Estuary Zone of river Tapi 
through closed pipe through one outlet only. 

Complying, 
Unit has common channel for all 
units followed by disposal 
pipeline on the bank of Tapi river 
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3.8. Domestic effluent @ 380 M3/day shall be disposed off 
through septic tank/ soak pit system & @782 M3/day shall be 
treated separately to confirm to the following standards and 
utilized on land for plantation or gardening within the factory 
premise. 

Partial Complying, 
Domestic effluent is disposed off 
through Septic Tank/Soak Pit. 
Unit is in process to install two 
STPs of 250 m3/day 

 BOD (5 days at 200C) Less than 20 mg/l  

Suspending Solids Less than 30 mg/l 

Residual Chlorine Minimum 0.5 mg/l 

Domestic effluent shall be disposed off through septic tank/soak 
pit system. 

Complying, 
Domestic effluent is disposed 
through septic tank/Soak pit. 

4.CONDITIONS UNDER THE AIR ACT:  

4.1. The following shall be used as a fuel. Complying, 

 Sr. No. Fuel Quantity  Unit is using consented fuel as 

1 HBI (Mod-I-V):  such 

 NG (Sm3/Day) 5610173  

 LPG 932 TPD  

 Naptha/ NGL 376 TPD  

 HRC: (Lime plant , RHF,   

Boiler)   

NG (Sm3/Day) 9312164  

NGL/Naptha 7507 TPD  

 CRM:   

NG (Sm3/Day) 194568  

 CPP:- 31 MW:   

NG (Sm3/Day) 192000  

NGL/Naptive 168 TPD  

4.2. The applicant shall install & operate comprehensive 
adequate air pollution control system in order to achieve 
prescribed norms. 

Majorly Complying. Unit has 
installed almost APCD as per 
Consent. Details are as per 4.3 & 
4.4 

4.3. The flue gas emission through stack attached shall 
conform to the following standards: 

 

 Sta Stack Stack Air Parameters Permissible Status during  

ck attached to heigh Pollution  Limit Inspection 

No  t in Control    

.  Meter System    

(A) HRC Plant:-   

1. Boiler of 30 ---- Particulate 50 mg/Nm3 

100 ppm 

50 ppm 

Standby utility  

 HRC Plant   Matter  

    SO2  

    NOx  

2. Heat 60 Tall Particulate 10 mg/Nm3 

10 ppm 

80 ppm 

Not in operation.  

 Recovery  Chimney Matter Dismantling is going 

 Steam   SO2 on. 

 Generator   NOx  

 (HRSC)-31     

 MW     

3. Reheating 88.5 ---- Particulate 100 mg/Nm3 

40 ppm 

125 ppm 

In operation  

 Furnace I   Matter  

    SO2  
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     NOx    

4. Reheating 

Furnace II 

88.5 ---- Particulate 

Matter 

SO2 

NOx 

150 mg/Nm3 

40 ppm 

125 ppm 

In operation  

5. Electric Arc 

Furance I & II 

45 FES System 

1 & 2 with 

Bag Filter 

Particulate 

Matter 

80 mg/Nm3 Suction Hood with 

Bag filter provided. 

 

6. Electric Arc 

Furance III 

45 FES System 

with Bag 

Filter 

Particulate 

Matter 

80 mg/Nm3 Suction Hood with 

Bag filter provided. 

 

7. Electric Arc 

Furance IV 

45 FES System 

with Bag 

Filter 

Particulate 

Matter 

80 mg/Nm3 Suction Hood with 

Bag filter provided. 

 

8. Normalizing 

Furance 

30 ---- Particulate 

Matter 

SO2 

80 mg/Nm3 

40 ppm 

Suction Hood with 

Bag filter provided. 

 

(B) CRM Plant:-   

1 Boiler No. 1 

& 2 of CRM 

30 ----- Particulate 

Matter 

SO2 

NOx 

50 mg/Nm3 

100 ppm 

50 ppm 

NG base Boiler  

2. Batch 

Annealing 

Furnace 

(BAF) 

20 ---- Particulate 

Matter 

SO2 

NOx 

50 mg/Nm3 

100 ppm 

50 ppm 

In operation(Used in 

rotation) 

 

3. Heat 

Recovery 

Steam 

generator 

(HR SG) – 25 

MW Waste 

Heat 

Recovery 

Based Power 

Plant 

60 ---- Particulate 

Matter 

SO2 

NOx 

150 mg/Nm3 

50 ppm 

190 ppm 

In operation.  

4.4. There process emission through various stack/vent of reactor, process shall confirm to the 
following standards: 

 Stac 

k 

No. 

Stack 

attached to 

Stack 

height 

in 

Meter 

Air 

Pollution 

Control 

System 

Parameters 
Permissible 

Limit 

Status during 

Inspection 

 

 (A) HBI Plant:-   

 1. HBI 

Performer 

cum 

30 Venturi 

Scrubber 

PM 
50 mg/Nm3 In Operation. 

Scrubber Provided as 

APCD 
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  Recuperator 

I 

      

 2 Reformer 

cum 

Recuperator 

II 

30 Venturi 

Scrubber 

PM 
50 mg/Nm3 In Operation. 

Scrubber Provided as 

APCD 

 

 3 Reformer 

cum 

Recuperator 

III 

30 Venturi 

Scrubber 

PM 
50 mg/Nm3 In Operation. 

Scrubber Provided as 

APCD 

 

 4. Reformer 

cum 

Recuperator 

IV 

40 Venturi 

Scrubber 

PM 
50 mg/Nm3 In Operation. 

Scrubber Provided as 

APCD 

 

 5 Reformer 

cum 

Recuperator 

V 

40 Venturi 

Scrubber 

PM 
50 mg/Nm3 In Operation. 

Scrubber Provided as 

APCD 

 

 6 HBI Process 

Dust 

Collection 

System 

(PDCS) I 

20 Venturi 

Scrubber + 

Hydro 

cyclone 

PM 
40 mg/Nm3 In operation. Venturi 

Scrubber with Mist 

eliminator (Hydro 

cyclone) is provided as 

APCD 

 

 7 PDCS II 20 Venturi 

Scrubber + 

Hydro 

cyclone 

PM 
40 mg/Nm3 In operation. Venturi 

Scrubber with Mist 

eliminator (Hydro 

cyclone) is provided as 

APCD 

 

 8 PDCS III 20 Venturi 

Scrubber + 

Hydro 

cyclone 

PM 
40 mg/Nm3 In operation. Venturi 

Scrubber with Mist 

eliminator (Hydro 

cyclone) is provided as 

APCD 

 

 9 PDCS IV 20 Venturi 

Scrubber + 

Hydro 

cyclone 

PM 
40 mg/Nm3 In operation. Venturi 

Scrubber with Mist 

eliminator (Hydro 

cyclone) is provided as 

APCD 

 

 10 PDCS V 25 Venturi 

Scrubber + 

Hydro 

cyclone 

PM 
40 mg/Nm3 In operation. Venturi 

Scrubber with Mist 

eliminator (Hydro 

cyclone) is provided as 

APCD 

 

 
(B) Lime Plant:- 
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 1 Lime Plant 

Kiln I 

45 Bag Filter PM 150 mg/Nm3 In operation and bag 

filter is provided as an 

APCM. 

 

 2 Lime Plant 

Kiln II 

45 Bag Filter PM 150 mg/Nm3 In operation and bag 

filter is provided as an 

APCM. 

 

 3 Lime Plant 

Kiln III 

45 Bag Filter PM 150 mg/Nm3 In operation and bag 

filter is provided as an 

APCM. 

 

 4 Lime Plant 

Kiln IV 

45 Bag Filter PM 150 mg/Nm3 In operation and bag 

filter is provided as an 

APCM. 

 

 
(c) CRM Plant:- 

  

 1 HCl 

Scrubber 

attached to 

Pickling 

operation 

(Line 1) 

25 HCL 

Scrubber 

HCL 20 mg/Nm3 In Operation. Alkali 

Scrubber provided as 

APCD. 

 

 2 HCl 

Scrubber 

attached to 

Pickling 

operation 

(Line 2) 

25 HCL 

Scrubber 

HCL 20 mg/Nm3 In Operation. Alkali 

Scrubber provided as 

APCD. 

 

 3 HCl Fume 

Scrubber 

attached to 

Acid 

Regeneratio 

n Plant 

(ARP) 

25 HCL 

Scrubber 

HCL 20 mg/Nm3 In Operation. Alkali 

Scrubber provided as 

APCD. 

 

 4 Fume 

Extraction 

System 

Attached to 

Cold Rolling 

Mill (Line 1) 

30 FES System SO2 

NOx 

40 mg/Nm3 

25 mg/Nm3 

FES with filtration 

provided as APCD 

 

 5 Fume 

Extraction 

System 

Attached to 

Cold Rolling 

Mill (Line 2) 

30 FES System SO2 

NOx 

40 mg/Nm3 

25 mg/Nm3 

FES with filtration 

provided as APCD 

 

 6 Gas 

scrubber 

attached to 

Galvanizing 

30 Gas 

Scrubber 

SO2 

NOx 

40 mg/Nm3 

25 mg/Nm3 

This is NG base 

furnace. Gas Scrubber 

not provided 

 

Page 89

2337



  operation 

(Line 1) 

      

 7 Gas 

scrubber 

attached to 

Galvanizing 

operation 

(Line 1) 

20 Gas 

Scrubber 

SO2 

NOx 

40 mg/Nm3 

25 mg/Nm3 

This is NG base 

furnace. Gas Scrubber 

not provided 

 

 (d) Pickling Plant:-   

 1 Pickling Line 30 Water 

Scrubber 

HCL 20 mg/Nm3 In Operation. Alkali 

Scrubber provided as 

APCD. 

 

4.1. Industry shall take adequate measure to control dusting 
due to storage, transportation & handling of Coal/Lignite & fly 
ash. 

Partially Complied 
 

Fugitive emission due to raw 
material handling is also 
observed. Raw material heap 
height is observed more than 
Wind breaking wall. 

4.2. Industry shall comply with Coal handling guideline of the 
Board. 

Partial Compliance 

4.3. Industry shall comply with fly ash notification 1999 as 
amended from time to time. 

No generation of Fly ash from 
HRC division. No coal base d 

4.4. The concentration of the following parameters in the 
ambient air within the premises of the industry and a distance of 
10meters from the source) other than the stack/vent) shall not 
exceed the following levels. 

AAQM is carried out at AMNS 
complex during inspection on 01- 
06-2023 by other team 

  
Parameters 

Permissible Limit 
(Microgram/m3) 

 

Annual 
24 Hrs. 
Average 

Particulate Matter – 10 (PM10) 60 100 

Particulate Matter – 10 (PM2.5) 40 60 
SO2 50 80 
NOX 40 80 

4.5. The applicant shall provide portholes, ladder, platform etc 
at chimney(s) for monitoring the air emissions and the same shall 
be open for inspection to/and for use of Board’s staff. The 
chimney(s) vents attached to various sources of emission shall be 
designed by numbers such as S-1, S-2, etc. and these shall be 
painted/displayed to facilitate identification. 

Stacks with SMF & Identification 
number provided. 

4.6. The industry shall take adequate measures for control of 
noise levels from its own sources within the premises so as to 
maintain ambient air quality standards in respect of noise to less 
than 75dB(A) during day time and70 dB (A) during night time. 
Daytime is reckoned in between 6a.m. and10 p.m. and nighttime 
is reckoned between 10 p.m. and 6 a.m. 

Unit is taking measures to control 
Noise Pollution. 

5. AUTHORIZATION as per HAZARDOUS AND OTHER WASTE (MANAGEMENT AND 
TRANSBOUNDARY) RULES, 2016 Form-2 [See rule 6 (2)] 

Authorization order No:- AWH-107719 date of Issue: 31-12-2024. 

M/s. ArcelorMittal Nippon Steel India Limited (HRC Division)  is hereby granted an authorization to 
operate facility of below for following hazardous wastes on the premises situated at Plot No: 203-230, 
245-264, 312-321, @ 27 KM. Surat-Hazira Road, Surat-394270, Tal: Chorasi, Dist: Surat. 
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 Waste Quantit 

y 

MT/Ye 

ar 

Sched 

ule-I/ 

Catego 

ry 

Facility Observation 

1 Chemical 

Sludge from 

waste water 

treatment 

2900 

MT/yea 

r 

35.3 Collection, Storage, 

Transportation and 

disposal at GPCB 

authorized TSDF Site. 

ETP Sludge stored at site. 

Contacted person informed 

that they are utilizing sludge in 

sinter plant. Unit is member of 

BEIL-Bharuch & MEPPL- 

Mahisagar TSDF Site. 

2 Used or Spent 

Oil 

1443 

KL/Year 

5.1 Collection, storage, 

transportation and 

disposal by selling to 

Registered re-refiners. 

As per 

recycling 

manifest ,Sent for 

3 Empty 

barrels/contain 

ers/liners 

contaminated 

with hazardous 

chemicals/wast 

es 

7265 

Nos/Ye 

ar 

33.1 Collection, storage 

transportation and 

disposal to authorized 

decontaminator 

As per 

recycling 

manifest ,Sent for 

4 Spent ion 

exchange resin 

containing 

metals 

11,138 

Nos/Y 

35.2 Collection, Storage, 

Transportation and 

disposal at CHWIF. 

During visit no stock of spent 

ion exchange observed at Haz. 

waste storage area. As per XGN 

records unit is yet to obtained 

CHWIF membership. 

5 Zinc Dross 195 
 

MT/Mo 

nth 

Sched 

ule-IV 

(15) 

Send to authorized 

recycler who has 

obtained authorization 

from the Board under 

rule 9 of Hazardous 

and other waste 

(Management & 

Transboundary) 

Rules,2016 

As per 

recycling 

manifest ,Sent for 

6 Spent Acid 2100 

M3/Da 

y 

Sched 

ule- 

IV(15) 

Collection, Storage, 

recover , reuse in 

same process. 

Transportation & send 

excess quantity 2000 

MT/Month (also 

include quantities 

during break 

down/shutdown/emer 

Unit has two Acid regeneration 

plant of 240 MT/Day. 
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    gencies of the plant ) 

of spent acid (beyond 

treating capacity of 

acid regeneration 

plant -ARP) to 

authorized recyclers 

up to commissioning 

of new ARP recycler 

i.e. Sukha Chemical 

Industries, Ankleshwar 

(Quantity-1000 

MT/Month), 2. 

Krasoma Biochem Pvt 

Ltd., Pithampura, MP, 

(Quantity-1000 

MT/Month) 

 

5.3 The authorization shall be valid up to 31-12-2024. Valid 

5.4 The authorization is subject to the conditions stated below 
and such other conditions as may be specified in the rules from 
time to time under the Environment (Protection) Act-1986. 

Complying authorization 
condition 

5.5 The authorization is granted to operate a facility for 
collection, storage within factory premises transportation and 
ultimate disposal of Hazardous wastes as per condition no.5.2 to 
the industry having valid CCA of this Board. 

Unit is having storage facility 
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Compliance of SOP Acid Regeneration –Minimum Requisite Facility: 
 

Sr. 
No. 

Point Compliance Status 

1. FRP/steel made Storage tanks of capacity relevant as per 
section 71.8 to store Spent acid as well Regenerated acid. 
Such storage tanks shall be placed above the ground and 
contained with low rise parapet/bund wall and acid proof 
floor with slope to collect spillages, if any, in to collection 
pit. Alternately, the storage tanks may be below the 
ground provided it has HDPE liner system beneath the 
tank and leachate collection system below HDPE liner. 

Complying, 
Unit has provided Storage tank 
with Acid proof brick lining with 
Spillage collection mechanism 

2. Cool, dry well-ventilated covered sheds for product Ferric 
Oxide and dedicated storage area for temporary storage 
of wastes (if any) generated during utilization process. 

Complying, Contacted person 
informed that they are 
reutilizing in Ferric Oxide in HBI 
Section. 

3. Mechanized system for transfer of Spent Acid from 
storage tanks to process vessels. 

Complying, Unit has 
mechanized system for acid 
transfer 

4. Roaster, Scrubber and Absorber Complying, Provided 

5. The process units shall be provided with appropriate 
suction connected with scrubber. 

Complying, Scrubber is 
provided 

6. Stack to have sampling port, platform, access to the 
platform etc. as per the guidelines on methodologies for 
source emission monitoring published by CPCB under 
Laboratory Analysis Techniques LATS/80/20 13- 14 

SMF is provided. 
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Compliance status of CRZ Clearance – Extension of the existing jetty of M/s. Essar 

Steel Limited, Hazira Vide No. 11-65/2005-IA-III dated 18th September 2006. 
 

COND. 

NO. 
POINTS TO BE COMPLIED COMPLIANCE STATUS 

A Specific Condition  

 
i) 

All the recommendations listed in the 
Environmental Management plan, Environmental 
Impact and Assessment prepared by NIO should be 
strictly implemented. 

Complying. 
 

Unit is periodically submitting compliance report to 
authority with documents. 

 
ii) 

 

The dredged material obtained should be utilized 
for filling back up area. 

This point pertains to Construction phase of jetty, 
However contacted person informed that , Dredged 
material used for filling back up area ( ~ 35 ha) behind 
the Jetty at that time. 

 

iii) 
The recommendations of the CWPRS mathematical 
model studies with respect to hydrodynamics 
should be implemented. 

As per submission of unit - CWPRS has concluded that 
there would be no significant changes flow conditions 
in the Tapi Estuary. 

 
iv) 

 

Appropriate shore erosion measures should be 
taken up as indicated in the report of NIO. 

Unit has stated that “ As per the report of CWPRS, 
shoreline on the southern side of existing jetty remains 
stable therefore shore erosion control measure are not 
required”. 

 
v) 

It should be ensured that during construction and 
operation of mangroves located about 1,000 m 
North of the proposed jetty should not be affected. 

During visit contacted person informed that, 
documents of same is not readily available, hence he 
will furnish details with supporting documents. Unit 
has yet not submitted these details with reply. 

 
 
 
 
 
 
 

vi) 

 
 
 
 
 
 

Monitoring and mitigating steps to prevent 
pollution of Tapi estuary by the project should be 
taken up in their area. 

As per submission of unit - Monthly manual Marine 
monitoring of Tapi Estuary is being done through Third 
Party & NABL accredited laboratory to evaluate the 
marine status of the estuary due to effluent discharge 
and report of the same is sent to GPCB on monthly 
basis. Similarly, a six monthly report is also being sent 
to MoEF&CC. 
Further 8 locations sampling and analysis of physico- 
chemical & biological environmental monitoring is 
carried out in 2020 ( pre monsoon and post monsoon) 
to study the overall impact on marine environment due 
to discharge of Treated effluent to the estuary by Third 
Party (M/s. Shree Green Environmental Laboratories) 
NABL accredited laboratory involving Marine ecology & 
Bio-diversity expert. 

 
vii) 

The recommendations of NIO in the EIA report shall 
be followed. 

Complying. 
Unit is periodically submitting compliance report to 
authority with documents. 

 
 

viii) 

All the conditions stipulated by the Gujarat 
Pollution Control Board in their consent letter 
No.PC/NOC/SRT-1404/2271 dated 27.1.2004 
should be effectively implemented. 

 
Complying. 
Compliance status of CCA attached herewith. 

 
ix) 

All the conditions stipulated by the Government of 
Gujarat, Forests and Environment Department 
should be effectively implemented. 

Unit has complied CCA conditions and unit is 
submitting six monthly compliance report to the 
authority. 
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x) 

Sewage arising in the port area should be disposed 
off through septic tank – Soak pit system or shall be 
treated along with the industrial effluents to 
conform the standards stipulated by GPCB and shall 
be utilized/re-cycled for gardening, plantation and 
irrigation. 

 
Complying 

 
Sewage is being disposed of through septic tank – soak 
pit system. 

 

xi) 
Adequate plantation should be carried out along 
the roads of the Port premises and a green belt 
should be developed. 

Partially Complied. 
Plantation carried out along the periphery of the 
premise. 

 
 
 

xii) 

There should be no withdrawal of ground water in 
CRZ area, for this project. The proponent should 
ensure that as a result of the proposed 
constructions, ingress of saline water into ground 
water does not take place. Piezometers should be 
installed for regular monitoring for this purpose at 
appropriate locations on the project site. 

 
Complying 

 
No Ground water is withdrawn for this project. Unit is 
using surface water. 

 

xiii) 
The project should not be commissioned till the 
requisite water supply and electricity to the project 
are provided by the PWD/Electricity Department. 

Complied 
Required water withdrawal permission & Electricity 
supply permission obtained on behalf of Steel complex. 

 
 

xiv) 

Specific arrangements for rain water harvesting 
should be made in the project design and the rain 
water to be harvested should be optimally utilized. 
Details in this regard should be furnished to this 
Ministry’s Regional Office at Bhopal within 3 
months. 

Complying 
Rainwater conservation is practiced. Company having 6 
Nos. of water reservoirs for rainwater harvesting in the 
complex. 

 
 

xv) 

All the developmental activities and the facilities to 
be constructed in the CRZ area as a part of this 
project should be strictly in conformity with the 
provisions of the CRZ notification, 1991 as amended 
subsequently. 

 

Unit has obtained EC and CRZ clearance for respective 
projects and unit is complying condition stipulated in 
permission. 

 
xvi) 

Green buffer zone should be provided all round the 
project area in consultation with local forest 
department and the report submitted to this 
Ministry’s Regional Office at Bhopal. 

Partially Complied 
Green Buffer Zone by way of plantation is being 
developed in AMNS Complex. 

 
xvii) 

No product other than those permissible in the 
Coastal Regulation Zone Notification, 1991 should 
be stored in the Coastal Regulation Zone area. 

Complying 
During visit, no product other than CCA in the Coastal 
Regulation Zone (CRZ) observed. 

 

 
xviii) 

The project proponent should undertake up 
activities to improve the quality of life of the local 
people living along the project site. The activities 
should include supply of drinking water, providing 
rainwater harvesting structures. 

Complying 
Undertaken Community development activities for 
nearby villages since inception. CSR Report is being 
regularly submitted to GPCB & MoEF&CC. 

 

 
xix) 

The relocation of the fishermen community should 
be done strictly in accordance with the norms 
prescribed by the State Government. The 
relocated fishermen community if any will be 
provided with all facilities including health care, 
education, sanitation and livelihood. 

This point pertains to Construction phase of jetty, 
However contacted person informed that Project 
does not involve any relocation of fisherman. 

B General Condition  
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i) 

Construction of the proposed structures should be 
undertaken meticulously conforming to the existing 
Central/local rules and regulations including Coastal 
Regulation Zone Notification 1991 and its 
amendments. All the construction 
designs/drawings related to the proposed 
construction activities must have approvals of the 
concerned state Government Departments / 
Agencies. 

 

 
Complied 

 
As per submission of unit - Construction drawings have 
been approved by GMB. 

 

 
ii) 

Adequate provisions for infrastructure facilities 
such as water supply, fuel, sanitation etc. should be 
ensured for construction workers during the 
construction phase of the project so as to avoid 
felling of trees/mangroves and pollution of water 
and the surroundings. 

 

Complied 
 

As per submission of unit - Adequate Amenities 
provided during the construction stage. 

 
 
 
 
 
 

iii) 

 

The project authorities must take necessary 
arrangements for disposal of solid wastes and for 
the treatment of effluents by providing a proper 
wastewater treatment plant outside of CRZ area. 
The quality of treated effluents, solid wastes and 
noise level etc. must conform to the standards laid 
down by the competent authorities including the 
Central/State Pollution Control Board and the Union 
Ministry of Environment and Forests under the 
Environment (Protection) Act, 1986 whichever are 
more stringent. 

Complying 
 

As per submission of unit - Solid wastes, mainly garbage 
generated from Tugs / barges are being collected & 
disposed according to provision of SWMR-2016. 

 

As per submission of unit - Haz. Waste – used oil / 
Waste oil disposed to authorized recyclers. 

 
During visit no industrial waste water generation 
observed. 
As per submission of unit - There is no industrial 
effluent generation from the Jetty operations. 

 
 
 

iv) 

The proponent shall obtain the requisite consents 
for discharge of effluents and emissions under the 
water (Prevention and Control of Pollution) Act, 
1974 and the Air (Prevention and Control of 
Pollution) Act, 1981 from the Gujarat Pollution 
Control Board before commissioning of the project 
and a copy of these shall be sent to this Ministry. 

 
 
 

Compliance status of CCA attached herewith. 

 
 
 

v) 

The proponents shall provide for a regular 
monitoring mechanism so as to ensure that the 
treated effluents conform to the prescribed 
standards. The records of analysis reports must be 
properly maintained and made available for 
inspection to the concerned State/Central officials 
during their visits. 

 
Complied 
During visit no industrial waste water generation 
observed. 
As per submission of unit - There is no industrial 
effluent generation from the Jetty operations. 

 
 
 

vi) 

In order to carry out the environmental monitoring 
during the operational phase of the project, the 
project authorities should provide an 
environmental laboratory well equipped with 
standard equipment and facilities and qualified 
manpower to carry out the testing of various 
environmental parameters. 

 

As per submission of unit - Monthly Environmental 
monitoring is being done through Third Party Approved 
Laboratory and report of the same is sent to the Board 
on monthly basis. Similarly, a six monthly report is also 
being sent to MoEF&CC. 

 

vii) 
The sand dunes and mangroves, if any, on the site 
should not be disturbed in any way. 

This point pertains to Construction phase of jetty, 
However contacted person informed that No 
mangroves & Sand dunes in the project site 

 
viii) 

A copy of the clearance letter will be marked to the 
concerned panchayat/local NGO, if any, from whom 
any suggestion/representation has been received 
while processing the proposal. 

 
As per submission unit has marked letter at the time of 
clearance issued. 
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ix) 

The Gujarat Pollution Control Board should display 
a copy of the clearance letter at the Regional Office, 
District Industries Centre and Collector’s 
office/Thasildar’s office for 30 days. 

 

As per submission unit has marked letter at the time of 
clearance issued. 

 
 
 

x) 

The funds earmarked for environment protection 
measures should be maintained, in a separate 
account and there should be no diversion of these 
funds for any other purpose. A year-wise 
expenditure on environmental safeguards should 
be reported to this Ministry’s Regional Office at 
Bhopal and the State Pollution Control Board. 

 

Complying 
 

As per submission of unit - Expenditure done for 
environmental safeguards towards entire complex for 
FY 2022-23 is Rs.178 Crores. 

 
 

 
xi) 

Full support should be extended to the officers of 
this Ministry’s Regional Office at Bhopal and the 
officers of the Central and State Pollution Control 
Boards by the project proponents during their 
inspection for monitoring purposes, by furnishing 
full details and action plans including the action 
taken reports in respect of mitigative measures and 
other environmental protection activities. 

 
 

 
Complying 

 

 
xii) 

In case of deviation or alteration in the project 
including the implementing agency, a fresh 
reference should be made to this Ministry for 
modification in the clearance conditions or 
imposition of new ones for ensuring environmental 
protection. 

 
Complying 
During visit no deviation or alteration in the project 
observed. 

 
 

xiii) 

The Ministry reserves the right to revoke this 
clearance, if any of the conditions stipulated are 
not complied with to the satisfaction of the 
Ministry. 

 
 

--- 

 
 

xiv) 

The Ministry or any other competent authority may 
stipulate any other additional conditions 
subsequently, if deemed necessary, for 
environmental protection, which shall be complied 
with. 

 
 

--- 

 
 
 
 
 

 
xv) 

The project proponent should advertise at least in 
two local newspapers widely circulated in the 
region around the project, one of which shall be in 
the vernacular language of the locality concerned 
informing that the project has been accorded 
environmental clearance and copies of clearance 
letters are available with State Pollution Control 
Board and may also seen at Website of the Ministry 
of Environment and Forests at 
http://www.envfor.nic.in. The advertisement 
should be made within 7 days from the date of 
issue of the clearance letter and a copy of the same 
should be forwarded to the Regional Office of this 
Ministry at Bhopal. 

 
 
 
 
 

Complied 
 

As per submission of unit - Advertised in the month of 
September’06. 

 

 
xvi) 

The project proponents should inform the Regional 
Office at Bhopal as well as the Ministry the date of 
financial closure and final approval of the project 
by the concerned authorities and the date of start 
of Land Development Work. 

 

 
Complied. Unit has obtained CCA. 
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Compliance status of Environmental Clearance for Expansion of Existing Steel Plant up 

to 4.5 MTPA of Essar Steel Ltd (Phase – II) vide File No. J-11011/74- III / 2006 - IA.II (I) 

dated 29th May, 2008 
 

COND 

. NO. 
POINTS TO BE COMPLIED 

COMPLIANCE STATUS  

 
 
 
 
 
 
 
 
 
 

 
2.0 

 

It is noted that trifurcation of the said environmental clearance for specified products in the name 
their group companies viz. (i) Essar Steel Limited, (ii)Essar Steel (Hazira) Limted and hazira Plate 
Limited(HPL) is for the administrative and commercial reasons of the clered products in the said 
environmental clearance letter. Following will be manufactured by M/s Essar Steel Limited(ESTL) 
at the existing site and no additional land wil be required. 

 S. N Product Name Unit Products 
(TPA) 

Remarks  

1 Hot Briquetted Iron (HBI) MTPM 3,33,333 In Operation  

2 BF Grade Coke MTPM 50,000 Unit is not having this plant  

3 Electricity Generation (WHRB) MU / Day 
(MW) 

1.15 (48 
MW) 

Unit is not having this plant  

4 Hot rolled Coil (HRC) MTPM 3,75,000 In Operation  

5 Oxygen (Gas) NM3/M 371,12,000 In Operation  

6 Oxygen (Liquid) NM3/M 21,24,000 In Operation  

7 Nitrogen NM3/M 345,20,000 In Operation  

8 Argon NM3/M 10,58,400 Unit is not having this plant  

9 Electricity Generation MW 31 Not in Operation 
Going to be dismantled as a 
part of expansion facility in 
one month time 

 

10 Electricity Generation (new 
CPP) 

MW 525 Separate PCB ID -24199 as 
M/s Bhander Power Ltd. 
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 Specific Conditions 

 
 
 

i) 

The Ministry’s environmental clearance accorded for the expansion of integrated steel plant (4.5 

MMTPA) along with other associated facilities (units) at Hazira, Surat, Gujarat vide letter no. J – 

11011 / 74 / 2006 – IA.II (I) dated 13th June, 2006 for the specified products in the name of M/S 

Essar Steels Limited stands withdrawn and supersedes the previous environmental clearance dated 

13th june,2006 from the date of issue of this environmental clearance. 

  Complied. 

 
 
 
 
 
 
 
 
 

 
ii) 

The gaseous emissions from various processes 

units shall conform to the load/mass based 

standards notified by this Ministry on 19th May, 

1993 and standards prescribed from time to time. 

The Gujarat state pollution Control Board (GSPCB) 

may specify more stringent standards for the 

relevant parameters keeping in view the nature of 

the industry and its size and location. At no time 

the emission level shall go beyond the prescribed 

standards. In the event of failure of any pollution 

control system adopted by the unit, the respective 

unit should not be restarted until the control 

measures are rectified to achieve the desired 

efficiency. CO shall also be monitored along with 

other parameters (SPM, SO2 and NOx) in the 

stack. Continuous stack monitoring in respect of 

SPM shall be extended to the stacks of expansion 

plant also and on-line data shall be submitted to 

the CPCB and GSPCB. 

 

Unit has provided APCD with Flue gas & 

process gas sources. Details are mentioned in 

Crux. One Flue gas & One process gas emission 

sample collected from the HRC division. 

 
 

Contacted person informed they have 

provided interlocking system with APCD. 

 
 

Unit has provided OCEMS with Source as per 

CPCB Direction & connected to GPCB & CPCB 

server. 
 

As per submission of unit – CO Monitoring is 

carried out by third party in work zone. 

 
 
 
 
 
 
 
 
 
 

iii) 

Total Water requirement shall not exceed 44,766 

M3 / day as permitted by the state Government. 

The effluent generated shall be analyzed for 

presence of metal and bioassay (toxicity) test 

shall be carried out as per the CPCB guidelines. 

Analysis of the water for heavy metal in the 

vicinity of the slag dumping area shall also be 

carried out once in every six month and data shall 

be submitted to the Ministry and GSPCB. An 

effort shall be made to recycle and reuse the 

treated waste water in the process itself to 

reduce quantity of water consumption and 

effluent discharged into river Tapi. Separate 

drains for domestic, process, storm water shall be 

provided in consultation with SPCB. The domestic 

wastewater shall be treated in STP and treated 

waste water after conforming to the prescribed 

standards shall be used in greenbelt 

development. 

Partially Complied. 
 

Unit has obtained permission from irrigation 

department to receive fresh water supply 

from Tapi river though Variav Pump House. 

As per irrigation department Bills, Entire 

AMNS Complex total water consumption is 

May-23 = 39,09,991 KL, April-23 = 40,87,858 

KL, March-23 – 40,08,761 KL. 

 
 

Unit is carrying out Effluent quality as per 

CCA with Heavy Metal & Bio assay (toxicity) 

test is also being carried out industry through 

Third Party Approved Lab and report of the 

same is sent to GPCB on monthly basis. 

Similarly, a six monthly report is also being 

sent to MoEF&CC. 
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  Domestic w/w is disposed through Septic 

tank/Soak Pit instead of STP. 

 
 
 
 
 
 
 
 
 
 

 
iv) 

In plant control measures for controlling fugitive 

emissions from spillage/ raw materials handling 

shall be provided. Further, specific measures like 

water spraying at all the transfer points, 

conveyors and hoppers, curtains, suitable 

enclosures, dust collection system and water- 

sprinkling on roads shall be provided to control 

fugitive emissions. Data on fugitive emissions shall 

be regularly monitored and records maintained. 

Majorly Complied, 
 

De-dusting systems, water spray system at 

transfer points of conveyors, water sprinkling 

on haul roads in existing Material Handling 

area have already been provided to control 

the fugitive emissions. 
 

1) Regular cleaning of dust on roads through 

mechanical sweepers. – 10 Nos. of machines 
 

2) Water sprinkling systems are installed at 

various locations for controlling of dust 

emission. 

3) Dry fog systems are installed at various 

locations for controlling of dust emission. 

Though above actions, Fugitive emission 

observed at several locations due to material 

handling. Unit is required to strengthen 

fugitive emission control mechanism. 

 
 
 
 
 

 
v) 

The company shall install bag filters to control the 

emissions from the ventury scrubbers and hydro- 

cyclones shall be provided to HBI plant, fume 

extraction system consisting of bag filters to HRC 

plant, ESP, bag filters, cyclones to Blast Filters (BF) 

& Sinter plant, dust extraction system with bag 

filters to coke oven plant and bag filters to lime 

plant. The flue gas emission through stacks 

attached to the boiler, furnace and heater shall 

conform to the standards prescribed by the 

Gujarat Pollution Control Board. 

Complying 
 
 
 

Unit has provided APCD with Flue Gas & 

process gas sources as per CCA. (Details are 

in Crux). Unit has not installed Coke oven 

Plant at HRC division. 

 
 

One Flue gas & One process gas emission 

sample is collected from the HRC division. 

 
 
 

vi) 

The company shall undertake rainwater- 

harvesting measures by collecting the rainwater 

through drains. The water collected shall be 

connected to raw water pipeline for reuse in the 

plant. The Company shall provide proper drainage 

system for rain water to prevent water logging 

within and in the vicinity of the plant. 

Complying 
 
 
 

Unit is having 6 Nos. of water reservoirs for 

rain water harvesting. As per Unit’s 

submission, Total 5,24,482 m3 rain water 

harvested for the period Apr’22 – Mar’23. 

 

 
vii) 

A green belt of adequate width and density shall 

be developed in at least 25 % of plant area and 

along the boundary wall of site as per the CPCB 

guidelines. 

Majorly Complying 
 

As per submission of unit – Total 22 % (area- 

166.05 Ha) Green Belt is developed in entire 

AMNS steel complex. 
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viii) 

 
 
 
 
 

Occupational Health Surveillance of the workers 

shall be done on a regular basis and records 

maintained as per the factories Act. 

Complying 
 

As per submission of unit – Unit is 

conducting Occupational Health Surveillance 

Program & medical checkup of all workers 

and employees of company are being carried 

out and records of the same are maintained. 
 

Contractual Worker’s & Employee’s Medical 

Checkup working in Hazardous operations – 

Once in Six months. 
 

Contractual Worker’s & Employee’s Medical 

Checkup – Once in a year. 

 
 
 
 

 
ix) 

As proposed, expansion of integrated steel plant 

shall be based on the natural gas only. In case the 

NG required for the steel manufacturing process 

and Captive Power Plant (CPP) including proposed 

expansion totaling about 8.00 MMSCMD is not 

available, alternative fuel can be used for the 

power plant only. However, the environmental 

impact assessment for the alternate fuel shall 

accordingly be carried out and environmental 

clearance shall be obtained from the Ministry. 

Complying 
 

NG is being used as a fuel HBI Modules, 

Boiler, Lime plant, CPP & CRM process. 

 
 
 

x) 

 
Environmental Clearance in respect of jetty in CRZ 

area shall be obtained prior to commencement of 

the expansion project and a copy of the 

environmental clearance accorded shall be 

submitted. 

Unit has obtained CCA. 
 

CRZ clearance for Jetty is granted by 

MoEF&CC and the copy of the same is already 

submitted. 
 

Unit has separate PCB ID - 22972 as Essar Bulk 

terminal Ltd for jetty & allied operations. 

 

 
xi) 

The company shall comply with all the 

recommendations / action points made in the 

Charter on Corporate Responsibility for 

Environment Protection (CREPs) and progress 

report shall be submitted to MoEF/CPCB. 

Complying 
 

Unit is sending progress Report for the 

recommendations of CREP regularly to 

MoEF. 

B  

General Conditions 
 

 

i) 

The project authorities must strictly adhere to the 

stipulations made by the Gujarat Pollution Control 

Board and the State Government. 

Majorly Complying 
 

Compliance status of CCA is incorporated 

with IR. 

 

ii) 

No further, expansion or modifications in the 

plant should be carried out without prior approval 

of the Ministry of Environment and Forests. 

Complying 
 

Unit has obtained Environment Clearance & 

CTE for expansion of the Steel Project. 

During visit erection / civil work of expansion 
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  project is going on. 

 
 
 
 
 

 
iii) 

 
At least four ambient air quality monitoring 

stations shall be established in the downward 

direction as well as where maximum ground level 

concentration of SPM, S02 and NOx are 

anticipated in consultation with the State 

Pollution Control Board. Data on ambient air 

quality and stack emission shall be regularly 

submitted to this Ministry including its Regional 

Office at Bhopal and GSPCB / CPCB once in six 

months. 

Complying 
 

Unit has provided Four nos. of Continuous 

(24*7) Ambient Air Quality Monitoring 

Stations (CAAQMS) in all four directions. 

Unit is conducting monthly Manual 

monitoring is being done for Ambient 

thorough Third Party labs approved by NABL 

& Recognized by MoEF&CC, New Delhi under 

Sec. 12 of Environmental Protection Act- 

1986 and reports are being sent to GPCB & 

MoEF&CC regularly. 

 
 

 
iv) 

Industrial waste water shall be properly collected, 

treated so as to conform to the standards 

prescribed under GSR 422 (E) dated 19th May, 

1993 and 31st December, 1993 or as amended 

form time to time. The treated wastewater shall 

be utilized for plantation purpose. 

Complying 
 

Unit has provided ETP & wastewater 

management details are as per Crux. Unit is 

discharging treated effluent into Tapi estuary 

as per CCA. One sample is collected during 

inspection. 

 
 
 
 

v) 

The overall noise levels in and around the plant 

area shall be kept well within the standards (85 

dBA) by providing noise control measures 

including acoustic hoods, silencers, enclosures etc. 

on all sources of noise generation. The ambient 

noise levels should conform to the standards 

prescribed under EPA Rules, 1989 viz. 75 dBA (day 

time) and 70 dBA (night time). 

Complying 
 

Noise abatement measures are 

implemented. 

Acoustic hoods, Silencers, Enclosures etc. are 

already installed at various locations in the 

plants on all sources of noise generation. 

 
 
 
 
 
 

vi) 

The project proponent shall also comply with all 

the environmental protection measures and 

safeguards recommended in the EIA / EMP report. 

Further, the company must undertake socio- 

economic development activities in the 

surrounding villages like community development 

programs, educational programs, drinking water 

supply and health care etc. 

Complying, 
 

Compliance to all the Points / 

recommendations of EIA / EMP Report is 

being submitted through Half Yearly 

Environment Clearance Conditions 

compliance report to Ministry by industry. 
 

Company is undertaking community 

development activities for nearby villages. 

Details of CSR Activities regularly submitted 

to GPCB & MoEF&CC regularly. 

 

 
vii) 

As mentioned in the EIA / EMP, Project 

authorities shall ensure judicious utilization of Rs. 

161.00 Crores and Rs. 16.50 Crores earmarked 

towards the capital cost and recurring 

expenditure    /    annum    earmarked    for    the 

environmental pollution control to implement 

Complying 
 

Unit has regularly submitting half yearly 

return to MoEFCC. As per submission - In the 

ongoing operations, capital Cost spent 
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 the conditions stipulated by the Ministry of 

Environment and Forest as well as the State 

Government. An implementation schedule for 

complying with all the conditions stipulated 

herein shall be submitted to the Regional Office 

of this Ministry at Bhopal / CPCB / GSPCB. The 

funds so provided shall not be diverted for any 

other purposes. 

towards installation of Air & Water pollution 

control measures is Rs. 557 Crores. 

Recurring Cost for operation & maintenance 

of Pollution control equipment: 

 Year Recurring Cost 
 

(Rs. In Crores) 

 

2020-21 143 

2021-22 111 

2022-23 178 

 
 
 

viii) 

The Regional Office of this Ministry at Bhopal/ 

CPCB / GSPCB shall monitor the stipulated 

conditions. A six monthly compliance report and 

the monitored data along with statistical 

interpretation shall be submitted to them 

regularly. 

Complying, 
 

Six monthly Environment Clearance Condition 

compliance report is being sent to MoEF&CC 

by industry. 

 

 
ix) 

The Project Authorities shall inform the Regional 

Office as well as the Ministry, the date of 

financial closure and final approval of the project 

by the concerned authorities and the date of 

commencing the land development work. 

Complying, 
 

Financial closure of the project is already 

completed and Unit has obtained CC&A. 
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Compliance status of Environmental Clearance for 1.98 MTPA of HBI Plant of Essar Steel Ltd 

(Phase – III) Vide File No. J-11011/ 327- I / 2006 - IA.II (I) dated 29th May, 2008 
 

COND. 

NO. 
Condition Compliance Status/Observation 

 
 
 
 
 
 
 
 

1 

The Ministry of Environment & Forest has 

examined the request of m/s Essar steel Limited 

and observed that there will be no change in 

location, technology, process , products, emission 

and effluent waste generation and impact on 

environment. Accordingly, Bifurcates the earlier 

Environment clearance into M/s Essar Steel Ltd. & 

M/s Essar steel (Hazira) Ltd. Under the provision of 

EIA Notification dated: 14th September, 2006. This 

Environment Clearance is in the name of the M/s 

Essar steel Ltd. For the production of 1.8 MMTPA 

Hot Briquette Iron and 2,52,840 TPA Iron ore fines 

at the total cost of Rs. 600 Crores subject to strict 

compliance of the following Specific & general 

conditions: 

 
 
 
 
 
 

 
Unit has obtained CCA for mfg. HBI= 

4,98,333 MT/M & Iron ore fines= 68,604 

MT/M. 

A 
Specific Conditions  

 

 
i) 

The Ministry’s environmental clearance accorded vide letter no. J – 11011 / 327 / 2006 – IA.II (I) 

dated 25th April, 2007 for the specified products in the name of M/S Essar Steels Limited stands 

withdrawn and supersedes the previous environmental clearance from the date of issue of this 

environmental clearance. 

 
 
 
 
 
 
 
 

ii) 

The gaseous emissions from various processes 

units shall conform the load/mass based standards 

notified by this Ministry on 19th May, 1993 and 

standards prescribed from time to time. The 

Gujarat state pollution Control Board (GSPCB) may 

specify more stringent standards for the relevant 

parameters keeping in view the nature of the 

industry and its size and location. At no time the 

emission levels shall go beyond the prescribed 

standards. In the event of failure of any pollution 

control system adopted by the unit, the respective 

unit should not be restarted until the control 

measures are rectified to achieve the desired 

efficiency. 

 

Complied, 
 

Unit has provided APCD & stack with 

stationary emission sources as per CCA. 

Details are mentioned in Crux & CCA 

Compliance. 
 

Contacted person informed they have 

provided interlocking system with Plant & 

APCD. 
 

Unit has provided OCEMS with all stacks. 

 

 
iii) 

Efforts shall be made to reduce RSPM levels in the 

ambient air, On-line stack monitoring facilities and 

sufficient air pollution control methods viz. ESP 

shall be provided to keep emissions level below 50 

mg / Nm3. 

 

Complied as per CCA, 
 

Unit has provided four CAAQMS in AMNS 

Complex in all four Directions. 
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Unit has provided Ventury Scrubber and 

Mist Eliminator (Hydro cyclone) have been 

provided to control the air pollution of this 

HBI plant. 
 

Unit has provided OCEMS with all stacks. 

 
 
 
 
 
 
 
 
 
 
 
 

iv) 

 
 
 
 
 
 

In plant control measures for controlling fugitive 

emissions from spillage/ raw materials handling 

shall be provided. Further, specific measures like 

water spraying at all the transfer points, conveyors 

and hoppers, curtains, suitable enclosures, dust 

collection system and water-sprinkling on haul 

roads shall be provided to control fugitive 

emissions. Dust generated in the induction furnace 

shall be collected in the hoods and dusty air will be 

cleaned by using cyclone and ventury scrubber. 

Data on fugitive emissions shall be regularly 

monitored and records maintained. 

Partially Complied, 
 

De-dusting systems, water spray system at 

transfer points of conveyors, water 

sprinkling on haul roads in existing Material 

Handling area have already been provided 

to control the fugitive emissions. 
 

1) Regular cleaning of dust on roads 
through mechanical sweepers. – 10 
Nos. of machines 

2) Water sprinkling systems are installed 
at various locations for controlling of 
dust emission. 

 
 

Though Fugitive emission observed at 

several locations due to material handling. 

Unit is required to strengthen fugitive 

emission control mechanism. 
 

Unit is not having induction furnace at this 
Plant. 

 

 
v) 

Gaseous emission levels including secondary 

fugitive emissions shall be controlled within the 

permissible limits issued by the Ministry and 

regularly monitored. Guidelines / code of practice 

issued by the CPCB shall be followed. 

Complying, 
 

Unit is carrying out fugitive emission 

monitoring through third party lab & report 

is submitted to GPCB & MoEFCC. 

 
 
 
 
 
 

 
vi) 

Total water requirement from Kakrapar dam on 

river Tapi shall not exceed 13,194 m3 / day and 

prior permission shall be obtained from the 

Irrigation Department, State Government. All the 

effluent shall be treated and discharged into Tapi 

Estuary after meeting standards stipulated by 

GPCB. An effort shall be made to recycle and reuse 

the maximum treated wastewater in the process 

itself to reduce quantity of water consumption 

and effluent discharged in to Tapi estuary. 

Separate drains for domestic, process, storm 

water shall be provided in consultation with GPCB. 

Unit has obtained permission from irrigation 

department to receive fresh water supply 

from Tapi river though Variav Pump House. 

 
 
 

Unit is recycling waste water for various 

purpose (Details are as per Crux) rest w/w 

discharges into tapi estuary. One w/w 

sample is collected from the final discharge 

conveyance channel. 
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Vii) 

Natural gas and / or COREX off gases from Essar 

Steel (Hazira) Limited will be used as fuel in HBI 

plant. 

Complying, 
 

Unit is using NG as Fuel in HBI plant. 

 
 
 
 
 
 

 
viii) 

 
 
 
 
 

 
Occupational Health Surveillance of the workers 

shall be done on a regular basis and records 

maintained as per the factories Act. 

Complying, 
 

Unit is conducting Occupational Health 

Surveillance Programme & medical checkup 

of all workers and employees of company 

are being carried out by industry and 

records of the same are maintained. 
 

Contractual Worker’s & Employee’s Medical 

Checkup working in Hazardous operations – 

Once in Six months. 

Contractual Worker’s & Employee’s Medical 

Checkup – Once in a year. 

 
 
 
 
 
 
 
 

ix) 

 
 
 
 
 

 
An action plan shall be submitted to the Ministry 

to reduce solid waste, its proper utilization and 

disposal. Used lube oil and containers shall be sold 

to authorized recyclers / reprocessors only. 

Partially Complied, 
 

Iron ore fines are generated from HBI Plant 

used in Sinter plant. 
 

Unit has been asked to submit slag 

generation, storage and disposal details 

with necessary documents. 

Used Oil/Discarded Container is being sold 

to authorized recyclers. As per Last 5 month 

manifest record, Used Oil & Discarded 

Container is sent to M/s Jawrawala 

Petroleum, -,B/H KASHIRAM 

TEXTILE,NAROL. 

 
 
 

x) 

The company shall undertake rainwater- 

harvesting measures by collecting the rainwater 

through drains. The water collected shall be 

connected to raw water pipeline for reuse in the 

plant. 

Complying, 
 

Unit is having 6 Nos. of water reservoirs for 

rain water harvesting. As per Unit’s 

submission, Total 5,24,482 m3 rain water 

harvested for the period Apr’22 – Mar’23. 

B General Conditions  

 

i) 

The project authorities must strictly adhere to the 

stipulations made by the Gujarat Pollution Control 

Board (GPCB) and the State Government. 

Majorly Complying, 
 

Compliance status of CCA is incorporated 

with IR. 

 
ii) 

No further, expansion or modifications in the plant 

should be carried out without prior approval of 

the Ministry of Environment and Forest. 

Complying, 
 

Unit has obtained Environment Clearance & 

CTE for expansion of the Steel Project. 
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  During visit erection / civil work of 

expansion project is going on. 

 
 
 
 
 
 
 

iii) 

 
 

At least four ambient air quality monitoring 

stations shall be established in the downward 

direction as well as where maximum ground level 

concentration of SPM, SO2 and NOx are 

anticipated in consultation with the State Pollution 

Control Board. Data on ambient air quality and 

stack emission shall be regularly submitted to this 

Ministry including its Regional Office at Bhopal and 

GPCB / CPCB once in six months. 

Complying, 
 

Unit has provided Four nos. of Continuous 

(24*7) Ambient Air Quality Monitoring 

Stations (CAAQMS) in all four directions. 

Unit is conducting monthly Manual 

monitoring is being done for Ambient 

thorough Third Party labs approved by 

NABL & Recognized by MoEF&CC, New 

Delhi under Sec. 12 of Environmental 

Protection Act-1986 and reports are being 

sent to GPCB & MoEF&CC regularly. 

 
 

 
iv) 

Industrial waste water shall be properly collected, 

treated so as to conform to the standards 

prescribed under GSR 422 (E) dated 19th May, 

1993 and 31st December, 1993 or as amended 

from time to time. The treated wastewater shall 

be utilized for plantation purpose. 

Complying, 
 

Unit has provided ETP & wastewater 

management details are as per Crux. Unit is 

discharging treated effluent into Tapi 

estuary as per CCA. One sample is collected 

during inspection. 

 
 
 

 
v) 

The overall noise levels in and around the plant 

area shall be kept well within the standards (85 

dBA) by providing noise control measures 

including acoustic hoods, silencers, enclosures etc. 

on all sources of noise generation. The ambient 

noise levels should conform to the standards 

prescribed under EPA Rules, 1989 viz. 75 dBA (day 

time) and 70 dBA (night time). 

Complying, 
 

Noise abatement measures are 

implemented. 
 

Acoustic hoods, Silencers, Enclosures etc. 

are already installed at various locations in 

the plants on all sources of noise 

generation. 

 
 
 
 
 

 
vi) 

 
 

The project proponent shall also comply with all 

the environmental protection measures and 

safeguards recommended in the EIA / EMP report. 

Further, the company must undertake socio- 

economic development activities in the 

surrounding villages like community development 

programs, educational programs, drinking water 

supply and health care etc. 

Complying, 
 

Compliance to all the Points / 

recommendations of EIA / EMP Report is 

being submitted through Half Yearly 

Environment Clearance Conditions 

compliance report to Ministry by industry. 
 

Company is undertaking community 

development activities for nearby villages. 

Details of CSR Activities regularly submitted 

to GPCB & MoEF&CC regularly.. 

 
 

vii) 

As mentioned in the EIA / EMP, Project authorities 

shall ensure judicious utilization of Rs.20.00 Crores 

and Rs.1.00 Crore earmarked towards the capital 

cost and recurring expenditure / annum 

Complying 
 

Unit has regularly submitting half yearly 

return to MoEFCC. As per submission - 

Utilization of Funds for Capital & Recurring 
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 earmarked for the environmental pollution control 

to implement the conditions stipulated by the 

Ministry of Environment and Forest as well as the 

State Government. An implementation schedule 

for complying with all the conditions stipulated 

herein shall be submitted to the Regional Office of 

this Ministry at Bhopal / CPCB / GSPCB. The funds 

so provided shall not be diverted for any other 

purposes. 

expenditure for the environmental pollution 

control. 

Recurring Cost for operation & 

maintenance of Pollution control 

equipments: 

 Year Recurring Cost 

(Rs. In Crores) 

 

2020-21 143 

2021-22 111 

2022-23 178 

 
 
 
 

 
viii) 

 

 
The Regional Office of this Ministry at Bhopal/ 

CPCB / GSPCB shall monitor the stipulated 

conditions. A six monthly compliance report and 

the monitored data along with statistical 

interpretation shall be submitted to them 

regularly. 

Complying, 
 
 
 

Six monthly Environment Clearance 

Condition compliance report is being sent to 

MoEF&CC by industry. 

 

 
ix) 

The Project Authorities shall inform the Regional 

Office as well as the Ministry, the date of financial 

closure and final approval of the project by the 

concerned authorities and the date of 

commencing the land development work. 

 

Complying, 
 

Financial closure of the project is already 

completed and Unit has obtained CC&A. 
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Sample Analysis Results: 
Water: 

Sr.No.  Parameter Result Limit as per CCA  

1.  Temperature 29 40 ‘C 

2.  pH 8.47 6.5 to 8.5 

3.  Colour 10 100 Pt. Co. Scale  

4.  Total Dissolved Solids 842 -- 

5.  Suspended Solids 26 100 mg/L 

6.  Ammonical Nitrogen 0.56 50 mg/L 

7.  Chloride 225 -- 

8.  Sulphate 152 -- 

9.  Chemical Oxygen Demand 72 100 mg/L 

10.  Oil & Grease 4 10 mg/L 

11.  B.O.D (3 Days 27oC) 14 30 mg/L 

 

Air: 
Source: Flue gas sample collected from Stack of EAF No.:03 

 

 

Source: Process gas sample collected from Stack of Pickling Line No.:02 
Parameters Observed value Norms 

HCl 5.35 mg/Nm3 20 mg/Nm3 

 
Gist of Crux & Compliance status: 
This plant is mfg. various steel products from Iron ore pellets & other raw material.  During visit Unit is 
observed in operation and mfg. of steel & subsequent products is going on.  This Steel Complex has originally 
obtained EC on 23-07-1992 subsequently amended in 29-05-2008 (two ECs). CRZ approval for Jetty is 
granted on 18-09-2006. Unit has obtained CCA & its valid upto 31-12-2024. 
Details of plant status & ECs, CRZ and CCA condition wise compliance status mentioned above. The 
compliance status of each condition has been prepared with description of compliance based on discussion 
with company representative/ observation/ available documents. Description of process & Compliance 
status is available in Crux hence refer the same.  Overall Unit is observed in Compliance with most of 
conditions except following, 
 
CCA: 

Majorly Complied 4.2(Stack & APCD) 

Partially Complied 3.8, 4.1,4.2,5.1(6) 

Not Complied 4.4((C)-6&7)[Stack & APCD] , 5.1(4) 

 
CRZ Clearance: 

Majorly Complied - 

Partially Complied XI,XVI 

Not Complied - 

 
EC Clearance (J-11011/74- III / 2006 -  IA.II (I) dated 29th May, 2008):  

 Some of the plant is not observed – Details are mentioned in Crux (2.0). 

Majorly Complied IV, VII, I(GC) 

Partially Complied III, 

Not Complied - 

Parameters Observed value Norms 

PM 15 mg/Nm3 80  mg/Nm3 
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EC Clearance (J-11011/ 327- I / 2006 - IA.II (I) dated 29th May, 2008):  

Majorly Complied I(GC) 

Partially Complied IV,IX 

Not Complied - 

 
Abbreviation: Majorly Complied- It is used where unit is complying significantly (major portion) considering 
the scale/magnitude of activity, However efforts are required to further improvement for the statutory 
compliance. Partially Compliance: It is used where, Unit is complying partially, Not Complying: Unit is not 
complying to the condition. 
Additionally, 

 Unit has obtained CCA for one ARP whereas unit has installed additional ARP. Unit has ARP of 250 

m3/D for authorisation of Spent acid generation of 2100 m3/Day in CRM process. Unit has not 

provided OCEMS with ARP. 

 Unit has actually provided canopy with suction facility to trap remaining emission and fugitive 

emission due to liquid metal/material transfer & handling in EAF Section-One Canopy (with FES) for 

One EAF. Presently secondary fume extraction system is not in operation & it’s not connected to 

any APCD (through ID Fan). Fugitive emission observed in EAF Section. 

 As per Submission last three month effluent generation is March-23-2816 KLPD, April-23-2660 KLPD, 

May-23-2651 KLPD from entire HRC Plant. Unit has provided OCEMS on final disposal channel. Unit 

has provided ETP of 1200 KLD for effluent generated from CRM Section (Details as per Crux).   

 Generated slag is being stored in interim storage area near EAF plant. Recycle water is used for 

cooling of slag. This slag is further shifted to common slag pit area in conarc division. Unit has been 

instructed to submit last six months’ slag generation, storage and disposal details with proof. 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Page 110

2358



 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Page 111

2359



 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Page 112

2360



 

Page 113

2361



GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010
Phone : (079) 23226295
Fax : (079) 23232156
Website : www. gpcb. gov.in

ffi\trrz
GPCB

CCA-Amendment
BY RJ.A.D.

NO: GFCB/CCA-SRT-[162QW 2296A D.ter
To:
lws-. ArcelorMittrl Nippor Sto€l Indb LiEited (Pt.te Mi[ Dtvlston)
Surrt-He?irr Rord,
Post H.zin-394270,
Tak Chorrsl Dbh Surat-

Sub : Amendment in the consolidated consent & Authorizrtion ofthe Board.
Ref: CcA-Renewal vide orderNo. AWH-107721 Dated of issue : 07lM/2020

In €xercise of the power conferred under s€ction-25 of the Water (Prevontion and
Control of Pollution) Act-1974, under section-2l of the Ak (Prevention and ConEol of
Pollution)-tg8l and Authorization under rule 6(2) of the }lazandous Ard Other Wastt
(Management 6rd Transboundary) Rules, 2016 liamed under the EnviroDmentsl
(Protection) Act-I986, The Board has granted CCA vide order No. AWH-I07721 Dated of
issue : 07/04/2020 valid tpto 31,112D024 with specific cotrditions mentioned therein.

The Board has right to .evieu and amend the conditions ofthe said CCA Order

l. The validity ofthe above refer.ed CcA-Renewal is extended up 31/1212024 ios/':ead,

of datf,d 30109D02O.

2. The name of unit is read as M/s. Ar.elorMlttd Nippon Steel Indir Limtaed (Plrte Mill
Division) instead of lV?!" Essar Steel Itrdir Limited (Eate MiI Diviston)

3. The rest of the conditions of the above refeEed CCA Renewal shall rehain
unchanged. You are directed to comply with these conditions.

For rnd on bebalf of
GUJARAT POLLUTION CONTROL BOARI)

.E- Trivedi)
Deputy Ctief EtrYironEental Etrginecr

Clean Gq'arat Green Gujarat
ISO - 9OO1 - 2008 & ISO - 14001 - 2004 Certified Organisation
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Gujarat Pollution Control Board 
Regional Office, Surat 

Inspection Report 

 

 

Unit is engaged in manufacturing Hot Rolled Plates – 1,25,000 MT/Month and Mill Scale – 3000 

MT/Month. 

During visit unit is found in operation. Hot rolled plates manufactured from slab by heating & rolling 

operation, normalizing, austinising, tempering activities.  

Source of water supply is River Tapi from Variav pump house. High pressure water jets used to crack 

oxide layer when heated slab pass through rollers for sizing operation/cooling and during this 

operation, some part of water is evaporated, while remaining waste water is collected through 

hopper bottom channels and transferred to scaled tank (2 Nos.), settling tank (4 nos.) for removal of 

iron dust/particles. Settled bottom dust/particles is reused in their Sinter plant.  

Waste water is further passed through PSF (8 Nos.) and reused in cooling tower. After certain 

recirculation cycles of water and cooling tower blow down, unit requires to discharge system access 

wastewater. Treaed waste water is being discharged in to estuary zone of River Tapi through RCC 

open channel. During visit, one sample of waste water is collected from open RCC channel of Plate 

Mill Division (near jetty area).  

Unit has provided flow meter and online effluent quality monitoring system for parameters pH, TSS, 

BOD and COD and connected to CPCB server and reading of the same is noted as: 7.46, 5.71 mg/l, 

2.88 mg/l, 8.73 mg/l respectively.  

Unit has provided Heat Treatment Furnaces –Re Heating Furnace (1 & 2) attached with common 

stack, two stacks attached with Normalizing Furnaces (2 nos), two stacks with Austinising Furnaces 

(2 no’s), one stack of Tempering Furnace and one stack with De-dusting system.  

NG and Corex Gas is used as fuel. Unit has provided CEMS at all 7 stacks of the unit, and all CEMS are 

connected with CPCB & GPCB server. Submitted CEMS data is attached herewith as Annexure – I. 

Name of Unit M/s Arcelor Mittal Nippon Steel India  Limited (Plate Mill Division)  
PCB ID: 22968 

Date & Time 01-06-2023 at 16:30 PM Onwards.  

Reference 1. H. O. Reference (An email received from Head Office Dated: 25-05-2023  
tilted with- To submit status report of EC & CCA w.r.to Hon NGT Appeal 
No. 27/2022(WZ) -Thakorbhai Vallabhbhai Khalasi Vs MoEF&CC & Ors.) 

Representative of 
Unit 

Mr. Hansal Thakkar –Sr. Manager (Environment) 
 

Inspecting Staff Mr. N. V. Dashandi – S.O. 
Mr. B. D. Gohil – A.E.E. 
Mr. J.B. Gol – Apr. Engg.  

Observations: 
 
This unit is inspected with above mentioned both the references. An email from HO received to 
inspect the M/s AMNS India Ltd units on 25-05-2023. M/s AMNS group of industries is having 
integrated steel plant at hazira complex. This plant is mfg. various steel products from Iron ore, 
pellets & other raw material.  During inspection, unit is observed in operation & mfg. of steel & 
subsequent products is going on.  This Plant has originally obtained EC on 29-05-2008. Unit has 
obtained CCA & its valid upto 31-12-2024. Detail report is as unders:- 
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Gujarat Pollution Control Board 
Regional Office, Surat 

Inspection Report 
Generated used oil is send to registered re-processor & discarded containers is send to authorised 

decontaminator.  

Compliance of the EC as well as CCA are attached herewith as annexure – III & IV. 

Encl:  

1. NEI & Instructions – Anx-I. 

2. Production, water consumption, w/w generation, fuel consumption, Haz waste generation & 

stock, 7 days CEMS data - Anx – II. 

3. Compliance of Relevant EC & CCA - Anx – III & IV. 

 

-sd- -sd- -sd- 
J. B. Gol B. D. Gohil N. V. Dashandi 

Apr. Engineer AEE SO 
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Gujarat Pollution Control Board 
Regional Office, Surat 

Inspection Report 
 

 

 

Sample Analysis Results: 

Water: 

From final outlet of etp is collected from open channel of plat mill division near jetty area. 

Sr.No.  Parameter Result Limit as per CCA  

1.  Temperature 34 40 ‘C 

2.  pH 8.04 6.5 to 8.5 

3.  Colour 10 100 Pt. Co. Scale  

4.  Total Dissolved Solids 3246 -- 

5.  Suspended Solids 18 100 mg/L 

6.  Ammonical Nitrogen 11.20 50 mg/L 

7.  Chloride 875 -- 

8.  Sulphate 584 -- 

9.  Chemical Oxygen Demand 80 100 mg/L 

10.  Oil & Grease 2.8 10 mg/L 

11.  B.O.D (3 Days 27oC) 19 30 mg/L 

 

Air: 

NG and Corex Gas is used as fuel. Unit has provided CEMS at all 7 stacks of the unit, and all CEMS are 
connected with CPCB & GPCB server. Submitted CEMS data is attached herewith as Annexure – I. 

Gist of Crux & Compliance status: 

This plant is mfg. various steel products from Iron ore pellets & other raw material.  During visit Unit 

is observed in operation and mfg. of steel & subsequent products is going on. This Plant has 

originally obtained EC on 29-05-2008. Unit has obtained CCA & its valid upto 31-12-2024. 

 
Details of plant status & EC and CCA condition wise compliance status mentioned above. The 

compliance status of each condition has been prepared with description of compliance based on 

discussion with company representative/ observation/ available documents. Description of process 

& Compliance status is available in Crux hence refer the same.  Overall Unit is observed in 

Compliance with most of conditions except following, 
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Gujarat Pollution Control Board 
Regional Office, Surat 

Inspection Report 
 

CCA: 

Majorly Complied 4.3 & 4.5 (Stack & APCD & Ambient) 

Partially Complied 3.7 (STP to be provided) 

Not Complied - 

 

 

EC Clearance (No. J-11011/ 74- II / 2006 - IA.II (I) dated 29th May, 2008):  

 

Majorly Complied IV, VIII 

Partially Complied iv 

Not Complied - 

 

 

Abbreviation: Majorly Complied- It is used where unit is complying significantly (major portion) 

considering the scale/magnitude of activity, However efforts are required to further improvement 

for the statutory compliance. Partially Compliance: It is used where, Unit is complying partially, Not 

Complying: Unit is not complying to the condition. 

Additionally, 

● Treated Waste water is further passed through PSF (8 Nos.) and reused in cooling tower. 

After certain recirculation cycles of water and cooling tower blow down, unit requires to 

discharge system access wastewater. Treated waste water is being discharged in to estuary 

zone of River Tapi through RCC open channel. online effluent quality monitoring system 

provided at final outlet line. 

● For control of fugitive emission in Material Handling areas by water sprinklers, installation of 

dedusting systems, closed conveyors, curtains etc. provided by unit. Unit has provided CEMS 

at all 7 stacks of the unit. 

● Settled bottom dust/particles in scaled tank is sent to use in their Sinter plant.   
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Annexure - IV 

COMPLIANCE REPORT OF CCA 
 

Name: M/s. AMNS India Limited (Plate Mill Division) (PCB ID:22968)  
 

Sr. 
No. 

CONDITION Compliance Status 

1. Consent Order No.: AWH-107721, Date of Issue: 07/04/2020. --- 

2. The consents shall be valid up to  31/12/2024 for the use of outlet for the 
discharge of treated effluent & air emission and to operation of industrial 
plant for manufacturing of the following items/products: 

Complied. 

 Sr. No. Product Quantity  

1 Hot Rolled Plate 1,25,000 MT/Month 

2 Mill Scale 3000 MT/Month 

SUBJECT TO SPECIFIC CONDITION  

1.  The unit shall maintain zero liquid discharge of waste water. The 
evaporator shall be adequate to maintain zero liquid discharge. 

Not Applicable 
 

2.  Industry   shall   Managed   Solid   Waste   generated   from   industrial 
activities   as   per   Solid   Waste Management  Rules-2016[Solid  waste 
define in rule-3(46)]. 

Complied 

3.  As per provisions of Rule 18 of Solid Waste Management Rules-2016, 
You are directed to make anarrangement in utilities to replace at least 
five  percent  (5%)  of  your  solid  fuel  requirement  „Refined  Derived 
Fuel‟. 

Unit is not using RDF at present. 

Using Corex Gas & NG as a fuel. 

3. CONDITION UNDER WATER ACT:  

3.1 Source of Water – Tapi River Complied 

3.2 The quantity of fresh water consumption for industrial purpose shall not 
exceed 10000 Kl/Day. 

Complied. Considering the data 

furnished of last three months 

consumption of water. 
3.3 The quantity of fresh water consumption for Domestic purpose shall not 

exceed 30 KL/Day. 
Complied 

3.4 The quantity of industrial effluent to be generated from the manufacturing 
process and other ancillary industrial operations shall not exceed 1920 

KL/Day. 

Complied.  

3.5 The applicant shall operate effluent treatment system efficiently so that 
treated effluent from industrial unit shall conform to the norms mentioned 
below. 

One sample is collected from the 
treated waste water discharge 
RCC open channel. 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

PARAMETERS GPCB NORMS  
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

pH 6.5 to 8.5 

Temperature 400 C 

Colour (pt.co.scale) 100 mg/l 

Suspended Solids 100 mg/l 

Oil and Grease 10 mg/l 

Phenolic compound 1 mg/l 

sulphides 2 mg/l 

Ammonical Nitrogen 50 mg/l 

Total chromium 2 mg/l 

Hexavalent chromium 0.1 mg/l 

BOD (3 days at 250C) 30 mg/l 

COD 100 mg/l 

Cyanide 0.2 mg/l 

Fluorides 1.5 mg/l 

Lead 0.1 mg/l 

Copper 2 mg/l 

Nickel 2 mg/l 

Zinc 5 mg/l 

  Iron 3 mg/l   
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3.6 The final treated effluent shall conform to the above standards shall be 
Recycled/recirculated to maximum extent & rest shall be discharged into 
Estuary Zone of river Tapi/through closed pipeline. 

Complied. 
Treated waste water recycled 
upto maximum extent and system 
access treated w/w is discharged. 

3.7 The quantity of Domestic wastewater (Sewage) shall not exceed 20 
KL/Day. 

Complied. 

  3.8 Domestic waste water shall be disposed through Septic/Soak pit system.   Complied. 

 
4. CONDITIONS UNDER AIR ACT:  

4.1. The following shall be used as fuel. Complied. Unit is using Corex 
Gas & NG as a fuel. 

 Sr. 
 

Fuel 
 

Total Quantity 
  

 No.   

  
 

1 

Gas fired Reheating furnace Natural 

gas/corex gas Or NGL/Naphtha 

19,000 Nm3/Hr   

 15 MT/Hr   

  

2 
Heat treatment furnace Natural Gas 

 

7,694 Nm3/Hr 
  

4.2. The applicant shall install & operate comprehensive adequate air pollution 
control system achieve prescribed norms. 

Complied 

4.3 The flue gas emission through stack attached to Furnace shall conform to 
the following standards. 

Complied.  

 Sr. Stack Stack APCM Parameters Permissible  Unit has provided OCEMS with all  

the stacks and connected with CPCB 

& GPCB server. Details of OCEMS 

for last 7 days is attached as anx- II. 

 No. attached to Height in limit  

   meter   

 1. RHF-1&2 

(plate mill) 

 

106 - PM 150 mg/Nm3
  

 SO2 100 ppm  

 NOx 50 ppm  

 2. Normalizing 

furnace 

(2 nos.) (plate 

mill) 

30 - PM 150 mg/Nm3
  

 SO2 100 ppm  

 NOx 50 ppm  

 3. Austinising 30 - PM 150 mg/Nm3
  

 furnace SO2 100 ppm  

 (2 nos.) (plate 

mill) 

NOx 50 ppm  

 4. Tempering 30 - PM 150 mg/Nm3
  

 furnace SO2 100 ppm  

 (plate mill) 
NOx 50 ppm  

 5. Cold leveler 
Dedusting 
system 

(plate mill) 

30 Bag 

filter 

PM 

SO2 

NOx 

150 mg/Nm3 

100 ppm 

50 ppm 

 

  

    

    

4.4 There shall be no process emission, however the fumes generated shall be 
adequately dispersed by the shop floor ventilation system. 

Complied. 
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4.5 The concentration of the following parameters in the ambient air within the 
premises of the industry and a distance of from the source other than the 
stack. Vent shall not exceed the following levels. 

Complied.  

Unit has Installed Four nos. 

of Continuous (24*7) 

Ambient Air Quality 

Monitoring Stations 

(CAAQMS) to cover the 

locations of four directions 

of the AMNS Complex. 
 

 

Parameters                    
Permissible Limit (Microgram/m3) 

Annual                24 Hrs. Avg. Particulate Matter – 10 (PM10)                60                            100 

Particulate Matter – 10 (PM2.5)               40                             60 

SO2                                                                                              50                             80 
NOX                                                                                            40                             80 

4.6 The applicant shall provide portholes, ladder, platform etc. at chimney(s) for 
monitoring the air emissions and the same shall be open for inspection to 
land for use of Board's staff. The chimney(s) vents attached to various 
sources of emission shall be designed by numbers such as S-I, S-2, etc. and 
these shall be painted/displayed to facilitate identification. 

Complied. 

4.7 The industry shall take adequate measures for control of noise levels from 
its own sources within the premises so as to maintain ambient air quality 
standards in respect of noise to less than 75 dB(A) during day time and 70 
dB (A) during night time. Daytime is reckoned in between 6a.m. and 10 
p.m. and nighttime is reckoned between 10 p.m. and 6 a.m. 

Complied 

5 AUTHORIZATION AS PER HAZARDOUS AND OTHER WASTE 

(MANAGEMENT AND TRANSBOUNDARY) RULES,2016 Form-2 
[Sec. Rule 3(c) & 5(5)] 

 

5.1 Number of authorization: AWH-107721, Date of Issue: 07/04/2020. -- 

5.2 M/s. ArcelorMittal Nippon Steel India Limited(Plate Mill Division) is 
hereby granted an authorization to operate facility for following hazardous 
wastes on the premises situated at Surat- Hazira Road, post Hazira - 

394270, Tal: Chorasi, Dist.: - Surat. 

Complied. 

Sr. Type of Waste Quantity Schedule-I Facility  

No. MT/Year Category  

1. Used Oil 330 5.1 Collection, Storage, 
Transportation, 
disposal by selling 
to registered 
Re- refiner. 

2. Empty Barrels/ 
Containers/ 
Liners 
contaminated 
with hazardous 
chemical. 

1650 33.3 Collection, Storage, 

Transportation and 

disposal to authorized 

decontaminator 

 

5.3 The authorization shall be valid up 31/12/2024.  

5.4 The authorization is subject to the conditions stated below and such other 
condition as may be specifiedin the rules from time to time under the 

Environment Protection Act -1986. 

Complied 

5.5 The authorization is granted to operate a facility for collection, storage, 
within factory premises transportation and ultimate disposal of Hazardous 
Waste as per condition 5.2 to the industry having valid CCA of this Board. 

Complied 
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6 
 

TERMS AND CONDITIONS OF AUTHORISATION 

6.1 The applicant shall comply with the provision of the Environment Protection 
Act, 1986 and the rules made there under. 

Complied 

6.2 The authorization shall be produced for inspection at the request of an 
officer authorized by the GPCB. 

Complied 

6.3 The persons authorize shall not rent, lend, sell, transfer or otherwise 
transport the HW without obtaining prior permission of the GPCB. 

Complied 

6.4 Any unauthorized change in personnel, equipment or working conditions as 
mentioned in the authorization order by the persons authorized shall constitute 
a breach of this authorization 

Complied 

6.5 The person authorized shall comply with the provision outlined in the central 
pollution control board guidelines on “Implementing and liabilities for 
environmental  damages   due  to  handling  and  disposal  of  handling  and 
disposal of hazardous waste and penalty”    

Complied 

6.6 The person authorized shall comply with the provisions outlined in the central 
pollution control board guidelines on “imple mentin g liabilities for 
environmental damages due to handling and disposal of hazardous waste and 
penalty.” 

Complied 

6.6 It is the duty of the authorized person to take prior permission of the GPCB to 
close down the facility. 

Complied 

6.8 An application for renewal of an authorization shall be made as laid down in 
rule 6(2) under Hazardous and Other Waste management and transboundary 

Rules, 2016. 

Complied 

6.9 The imported hazardous and other wastes shall be fully insured for transit as 
well as for any accidental occurrence and its clean-up operations. 

Complied 

6.10 The record of consumption and fare of the imported hazardous and pother 
waste shall be maintained. 

Complied 

6.11 The hazardous and other wastes which gets generated during recycling or 
reuse or recovery or pre- processing or utilization of imported hazardous or 
other  waste  shall  be treated  and  disposal  of as  per  specific  condition  of 
authorization. 

Complied 

6.12 The importer or exporter shall bear the cost of import or export and mitigation 
of damages if any. 

Complied 

6.13 Any other condition for compliance as per the guidelines issued by the 
ministry of environment, Forest and Climate Change or Central Pollution 
Control Board from time to time. 

Complied 

6.14 The waste generator shall be totally responsible for (i.e. Collection, 
Storage, Transportation, and Ultimate Disposal) the wastes generated. 

Complied 

6.15 Records of waste generation, its management and annual return shall be 

submitted to Gujarat Pollution Control Board in Form-4 by 30th day of 
every year for the proceeding period April to March. 

Complied 

6.16 In case of any accident, details of the same shall be submitted on form-11 to 
Gujarat pollution Control Board. 

Complied 

6.17 As per “Public Liability Insurance Act-1991” Company shall get insurance 
policy, If applicable. 

Complied 

6.18 Empty Drums and container of toxic and hazard material shall be treated as 
per guidelines published for “management & handling of discarded 

container”. Records of the same shall be maintained forwarded to Gujarat 
Pollution Control Board. 

Complied 

6.19 In case of transport of hazardous waste to a facility for (i.e. treatment, Storage 
and disposal) existing in a state other that the state where hazardous waste 
wastes are generated, the occupier shall obtain „No Objection Certificate‟ 
from the state pollution control board committee of the concerned state of 
union territory administration where the facility exists. 

Complied 

6.20 Unit Shall  take  all  concrete  measures  to  show  sensible  result  in  waste 
generation,  reduction, avoidance, reuse and recycle. Actions taken in this 
regard shall be submitted within three months and also along with form-4. 

Complied 

6.21 Industry shall have to display the relevant information with regard to 
hazardous waste as indicated in the Supreme court‟s order in W.P.No 657 of 
1995 dated 14th October 2003. 

Complied 
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6.22 Industry shall have to display on-line data outside the main factory gate with 
regard to quantity and nature of hazardous chemicals being handled in the 
plant, including waste and air emissions and solid hazardous wastes generated 
within the factory premises. 

Complied 

 

7 
 

Specific Condition 

 

7.1 
The Authorized actual user of hazardous and other waste shall maintain 
records of hazardous and other wastes purchased in a passbook issued by the 
state pollution control board along with the authorization. 

Complied 

 

7.2 
Handling over the hazardous and other waste to the authorized actual user shall 
be only after making the entry in the passbook of the actual user. 

Complied 

 

7.3 
In case of renewal of authorization, a self-certified compliance report in 
respect of effluent, emission standard and the condition specified in the 
authorization for hazardous and other waste shall be submitted to SPCB. 

Complied 

 

7.4 
The occupier of the facility shall comply the standard operating procedure / 
guidelines published by MOEF&CC or CPCB or GPCB from time to time. 

Complied 

 

7.5 
 

Unit shall comply provision of E-Waste Management Rules-2016. 
Complied 

 

7.6 
The Disposal of Hazardous waste shall be carried out as per the waste 
management hierarchy. 

Complied 

 

7.7 
The occupier of facilities shall not store the hazardous waste and other waste 
for a period not exceeding ninety days. Prior permission of the board shall be 
obtained for extension of the storage period. 

Complied 

 

7.8 
The occupier shall maintain the records of generation, sale, storage, transport, 
recycling, co-processing and disposal of hazardous waste and make available 
during inspection. 

Complied 

 

7.9 
The transportation of the hazardous waste shall be carries out in GPS mounted 
dedicated vehicles. 

Complied 

 

8. 
 

General Condition 

 

8.1 
Any change in personnel, equipment or working conditions as mentioned in 
the in the consent should be intimated to this board 

Complied 

 

8.2 
 

Applicant shall also comply with the general conditions as in annexure 1 
Complied 

 

 
8.3 

Whenever due to accident or other unforeseen act or ever, such emissions 
occur  or  is  apprehended  to  occur  in  excess  of  standard  laid  down  such 
information shall be forthwith reported to board, concerned police station, 
office of directorate of health services, department of explosives, Inspectorate 
of factories and local body. 

Complied 

 
8.4 

In  case  of  failure  of  pollution  control  equipment,  the  production  process 
connected  to  it  shall  be  stopped.  Remedial  actions/measures  shall  be 
implemented immediately to bring entire situation normal. 

Complied 

 

 
 
 

8.5 

The Environment Management Unit/Shell be setup to ensure implementation 
on  and  monitoring  of  environmental  safe  guards  and  other  conditions 
stipulated by statutory authorities. The environmental management Cell/Unit 
shall directly report to the Chief Executive of the organization and shall work 
as a focal point for internalizing environmental issues. These cells/units also 
coordinate the exercise of environmental audit and preparation of environment 
statements. 

Complied 

 
8.6 

The Environmental Audit Shall be carried out yearly and the environmental 
statements pertaining to the previous year shall be submitting to this state 
board latest by 30

th September every year 

Complied 

-------------------------------------------------------------------------  
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Annexure-III 
Compliance Status of Environmental Clearance for Plate Mill of M/s. ArcelorMittal Nippon Steel India Limited 
(Formerly Hazira Plate Ltd (HPL)) Vide File No. J-11011/ 74- II / 2006 -  IA.II (I) dated 29th May, 2008 

 
 

COND. 
NO. 

POINTS TO BE COMPLIED COMPLIANCE STATUS 

A Specific Conditions  

i) 

The Ministry’s environmental clearance accorded for the expansion of integrated steel plant (4.5 
MMTPA) along with other associated facilities (units) at Hazira, Surat, Gujarat vide letter no. J – 
11011 / 74 / 2006 – IA.II (I) dated 13th June, 2006 for the specified products in the name of M/S 
Essar Steels Limited stands withdrawn and supersedes the previous environmental clearance 
dated 13th june,2006 from the date of issue of this environmental clearance. 

ii) The gaseous emissions from various processes 
units shall conform to the load/mass based 
standards notified by this Ministry on 19th May, 
1993 and standards prescribed from time to time. 
The Gujarat state pollution Control Board 
(GSPCB) may specify more stringent standards for 
the relevant parameters keeping in view the 
nature of the industry and its size and location. At 
no time the emission levels shall go beyond the 
prescribed standards. In the event of failure of 
any pollution control system adopted by the unit, 
the respective unit should not be restarted until 
the control measures are rectified to achieve the 
desired efficiency.  

Complied. 
Unit has adopted adequate APCMs and CEMS 
for continues monitoring and Installed Four 
nos. of Continuous (24*7) Ambient Air Quality 
Monitoring Stations (CAAQMS). 
 
 
 

iii) Total Water requirement shall not exceed 7,000 
M3 / day as permitted by the state Government. 
An effort shall be made to recycle and reuse the 
treated waste water in the process itself to 
reduce quantity of water consumption and 
effluent discharged into river Tapi. Separate 
drains for domestic, process, storm water shall be 
provided in consultation with SPCB.  

Complied.  
As per the last three months data furnished by 
the unit, average water consumption of unit is  
@ 100 KL/Day. Unit has adopted reuse/recycle 
concept.  
Unit has provided separate storm water drain.  
Domestic sewage is disposed off through soak 
pit/septic tank system. 

iv) In plant control measures for controlling fugitive 
emissions from spillage / raw materials handling 
shall be provided. Data on fugitive emissions 
shall be regularly monitored and records 
maintained. 

Mostly Complied. 
Unit has carried out Regular cleaning of dust 
on roads through mechanical sweepers. – 10 
Nos. of machines. 
 

v) The flue gas emission through stacks attached to 
the furnace and heater shall conform to the 
standards prescribed by the Gujarat Pollution 
Control Board. 

Complied. 
Unit has provided OCEMS and connected with 
GPCB & CPCB servers.  
 

vi) Used lube oil and containers shall be sold to 
authorized recyclers / reprocessors only. 

Complied. 
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vii) Occupational Health Surveillance of the workers 
shall be done on a regular basis and records 
maintained as per the factories Act. 

Complied.  
Occupational Health Surveillance Programme 
& medical checkup of all workers and 
employees of company are being carried out 
and records of the same are maintained. 

viii) Adequate green belt all around the plant shall be 
provided to reduce ambient noise. 

Mostly Complied. 
As per furnished details, at present unit having 
green belt in 166 Ha. Land which is @ 22.13 % of 
total plant area and also with expansion unit is 
developing green belt every year to comply with 
the condition. 

B General Conditions  

i) 
The project authorities must strictly adhere to 
the stipulations made by the Gujarat Pollution 
Control Board and the State Government. 

Complied.   

ii) 

No further, expansion or modifications in the 
plant should be carried out without prior 
approval of the Ministry of Environment and 
Forests. 

Complied. 
And will be complied as and when required. 

 

iii) At least four ambient air quality monitoring 
stations shall be established in the downward 
direction as well as where maximum ground level 
concentration of SPM, S02 and NOx are 
anticipated in consultation with the State 
Pollution Control Board. Data on ambient air 
quality and stack emission shall be regularly 
submitted to this Ministry including its Regional 
Office at Bhopal and GSPCB / CPCB once in six 
months. 

Complied. 
Installed Four nos. of Continuous (24*7) 
Ambient Air Quality Monitoring Stations 
(CAAQMS). 
 
Unit is regularly submit data to relevant 
authorities.  

iv) Industrial waste water shall be properly 
collected, treated so as to conform to the 
standards prescribed under GSR 422 (E) dated 
19th May, 1993 and 31st December, 1993 or as 
amended from time to time. The treated 
wastewater shall be utilized for plantation 
purpose. 

Partially Complied.  
Unit reuse/recycle treated waste water at the 
maximum extant and remaining treated waste 
water is discharged as per CCA condition.  
 

v) The overall noise levels in and around the plant 
area shall be kept well within the standards (85 
dBA) by providing noise control measures 
including acoustic hoods, silencers, enclosures 
etc. on all sources of noise generation. The 
ambient noise levels should conform to the 
standards prescribed under EPA Rules, 1989 viz. 
75 dBA (day time) and 70 dBA (night time). 

Complied. 
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vi) The project proponent shall also comply with all 
the environmental protection measures and 
safeguards recommended in the EIA / EMP 
report. Further, the company must undertake 
socio-economic development activities in the 
surrounding villages like community development 
programs, educational programs, drinking water 
supply and health care etc. 

Complied. 
Undertaken community development activities for 
nearby villages since inception. CSR Report 
submitted to GPCB & MoEF&CC regularly. 
 
Compliance to all the Points / recommendations of 
EIA / EMP Report is submitted through Half Yearly 
Environment Clearance Conditions compliance 
report to Ministry & GPCB. 

vii) As mentioned in the EIA / EMP, Project 
authorities shall ensure judicious utilization of 
Rs.10.00 Crores and Rs.1.00 Crore earmarked 
towards the capital cost and recurring 
expenditure / annum earmarked for the 
environmental pollution control to implement 
the conditions stipulated by the Ministry of 
Environment and Forest as well as the State 
Government. An implementation schedule for 
complying with all the conditions stipulated 
herein shall be submitted to the Regional Office 
of this Ministry at Bhopal / CPCB / GSPCB. The 
funds so provided shall not be diverted for any 
other purposes. 

Complied.  
As per furnished details by unit. Utilization of 
Funds for Capital & Recurring expenditure for the 
environmental pollution control. 

viii) The Regional Office of this Ministry at Bhopal/ 
CPCB / GSPCB shall monitor the stipulated 
conditions. A six monthly compliance report and 
the monitored data along with statistical 
interpretation shall be submitted to them 
regularly. 

Complied. 

ix) 

The Project Authorities shall inform the Regional 
Office as well as the Ministry, the date of 
financial closure and final approval of the project 
by the concerned authorities and the date of 
commencing the land development work. 

Complied. 

 
---------------------------------------------------------------------------- 
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector- 10-A, Gandhinagar-382 010
Phone : (079) 23226295
Fax : (079) 23232156
Website : www.gpcb.gov.in

CCA- Amendment
BY R.P.A.D.

ffiItrr,
GPCB

NO: GFCB/CCA-SRT-1082(O /II!2E639/ I)rtei
To:
M/s.. ArcebrMlat l Nippotr St .l Irdh LiDit d (PiF Mill Divbbu)
Plot No: l9B, 197, 191 4t\ 425, 426 A\ 428,194, 42t, t9t, ty2, 193, 422,
27 XM Sur.l H.rirr Rmd,
H,,ira-3g4110,
Trt ChoruL Dbti Sur.a.

Sub Ametrdmenl in the interim consolidated cons€nt & Authorization ofthe Board
CcA-Renewal vide order No. AWH-I07720 Dated ofissue : 07104/2020

For rnd or bchdf of
GUJARAT POLLUTION CONTR,OL BOARI)

Ref:

In exercise of the power conf€rrcd under section-25 of the Waler (Prcyention and
Contol of Pollution) Act-1974, und€r s€ction-2 t of the Air (Prrvention ard Contsol of
PollutionllgSl ard Authorization under rule 6(2) of the H82rrdous And Other Waste
(Management and Tra$boundary) Rules, 2016 fiamed under the Environmental
(Protection) Act-l986, The Board has ganted CCA vide order No. AWH- t07720 Dated of
issue : 07lM/2020 yalid qn3l/12/2024 with specific conditions mentioned there'ln,

The Board has right to review aod amend the condirions ofthe s&id CCA Order

t. The validity ofthe above reffercd CcA-Renewal is extended up 3U|A2O24 inslEad

of datEd 30109/2A0-

2. The name of unit is r€ad as M/s. ArrflorMitt l Nippoo St el Indi, Llmlt d (PtPe Mill
Divblor) instead ofof M/r Essrr Stcel Indi. Limitcd (Pipe MiI Divillon)

3. Th€ rest of the conditions of the above refened CcA-Renewal shall remain

unchanged. You ale dirEcted to comply with these condilions.

IL Triv€di)
Deputy CLieI EtrvirotrEetrlrl EoSire.r

Clean Gujarat Green Gujarat
ISO - 9OO1 - 2OOB & ISO - 14001 - 2004 Certrtied Organisation

Ou
tw
ar
d 
No
:5
86
88
1,
25
/0
3/
20
21
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GUJARAT POLLUTION CONTROL BOARD
I PARYAVABAN BHAVAN

Soctor10-A, Gandhlnagar-382 010
Phon€ : (079) 23226295
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Clean Gujant Green Gujarat

,

lao - gq)l - 2OOO & ISO - l4oo1 - 2@4 C€rtlld OEanllluo.t

b.gov.in
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GUJABAT POLLUTION CONTROL BOARD
PABYAVARAN BHAVAN
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Phone : (079) 23226295
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Wobsil€ : www-gpcb. gov.in
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Name of Unit M/s. ArcelorMittal Nippon Steel India Limited (Pipe Mill Division) 
PCB ID: 28839 

Date & Time 02-06-2023 

Reference H. O. Reference (An email received from Head Office Dated: 25-05-2023 
tilted with- To submit status report of EC & CCA w.r.to Hon NGT Appeal No. 
27/2022(WZ) -Thakorbhai Vallabhbhai Khalasi Vs MoEF&CC & Ors.) 

Representative of 
M/s AMNS Ltd. 
(AMNS Group of 
companies) 

Mr. Ansal Thakkar –Sr. Manager (Environment) 
Mr. Soham Joshi - Manager(Environment) 
Both/Either representative have assisted/explained plant process and EMS 
with other technical officials of respective plant 

Inspecting Staff Mr. U. R. Shah - A.E.E. 
Mr. B. C. Gosai – A.E.E. 
Mr. C.C. Hadiya- S.S.A. 

 
 

This unit is visited w.r. to H.O. reference. An email received to inspect the M/s AMNS units on 25-05- 
2023. M/s AMNS group of industries is having integrated steel plant at hazira complex. This plant is 
mfg. various size pipes from Hot Rolled Coil/plate of HSM division. Unit is basically manufacturing H- 
Saw (helical shape) pipe & L-Saw(Longitudinal shape) pipes. Unit has also coating facility over pipe. 
Unit has obtained CCA & its valid upto 31-12-2024.during visit Unit is observed in operation. 

 

Unit has water supply from Variav pump house (Surface water) 
 

Water is used in various processes. Wastewater mainly generates from cooling tower blow down, 
Washings section & Hydro testing etc. Generated wastewater treated in ETP. ETP plant is consisting 
of primary, Secondary & tertiary (PSF) units. Unit has provided sludge thickener & Filter press for 
sludge treatment. Treated effluent is recycled into cooling tower make up or used in gardening & 
plantation. No stock of ETP sludge observed. Washing process of material is carried out as per 
requirement. During visit ETP plant is observed not in operation as w/w generation process is not 
going on. Domestic wastewater is disposed through Septic tank/Soak pit. 

 

R.M. : Hot Rolled Coil from HSM Division. 
 

First Process –Scrubber : Here metal brush is scrubbed over surface of steel coil to remove scaling. 
Unit has provided bag filter with suction as APCD. 

 

Second Process: Ultrasonic testing: Ultra Sonic Testing of Steel Coil for quality check 
 

Third Process: Surface process: Edge milling & crimping press to shape edge. 
 

JCO Process: Unit has one JCO Press machine. It is basically press machine to convert Steel plate into 
Pipe line shape by applying pressure on predefined spots on plate. This is automated instrument, 
working as programmed.. 

 

Washing Section: Unit has one washing section which is used as per requirement. During visit its 
found not in operation. 

Welding Section: Inner welding: Unit has inner welding instrument to weld inner part of pipe joints. 
Outer Welding: Unit has outer welding instrument to weld outer part of pipe joints. 
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Shot blasting machines: Unit has total 04 shot blasting machines. 01 shot blasting machine is for 
inner side of pipe, & three shot blasting machine is for outer side of pipe. Unit has provided separate 
Bag filters as APCD with stack with shot blasting machines. 

 

Coating Process: Unit has one coating process in pipe mill division. Unit has plant for coating on 
inner/outer surface of Pipeline. Polyethylene/Epoxy/Adhesive uses as Coating material. Unit has also 
painting facility to paint outer surface of Pipeline. Unit has provided hood cover, ID fan with stack on 
Coating section. Unit has been asked to clarify the same as it’s not mentioned in CCA. 

 

Hazardous waste management: 
 

Unit has obtained authorization for management of four hazardous Wastes. Used Oil & Discarded 
container is send to recycler. Unit is member of BEIL & MEPPL TSDF Site. During visit about no stock 
of ETP Sludge is observed in storage area. No stock of waste containing residue is observed. 

Encl: 
 

NEI & Instructions 

Compliance of CCA 

Compliance of CCA: 

1. Consent Order No. AWH-107720 Date of issue: 31-12-2024. 
1. The consents shall be valid upto 31-12-2024 for the use of outlet for the discharge of 

treated effluent and emission due to operation of industrial plant for manufacturing of the 
following items/ products: 

 Sr. 
No. 

Product Quantity Operational status  

1 H Saw Pipes 25,000 MT/Month In Operation 
2 L Saw Pipes 27,500 MT/Month In Operation 
3 Coating Plant 40,000 MT/Month In Operation 

Subject to specific condition: 
1. Industry shall manage Solid Wastes generated from 
industrial activities as per Solid Waste Management Rules- 
2016 (solid waste as defined in Rule-3(46)). 

Complying 

2. As per Provisions of Rule 18 of Solid Waste Management 
Rules-2016 you are directed to make an arrangement in 
Utilities to replace at least five percent (5%) of your solid fuel 
requirement by ‘refused derived fuel’. 

Unit is not having any Solid fuel 
based utility. 

3.    Industry shall obtain NOC from CGWA as per order of 
Hon. National Green Tribunal for the withdrawal of ground 
water. 

Unit is using Surface water. 

4. Industry shall provide dedicated storage facility for fly 
ash. 

Fly Ash   is   not   generated   from 
Process as there is no solid fuel 
based utility in this plant 

5. Industry shall comply with fly ash notification 1999 as 
amended from time to time. 

Fly Ash   is   not   generated   from 
Process as there is no solid fuel 
based utility in this plant 

6. Please submit justification with disposal details of Oily Not submitted 
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Waste  

7. Industry shall provide STP since domestic waste water 
generation and submit documentary proof to the Board 
within 3 month and inform Head Office & Regional Office. 

Not Complying 

8. Submit Environment Audit Report for the year 2018-2019 
with compliance. 

Submitted 

9. Please submit justification with disposal details Oily waste 
for last ‘3’ Years. 

Not Submitted 

CONDITIONS UNDER THE WATER ACT:  

3.1. Source of Water:- Borewell. Unit has   Surface   water   source 
from variav pump house 

3.2. The quantity of the fresh water consumption for 
industrial purpose shall not exceed 2514 KL/Day. 

As per submission, last three 
month total waste consumption 
March-23-21193KL/Month, April- 
23-23350 KL/Month, May-23- 
21687KL/Month. 

3.3. The quantity of the fresh water consumption for domestic 
purpose shall not exceed 30 KL/Day. 

3.4. The quantity of the industrial effluent to be generated 
from the manufacturing process and other ancillary industrial 
operations shall not exceed 1100 KL/Day. 

As per submission, last three 
month waste consumption March- 
23-50 KL/Month, April-23-53 
KL/Month, May-23-55 KL/Month. 3.5. The quantity of domestic waste water shall not exceed 20 

KL/Day. 
3.6. The applicant shall operate effluent treatment system 
efficiently so that treated effluent from the industrial unit shall 
conform to the norms mentioned below. 

Treated effluent Sample is 
collected for analysis 

 PARAMETERS GPCB 
NORMS 

 

PH 6.5 TO 8.5 
Temperature 40º C 
Colour (Pt. co. scale) in units 100 
Suspended Solids 100 mg/l 
Oil and Grease 10 mg/l 
Phenolic Compounds 1 mg/l 
Sulphides 2 mg/l 
Ammonical Nitrogen 50 mg/l 
Total Chromium 2 mg/l 
Hexavelent Chromium 0.1 mg/l 
BOD (5 days at 200C) 30 mg/l 
COD 100 mg/l 
Cyanides 0.2 mg/l 
Fluorides 1.5 mg/l 
Lead 0.1 mg/l 
Copper 2 mg/l 
Nickel 3 mg/l 
Zinc 5 mg/l 

3.7. The final treated effluent shall conform to the above 
standards shall be recycled/re-circulated and in case of 
remaining to be utilized for irrigation/plantation within 
premises thus in no case effluent shall be discharge into 

Unit is recycling wastewater & 
additional used for gardening & 
plantation. 
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Environment.  

3.8. Domestic effluent shall be disposed off through septic 
tank/soak pit system. 

Complying 
Domestic effluent is disposed off 
through Septic Tank/Soak Pit. 

4. CONDITIONS UNDER THE AIR ACT:  

4.1. The following shall be used as a fuel in De-Dusting Blower. Complying 
 Sr. No. Fuel Quantity  

1 N.G 500 Nm3/hr 
4.2. The applicant shall install & operate comprehensive 
adequate air pollution control system in order to achieve 
prescribed norms. 

Complying 

4.3. The flue gas emission through stack attached to De- 
Dusting Blower shall conform to the following standards: 

APCD provided as per 4.3 

  Stac     

Sta 
ck 
No. 

Stack 
attached 

to 

k 
heig 
ht 

Met 

Air 
Pollution 
Control 
system 

 
Paramete 

r 

 
Permissible 

Limit 

 

  er     

 
1. 

De- 
Dusting 
Blower - 

 
 

30 

 
 

Bag Filter 
Particulat 

e Matter 

 
150 mg/NM3 

 

 1      

 
 

2. 

De- 
Dusting 
Blower - 

 
 

30 

 
 

Bag Filter 
Particulat 

e Matter 

 
150 mg/NM3 

 

 2      

 
 

3. 

De- 
Dusting 
Blower - 

 
 

30 

 
 

Bag Filter 
Particulat 

e Matter 

 
150 mg/NM3 

 

 3      

 
 

4. 

De- 
Dusting 
Blower - 

 
 

30 

 
 

Bag Filter 
Particulat 

e Matter 

 
150 mg/NM3 

 

 4      

4.4. There shall   be   no   process   emission   from   the 
manufacturing process as well as any other ancillary process. 

Details are as per Crux. 

4.5. The concentration of the following parameters in the 
ambient air within the premises of the industry and a distance 
of 10meters from the source) other than the stack/vent) shall 
not exceed the following levels. 

AAQM is carried out at AMNS 
complex during inspection on 01- 
06-2023 by other team 

 PARAMETERS PERMISSIBLE LIMIT  

PM 10 100 Microgram/ m3 
PM 2.5 60 Microgram/ m3 
SO2 80 Microgram/ m3 
NOx 80 Microgram/ m3 

4.6. The applicant shall provide portholes, ladder, platform Stacks with SMF & Identification 

Page 148

2396



etc at chimney(s) for monitoring the air emissions and the 
same shall be open for inspection to/and for use of Board’s 
staff. The chimney(s) vents attached to various sources of 
emission shall be designed by numbers such as S-1, S-2, etc. 
and these shall be painted/displayed to facilitate identification. 

number provided. 

4.7.       The industry shall take adequate measures for control 
of noise levels from its own sources within the premises so as 
to maintain ambient air quality standards in respect of noise to 
less than 75dB(A) during day time and70 dB (A) during night 
time. Daytime is reckoned in between 6a.m. and10 p.m. and 
nighttime is reckoned between 10 p.m. and 6 a.m. 

Unit is taking measures to control 
Noise Pollution. 

5. AUTHORIZATION as per HAZARDOUS AND OTHER WASTE (MANAGEMENT AND 
TRANSBOUNDARY) RULES, 2016 Form-2 [See rule 6 (2)] 
5.1 Authorization order No:- AWH-107720 date of Issue: 31-12-2024. 
Ms.ArcelorMittal Nippon Steel India Limited (Pipe Mill Division) is hereby granted an authorization to 
operate facility for following hazardous wastes on the premises situated at Plot No: 198, 197, 195, 
418, 425, 426, 427, 428, 194, 421, 191, 192, 193, 422, 27 KM Surat Hazira Road, Hazira-394270, Tal: 
Chorasi, Dist: Surat. 

 Sr. 
No 

Waste Qua 
ntity 

Sche 
dule 
-I/ 
Cate 
gory 

Facility   

1 Chemical Sludge 
from waste 
water treatment 

200 
 

MT/Y 
ear 

35.3 Collection, Storage, 
Transportation  and 
disposal at GPCB 
authorized TSDF Site. 

Unit is member of BEIL- 
Bharuch & MEPPL- 
Mahisagar TSDF Site 

2 Used Oil 0.83 
3 

 
MT/Y 

ear 

5.1 Collection, storage, 
transportation  and 
disposal by selling to 
Registered re-refiners. 

As per manifest ,Sent for 
recycling 

3 Empty 
barrels/containe 
rs/ liners 
contaminated 
with hazardous 
chemicals/ 
wastes 

1500 
 

Nos/ 
year 

33.1 Collection, storage 
transportation  and 
disposal to authorized 
decontaminator 

As per manifest ,Sent for 
recycling 

4 Wastes or 
residues 
containing oil 

2 
 

MT/Y 
ear 

5.2 Collection, storage, 
transportation  and 
disposal CHWIF. 

As per XGN records, 
Currently Unit is yet to 
become member of CHWIF. 
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5.3 The authorization shall be valid up to 31-12-2024 Valid 
5.4    The authorization is subject to the conditions stated 
below and such other conditions as may be specified in the 
rules from time to time under the Environment (Protection) 
Act-1986. 

Complying authorization condition 

5.5 The authorization is granted to operate a facility for 
collection, storage within factory premises transportation and 
ultimate disposal of Hazardous wastes as per condition no.5.2 
to the industry having valid CCA of this Board. 

Unit is having storage facility 

 
 
 
Sample Analysis Results: 
Water: 
From final outlet of ETP. 

Sr. No. Parameter Result Limit as per CCA 
1.  Temperature 29 40° C 
2.  pH 8.48 6.5 to 8.5 
3.  Colour 10 100 Pt. Co. Scale 
4.  Total Dissolved Solids 426 -- 
5.  Suspended Solids 16 100 mg/L 
6.  Ammonical Nitrogen 0.56 50 mg/L 
7.  Chloride 115 -- 
8.  Sulphate 77 -- 
9.  Chemical Oxygen Demand 94 100 mg/L 
10.  Oil & Grease 3.2 10 mg/L 
11.  B.O.D (3 Days 27° C) 22.5 30 mg/L 

 
Gist of AMNS Pipe Mill P. Ltd.: 
This plant is mfg. various size pipes from Hot Rolled Coil/plate of HSM division. Unit is basically 
manufacturing H-Saw (helical shape) pipe & L-Saw (Longitudinal shape) pipes. Unit has also coating 
facility over pipe. Unit has obtained CCA & its valid upto 31-12-2024. 
 
Overall Compliance of CCA Conditions: 
 
Industry is observed in Complying with most of CCA conditions except as follows, 
 

Compliance Status Condition Number 
Partially Complied 4.4, 5.1(4) 
Not Complied Sp. Condition No.: 7 
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IN THE HIGH COURT OF GUJARAT AT AHMEDABAD 
 

         DISTRICT:  SURAT 
 

WRIT PETITION (PIL) NO. 14 OF 2022 

Roshni B. Patel       ..... Petitioner 

VERSUS 

Union of India & Ors.     ....Respondents 

 
ADDITIONAL AFFIDAVIT IN REPLY 
ON BEHALF OF RESPONDENT NO. 

 

I, M R Macwana, Aged: 55 years, serving as Environment Engineer of 

Gujarat Pollution Control Board, herein, do hereby solemnly affirm 

oath and state on as under that: - 

1. The petitioner in the present public interest litigation has raised 

a grievance of illegal disposal of industrial effluent by 

respondent No.11 - Company into the Tapi Estuary which 

effluent contains acid, heavy metal, organic substances, high 

TDS, TSS, phenolic compounds and thereby harming the fish 

breeding or the aqua life.  

2. In this regard, the present deponent has already filed detailed 

affidavit in reply in response to the averments and contentions 

raised by the petitioner in the present public interest litigation. 

This Hon’ble Court vide order dated 12.01.2023 was pleased to 

appoint L.D. College of Engineering, Ahmedabad for carrying 

out survey of the land in question and file appropriate report on 
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the illegal discharge of industrial effluent by respondent no. 11. 

Pursuant to the directions issued by this Hon’ble Court, L.D. 

College of Engineering, Ahmedabad submitted its report and the 

same was placed on record. The present affidavit is filed by the 

deponent in response to the report submitted by the L.D. College 

of Engineering, Ahmedabad.  

3. In this regard, the Table No. 13 contains analysis of parameters 

of common outlet open channel (after treatment) of HRC 

Division and Table No. 14 contains analysis of parameters at 

outlet open channel (after treatment) of Plate Mill Division. The 

report suggest that some of the parameters like Suspended 

Solids, Chemical Oxygen Demand (COD), Fluorides and Lead in 

HRC Division were found to be beyond the prescribe limits. 

Moreover, Chemical Oxygen Demand (COD), Fluorides and Iron 

were found to be beyond the prescribed limits in Plate Mill 

Division. The present deponent has taken cognizance of the said 

violation and has issued a Notice of Direction U/S-33(A) of The 

Water (Prevention and Control of Pollution) Act, 1974 dated 

17/06/2023 to the respondent no. 11 as an opportunity of being 

heard following principle of natural justice. In the said notice 

dated 17/06/2023, the respondent no. 11 is directed as under:  

A)  To submit Time Bound action plan in 15 days to achieve Zero 

Liquid Discharge (ZLD) within time frame of two months. 
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B) To submit Bank Guarantee (BG) of Rs. 10 Lakh for the 

compliance assurance to complete ZLD within two months. 

C) You are further asked to fine tune operation of existing ETP to 

achieve the norms in the mean time with immediate effect.  

The Copy of Notice of Direction issued U/S-33(A) of The Water 

(Prevention and Control of Pollution) Act, 1974 dated 

17/06/2023 are collectively annexed here to and marked as 

ANNEXURE-A 

4. In light of above, the present deponent has already initiated 

proceedings pursuant to the report submitted by the L.D. 

College of Engineering, Ahmedabad before this Hon’ble Court 

and hence, the present public interest litigation may kindly be 

disposed off in the interest of justice.  

VERIFICATION 

1. Whatever is stated in above paragraphs are statements of facts 

derived from the relevant record and files and are true to the 

best of my knowledge and I believe the same to be true. 

2. All the documents enclosed with the Affidavit in reply are the 

true copies of their originals. 

SOLEMNLY AFFIRMED AT Gandhinagar ON THIS 17th DAY 
OF June 2023. 

        
       __________________ 
          D E P O N E N T 
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